Second Lok Sabha
X Session (08/02/1960 to 29/04/1960)

LOK SABHA

BULLETIN—PART I
[Brief Record of Proceedings]

‘Monday, February 8, 1980/Magha 19, 1881 (Saka)

No. 345
1. Oath or Affirmation

Shri D. C. Mallik made and subscribed the oath in English and took his
geat in the House. i

2. President’s Address—laid on the Table

Secretary laid on the Table a copy of the President’s Address to both
Houses of Parliament assembled together on the 8th February, 1960.

3. ‘Parliamentary Committees—Summary of Work'—lald on the Table

Secretary laid on the Table a copy of the Parliamentary Committees—
Summary of Work’, pertaining to the Ninth Session of the Second Lok
Sabha. {

4, Bill as amended by Rajya Sabha--laid on the Table

Secretary laid on the Table the Dowry Prohibition Bill, 1859, which had
been returned by Rajys Sabha with amendments.

5. President’s assent to Bills

(i) Secretary laid on the Table following Bills passed by the Houses of
Parliament during the last Session and assented to by the President since
the last report made to the House on the 21st December, 1859: —

(1) The Appropriation (No. 8) Bill, 1959.
(2) The Sugar (Special Excise Duty) Bill, 1959.

(3) The Mineral Oils (Additional! Duties of Excise and Customs)
Amendment Bill, 1859.

(4) The Indian Tariff (Amendment) Bill, 1959.
(5) The Married Women’s Property (Extension) Bill, 1959,
(ii) Secretary also laid on the Table copies, duly authenticated by the
Secretary of Rajya Sabha, of the following Bills passed by the Houses of

Parliament during the last Session and assented to by the President since
the last report made to the House on the 21st December, 1959:—

(1) The Securities Contracts (Regulation) Amendment Bill, 1950.
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(2) The Kerala State Legislature (Delegation of Powers) Bill, 1859.
(8) The Haj Committee Bill, 1859.

(4) The Indian Penal Code (Amendment) Bill, 1859.

(5) The Arms Bill, 1959.

(8) The Andhra Pradesh and Madras (Alteration of Boundaries) Bill,
1959. i

(7) The Indian Statistical Institute Bill, 1958.
{8) The Mines (Amendment) Bill, 1859.
(9) The Constitution (Eighth Amendment) Bill, 1959.

6. Obituary reference

The Speaker made a reference to the passing away of Shri M. C. Shah
who was a member of the Provisional Parliament.

1

Thereafter members stood in silence for a short while as a mark of
respect. )

9. Papers laid on the Table
The following papers were laid on the Table:—

(1) A copy of the National Shipping Board Rules, 1960, published in
Notification No. G.S.R. 92 dated the 23rd January, 1960, under

sub-section (3) of Section 458 of the Merchant Shipping Act,
1858. .

(2) A copy of the Bombay Labour Welfare Board (Reconstitution)
Order, 1859, published in Notification No. G.S.R. 1357 dated the
12th December, 1959, under sub-section (5) of Section 4 of the
Inter-State Corporations Act, 1857.

(3) A copy of each of the following Notifications under sub-section
(2) of Section 3 of the All India Services Act, 1851:—

(1) GS.R. No. 4 dated the 2nd January, 1960 as corrected by Noti-
fication No, G.S.R. 88 dated the 23rd January, 1960, G.S.R.
No. 32 dated the 9th January, 1960 and G.S.R. Nos. 53 and
64 dated the 18th January, 1860, making certain amendments

to Schedule III to the Indian Administrative Service (Pay)
Rules, 1954.

(il) GSR. No. 30 dated the Oth January, 1960 making certain
amendment to the All India Services (Discipline and Appeal)
Rules, 1855.

(iii) G.S.R. No. 31 dated the 9th January, 1960 making certain
amendment to the All India Services (Leave) Rules, 1955,

(4) A copy of statement on the results of the tests carried out by
different organisations on the batch of Pimpri Penicillin from
which the vial used for the treatment of late Shri V. D, Tripathi
was drawn.

(8) A copy of Notification No. G.S.R. 1387 dated the 19th December,
1939, under Section 38 of the Central Bxcises and Salt ™ Act,
1044, making certain amendment to the Central Excise Rules,
1044
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(6) A copy of each of the following Notifications under sub-section
(4) of Section 19 of the Medicinal and Toilet Preparations
(Excise Duties) Act, 1955, making certain further amendments
to the Medicinal and Toilet Preparations (Excise Duties) Rules,
1956:—

(i) G.SR. No. 1388 dated the 19th December, 1859.
(ii) G.S.R. No. 1330 dated the 19th December, 1939.
(iii) G.S.R. No. 1391 dated the 19th December, 1858,
(iv) G.SR. No. 7 dated the 2nd January, 1960.
(v) GS.R. No. 9 dated the 2nd January, 1960,

(7) A copy of Notification No. G.S.R. 1392 dated the 189th December,
1959, under sub-section (4) of Section 43B of the Sea Customs
Act, 1878 and Section 38 of the Central Excises and Salt Act,
1944, making certain further amendments to the Customs and
Central Excise Duties Export Drawback (General) Rules,
1959,

(8) A copy of Notification No. G.S.R. 1360 dated the 12th December,
1958, undér sub-section (4) of Section 43B of the Sea Customs
Act, 1878 and Section 38 of the Central Excises and Salt Act,
1944, making certain further amendment to the Customs and
Central Excise Duties Export Drawback (General) Rules,
1959.

(9) A copy of Notification No. G.S.R. 1362 dated the 12th December,
1959 under sub-section (4) of Section 43B of the Sea Customs
Act, 1878.

8. Reports of Joint Committees
Shri Govind Ballabh Pant presented the following Reports:—

(i) Report of the Joint Committee on the Delhi Land Holdings
(Ceiling) Bill, 1959.

(ii) Report of the Joint Committee on the Tripura Land Revenue
and Land Reforms Bill, 1959.

(iii) Report of the Joint Committee on the Manipur Land Revenue
) and Land Reforms Bill, 1959.

9. Extension of time for presentstion of report of Joint Committee

Sardar Hukam Singh moved that the time appointed for the presen-

tation of the Report of the Joint Committee on the Companies (Amend-
ment) Bill, 1859, be further extended up to the iast day of the first week
of the next session.

The motion was adopted.
(Lok Sabha adjourned till 11 a.m. on Tuesday, the 8th February, 1960),

M. N. KAUL,
Becretary.
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LOK SABHA

BULLETIN—PART 1
[Briet Record of Proceedings)

Tuesday, February 9, 1960/Magha 20, 1881 (Saka)

No. 346
1. Starred Questions

Thirty-one Starred Questions (Nos. 1 to 31) were put down on the
order paper out of which nineteen were called. Original notices of Starred
Question Nos. 5 and 18 were received in Hindi.

Nineteen Starred Questions (Nos. 1 to 19) were orally answered and
supplementary questions were asked on all of them. Replies to the
remalning questions were laid on the Table.

2. Unstarred Questions

Twenty-three Unstarred Questions (Nos. 1 to 23) were put down on the
order paper. Original notices of Unstarred Question Nos. § and 8 were
received in Hindi. Replies to Unstarred Questions were hid on the Table.
3. Withdrawal of Members

Sarvashri R. K. Khadilkar, Nath Pai, Hem Barua, Yadav Narayan Jadhav
and Prabhu Narain Singh withdrew from the House for the day in accord-
ance with the direction of the Speaker.

4. Suspension of Member

Shri Jagdish Awasthi was suspended from the service of the House for
seven days.

5. Papers 1aid on the Table
The following papers were laid on the Table—
(1) A copy of each of the following Notifications:—

(i) Notification No. G.S.H. 1408 dated the 26th December, 1968,
under sub-section {3) of Section 641 of the Companies Act,
1956,

(P.T.O.
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(ii) Notification No. S.O. 2831 dated the 26th December, 1959
making certain further amendments to the Cotton Textiles
(Production by Handloom) Control Order, 1956, under sub-
section (6) of Section 3 of the Essential Commodities Act,
1855. '

(iii) A copy of each of the following Notifications issued under
Section 15 of the Industries (Development and Regulation)
Act, 1951:— .

(a) S.0. No. 2800 dated the 21st December, 1959.
(b) S.O. No. 2858 dated the 24th December, 1958.

*(2) A copy of each of the following Notifications making certain fur-

ther amendments to the Khadi and Village Industries Commis-

i sion Rules, 1857, under sub-section (3) of Section 26 of the
Khadi and Village Industries Commission Act, 1956:—

(a) G.S.R. No. 1007 dated the 5th September, 1959.
(b) G.S.R. No. 1165 dated the 24th October, 1858.
(c) G.S.R. No. 1198 dated the 31st October, 1939.

(3) A copy of Notification No. G.S.R. 386 dated the 17th May, 1958
making certain amendments to the Registration and Licensing
of Industrial Undertakings Rules, 1952, under sub-section (4)
of Section 30 of the Industries (Development and Regulation)
Act, 1851,

(4) A copy of Notification No. GS.R. 62 dated the 18th January,
1960 making certain amendment to the Sait (Reserve Stock)
Order, 1955, under sub-section (6) of Section 8 of the Essential
Commodities Act, 1955.

(5) A copy of Notification No. 5.0. 71 dated the 9th January, 1960
under sub-section (2) of Section 3 of the Khadi and Village
Industries Commission Act, 1856. '

(8) A copy of statement of main conclusions of the Second Session
of the Industrial Committee on jute held in Caleutta om the
11th December, 1959.

(7) A copy of Statement regarding the repairs to the Hoist Chamber
of Bhakra Dam.

*¢(8) A copy of the Standards of Weights and Measures (Conversion
of Railway Mileage) Rules, 1859, published in Notification
No. S.0. 2665, dated the 5th December, 1859, under sub-section
2:):, of Section 17 of the Standards of Weights and Measures
1956.

(8) A copy of Statement in supersession of Statement II laid on the
15th December, 1859 in reply to Starred Question No. 878 by
Sarvashri Prakash Vir Shastri Redheshyam Ramkumar
Morarka and Hem Raj regarding Trade with China.

*The notifications were previously laid on the Table on the 24th Novem-
ber, 1950 and were re-laid under Rule 234(2) of the Rules of Procedure.

**The rules were previously laid on the Table on the 18th December,
1039 and were re-laid under Rule 234(2) of the Rules of Procedure,
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+(10) A copy of Notification No. G.S.R. 1249 dated the 14th November,
1959, under sub-section (3) of Section 40 of the Displaced
Persons (Compensstion and Rehabilitation) Act, 1954, making
certain further emendments to the Displaced Persons (Com-
pensation and Rehabilitation) Rules, 1955,

(11) A copy of Notification No. G.S.R. 122 dated the 30th January,
1860 under sub-section (3) of Section 40 of the Displaced
Persons (Compensation and Rehabilitation) Act, 1954, making
certain further amendments to the Displaced Persons (Com-
pensation and Rehabilitation) Rules, 1855.

6. Question of Privilege

With regard to the question of privilege sought to be raised by
Shri Surendranath Dwivedy on the 21st December, 1859, about publication
of an expunged portion of the proceedings of the House dated the 16th
December, 1959, in the Free Press Journal, the Speaker informed the House
that an unconditional apology had since been tendered by the editor.

The House accepted the apology and agreed to drop the matter.

7. Statement by Prime Minister

The Prime Minister made a statement on the results of the Minister-level
Indo-West Pakistan Border Conference held in January, 1960 and also laid
on the Table a copy thereof.

8. Statement by Minister of Finance

The Minister of Finance made a statement on the Indo-Pakistan Finan-
cial talks held in New Delhi from 31st December, 1959 to 3rd January, 1980

9. Government Bill—Passed
The Geneva Conventions Bill, 1950

The motion for consideration of the Bill wag moved by Shri V. K. Krishna
Menon.
The following members took part in the debate:—
(1) Shri 8. C. Gupta
(2) Shri Naushir Bharucha
(8) Shri K. R. Achar '
(4) Shri Jaganatha Rao
(5) 8hri Aurobindo Ghosal H
(8) Shri K. T. K Tangamani
(7) Shri Diwan Chand $harma 1
(8) Shri Shree Narayan Das i
(9) Shri C. R. Narasimhan

Shri V. K. Krishna Menon replied to the debate,

4 The Notification was previously laid on the Table on the 4th Decem-
ber, 1959 and was re-laid under Rule 234(2) of the Rules of Procedure.
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The motion for consideration was adopted and clause-by-clause considera-
tion was taken up.

Clauses 2 to 20 and First to Fourth Schedules were adopted.
Clasuse 1 and the Enacting Formula were adopted as amended.
The Long Title was also adopted.

The motion that the Bill, as amended, be passed was moved by Shri V.
K. Krishna Menon.

The motion was adopted and the Bill, as amended, was passed.
10. Government Bill—under consideration

The Displaced Persons (Compensation and Rehabilitation) Second ‘
Amendment Bill, 1959.

The motion for consideration of the Bill was moved by Shri Mehr Chand
Khanna. i |
The following members took part in the debate:—
(1) Bhri Ajit Singh Sarhadi
(2) Shri Diwan Chand Sharma
(3) Chaudhary Pratap Singh Daulta
(4) Pandit Thakur Das Bhargava (Speech unfinished)
The discussion was not concluded.

11. Report of Business Advisory Committee

Shri’ Shivram Rango Rane presented the Forty-seventh Report of the
Business Advisory Committee.

(Lok Sabha adjourned till 11 A on Wednesday, the 10th February,
1860).

M N KAUL,
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LOK SABHA

BUIJJ:I‘IN—PART {
{Brief Record of Proceedings)

Wednesday, February 10, 1060/Magha 21, 1881 (Saka)

No. 347
1. Starred Questions

Thirty three Starred Questions (Nos. 32 to 64) were put down on the
order paper out of which thirteen were called. Original notices of Starred
Questions Nos. 36, 37, 49, 50, 84, 58 and 63 were received in Hindi.

Thirteen Starred Questions (Nos, 32 to 44) were orally answered and
mpplementary questions were asked on all of them, Replies to the remain-
ing questions were laid on the Table.

2. Unstarred Questions

Thirty Unstarred Questions (Nos. 24—53) were put down on the order
paper. Original notice of Unstarred Question No, 38 was recelved in Hindi.
Replies to Unstarred Questions were laid on the Table.

3. Papers laid on the Table
The following papers were laid on the Table:—

(1) A copy of each of the following Notifications under sub-section
(5) of Section 7 of the Indian Telegraph Act, 1885 making cer-
tain further amendments to the Indian Telegraph Rules,
1951 :—

(i) G.S.R. No. 990 dated the 20th August, 1959.

(ii) G.S.R. No. 1428 dated the 31st December, 1959,

(ili) G.S.R. No. 91 dated the 23rd January, 1960.

(2) A copy of each of the following Notifications under Section 68
of the Delhi Development Act, 1957:— .
*(i) G.SR. No. 944 dated the 15th August, 1959 containing the
Delhi Development Authority (Maintenance of Current
Accounts) Rules, 1959.

*(ii} S.0. No. 1708 dated the ist August, 1959

"rhe notification was previously laid on the Table on the 25th Novem-
ber, 1959 and was re-laid under Rule 234(2) of the Rules of Procedure.

P.T.O.
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*(iii) G.S.R. No. 1069 dated the 19th September, 1459 containing the
Delhi Development (Grant of Allowance to non-official mem-
bers of the Advisory Council) Rules, 1959.

*(iv) G.SR. No. 1174 dated the 24th October, 1959 making certain
amendment to the Deihi Development (Grant of Allowing
to the non-official members of the Advisory Council) Rules,
1959.

t(v) G.S.R. No. 1348 dated the 5th December, 1959 containing the
Delhi Development (Master Plan and Zonal Development
Plan) Rules, 1959.

+({vi) G.S.R. No. 1349 dated the 5th December, 1959 containing the
Delhi Development (Miscellaneous) Rules, 1959.

(3) A copy of each of the following papers:—
(i) Notification No. G.S.R. 14 dated the 2nd January, 1960 making
certain further amendments to the Fertiliser (Control) Order,
1957 under sub-section (8) of Section 3 of the Essential Com-
modities Act, 1958.

(ii) Annual Report of the Indian Council of Agricultural Research
for 1986-57.

(4) A copy of the Notification No. F. 12(235)/58 dated the 28th
November, 1959 under sub-section (3) of Section 133 of the
Motor Vehicles Act, 1939, making certain amendments to the
Dethi Motor Vehicles Rules, 1840, published in Delhi Gazette.

(5) A copy of each of the following Notifications, under sub-section
(4) of Section 22 of the Rice Milling Industry (Regulation)
Act, 1958 making certain amendments to the Rice Milling
Industry (Regulation and Licensing) Rules, 1959:—

**(a) G.SR. No. 1129 dated the 12th October, 1959.
$(b) G.S.R. No. 1276 dated the 21st November, 1959.

(8) A copy of each of the following Notifications, under sub-section
(8) of Section 3 of the Essential Commodities' Act, 1955:—

(a) G.8.R. No. 15 dated the 2nd January, 1960.

(b) G.SR. No. 38 dated the 9th January, 1060 making certain
°  amendment to the Sugar (Movement Control) Order, 1959.

(¢) G.SR. No. 1400 dated the 2lst December, 1959.

(d) G.SR. No. 1401 dated the 21st December, 1959 containing the
Rice (Bastern Zone) Movement Control Order, 1959.

(¢) G.BR. No. 1402 daed the 21st December, 1959 containing the
Calcutta Rice (Movement Control) Order, 1959.

" *The ‘notiﬁcation was preﬁomb lai&‘;r;' the Table on the 25thﬁovemh
ber, 1958 and was re-laid under Rule 234(2) of the Rules of Procedure.

¥ The notification was previously laid on the Table on the 21st Decem-
ber, 1959 and was re-laid under Rule 234(2) of the Rules of Procedure,

**The notification was previously iaid on the Table on the 23rd Novem-
ber, 1859 and was re-laid under Rule 234(2) of the Rules of Procedure.

{The notification was previously laid on the Table on the 30th November,
19590 and was re-laid under Rule 234(2) of the Rules of Procedure.
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(f) G.S.R. No. 1419 dated the 23rd December, 1959 making certain
amendments to the Uttar Pradesh Paddy and Rice (Restric-
tion on Movement) Order, 1858,

(g) G.S.R. No. 1420 dated the 23rd December, 1859 containing the
Rice (Uttar Pradesh) Price Contrel Order, 1959.

(h) G.SR. No. 1423 dategl the 24th December, 1959,

(i) G.SR. No. 1426 dated the 28th December, 1859 making certain
amendment to the Rice (Madhya Pradesh) Second Price
Control Order, 1958. ) ,

(i) G.S.R. No. 18 dated the 2nd Jenuary, 1980 making certain
further amendment to the Wheat Roller Flour Mills (Licensing
and Control) Order, 1957,

(k) GSR. No. 27 dated the 1st January, 1960 making certain
amendment to the Rice (Uttar Pradesh) Price Control Order,
1959.

() GS.R. No. 28 ddted the 1st January, 1960.

(m) G.S.R. No. 29 dated the lst January, 1960 containing the Rice
and Paddy (Assam) Price Control Order, 1860.

(n) G.S.R. No. 51 dated the 12th January, 1860 making certain
amendment to the Rice and Paddy (Assam) Price Control
Order, 1860.

(o) G.SR. No. 118 dated the 30th January, 1860 making certain
amendment to the Rice (Northern Zone) Movement Conirel
Order, 1958.

{p) GSR. No. 120 dated the 30th January, 1980 making ceriain
amendment to the Punjab Paddy (Export Control) Order,
1959. ‘.

(g) G.SR. No. 121 dated the 30th January, 1960 making certain
further amendment to the Inter-Zonal Wheat Movement
Control Order, 1887.

(r) GSR. No. 128 dated the 20th January, 1980 making certain
amendment to the Rice (Eastern Zone) Movement Contro}
Order, 1959.

(s) G.SR. No. 124 dated the 28th January, 1860 making certain
amendment to the Calcutta Rice (Movement Control) Order,
1959.

(t) G.SR. No. 125 dated the 29th January, 1860.

4. Beport of Commiitee on Private Members’ Bills and Resolutions

Sardar Hukam Singh presented the Fifty-fifth Report of the Committee
on Privete Members’ Bills and Resolutions.

5. Statement by Minister of State in the Ministry of Trausport and Commu-
nications

The Mimster of State in the Ministry of Transport and Communications
made a statement correcting the replies given on the 16th December, 1858
to Supplementaries by Shri Subodh Hansds on Starred Question No. 823

regarding Transmitting Stations on East and West Coasts.

[P.TO.
1163 -



* 6. Suspeusion of Member

The order of suspension of Shri Jagdish Awasthi from the service of
the House passed on the 8th February, 1960 was cancelled. '

7. Siatement by Minister of Transpert and Communications

The Minister of Transport and Communications laid on the Table a
statement on accidents to Indian Airlines Dakota near Zero Headquarters
of Subansiri Division on the 30th December, 1959 and near Taksing in NEFA
on the 3rd January, 1960.

8. Statement by Minister of Mines and Oil

The Minister of Mines and Oil made a statement on the Cambay oil
well accident occurred on the 1st February, 1960.
8. Motion re Forty-Seventh Report of Business Advisory Committee

Shri Satya Narayan Sinha moved the following motion:—

“That this House agrees with the Forty-seventh Report of the Busi-
ness Advisory Committee presented to the House on the 9th
February, 1960.”

The motidn was adopted.

10. ‘Government Biil—Passed

The Displaced Persons (Compensation and Rehabilitation) Second Amend-
ment Bill, 1859

Discussion on the motion for consideration of the Bill moved on the
gth February, 1960, continued.

The following members took part in the debate:—
(1) Pandit Thakur Das Bhargava
(2) Lala Achint Ram
(3) Shri Ranbir Singh Chaudhuri
(4) Shrimati Subhadra Joshi
(8) Shri Sinhasan Singh
(6) Shri Mool Chand Jain
(7) Shri Radha Raman.
Shri Mehr - Chand Khanna replied to the debate.

The motion for consideration was adopted and clause-by-clause eon-
sideration was taken up.

Clauses 2 and 6 were adopted as amended.
Clauses 3 to 5 and 8 to 12 were adopted.
Clause 7 was negatived.

Clause 1 and the Enacting Formula were also adopted as amended.
The Long Title was also adopted.

The motion that the Bill, as amended, be passed was m
Shri Mehr Chand Khanna. oved by

The motion was adopted and the Bill. as amended, was passed.
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i1. Government Bill—under consideration
The Administration of Evacuee Property (Amendment) Bill, 1959
The motion for consideration of the Bill was moved hy Shri Mehr Chand
Khanna.
The ‘fqllowing members took part in the debate:—
(1) Pandit Thakur Das Bhargava
(2) Chaudhary Pratap Singh Daulta
(3) Shri Mool Chand Jain
(4) Shri Arun Chandra Guha
(5) Shri Diwan Chand Sharma (Speech unfinished).

The discussion was not concluded.

12. Half-an-hour discussion on matters arising out of answer to question

Pandit Dwarka Nath Tiwary raised a half-an-hour discussion on points
arising out of the answers given on the 8th December, 1959 to Sturred Ques-
tion No. 657 regarding conversion of Super-constellations as passenger
cargo planes.

Shri Ahmed Mohiuddin replied to the debate
(Lok Sabha adjourned till 11 .M. on Thursday, the 11th February, 1960.)

M. N. KAUL,
Secretary,
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LOK SABHA

BULLETIN—PART 1
[Briet Record of Proceedings)

Thursday, February 11, 1960/Magha 22, 1881 (Saka)

Na. 348

1. Starred Questions

Twenty-five Starred Questions (Nos. 65—89) were put down on the
order paper out of which seventeen were called. Original notices of
Starred Questions Nos. 66 and 82 were received in Hindi.

Thirteen Starred Questions (Nos. 65-—69, 71—75, 78, 80 and 81) were
orally answered and supplementary questions were asked on twelve of
them. Replies to the remaining questions (including Starred Questions
Nos. 70, 76, 77 and 79 of which the questioners were absent) were laid on
the Table.

2. Unstarred Questions

Twenty-seven Unstarred Questions (Nos. 54—77 and 78—81) and &
statement by the Minister of Steel, Mines and Fuel correcting the reply
given on the 18th November, 1859 to part (b) of Unstarred Question No. 148
were put down on the order paper. Unstarred Question No. 78 was trans-
ferred to the list of questions for the 17th February, 1960. Replies to Un-
starred Questions and the statement referred to above were laid on the
‘Table.

3. Papers Ixid on the Table
The following papers were laid on the Table:—

*(1) A copy of Notification No. F. 4(54)/59-Fin, (E) dated the 26th
November, 1959 published in Delhi Gazette under sub-section
(4) of Section 26 of the Bengal Finance (Sales Tax) Act, 1941,
as in force in the Union Territory of Delhi, making certain
further amendments to the Delhi Sales Tax Rules, 1951.

(2) A copy of Notification No. S.0. 206 dated the 23rd January, 1980
under sub-section (3) of Section 8 of the Coal Mines (Conser-
vation and Safety) Act, 1952.

*The notification was previously laid on t'ime Table on the 17th Dbeem
ber, 1859 and was re-laid under Rule 234(2) of the Rules of Procedure.

{P.T.C.
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*(3) A copy of Notification No. G.S.R. 861 dated the 25th July, 1859
under sub-section (1) of Section 28 of the Mines and Minerals
(Regulation and Development) Act, 1957, making certain fur-
ther amendments to the Mining Leases (Modification of Terms)
Rules, 1856, :

(4) A copy of Notification No. S.O. 341 dated the 3rd February, 1960
under sub-section (8) of Section 28 of the Representation of
the People Act, 1950, making certain further amendments to the
Representation of the People (Preparation of Electoral Rolls)
Rules, 1856. '

+(5) A copy of Notification No. G. O. MS. 408/59 dated the 15th May,
1959 under sub-section (3) of Section 13 of the Kerala Cinemas
(Regulation) Act, 1958 read with clause (b) of the proclama-
tion dated the 31st July, 1859, issued by the President in rela-
tion to the State of Kerala, published in Kerala Gazette making
certain amendment to the Kerala Cinemas (Regulation) Rules,
1958. )

+(8) A copy of each of the following Notifications, under sub-section
(3) of Section 133 of the Motor Vehicles Act, 1889, read with
clause (b) of the proclamation dated the 31st July, 1859 issued
by the President in relation to the State of Kerala, published
in Kerala Gazette;— ’ o

(a) Notification No. T.B. 1-10008/56/PW dated the 1st June, 1859
making certain amendments to the Travancore-Cochin Motor
Vehicles Rules, 1952, '

(b) Notification No. T.B. 1-10008/56/PW dated the 1st June, 1859
making certain amendments to the Madras Motor Vehicles
Rules, 1940. C

$(7) A copy of each of the following Notifications under sub-section
(5) of Section 43 of the Kerala Weights and Measures (Enforce-
ment) Act, 1958, read with clause (b) of the proclamation daxed
the S1st July, 1959 issued by the President in relation to the
State of Kerala, published in Kerala Gazette making certain
amendments to the Kerala Weights and Measures (Enforce-
ment) Rules, 1858:— )
(a) Notification Neo. 14587/E1/58/Rev. dated the 12th Jume, 1959.
(b) Notification No. 19603/E1/69/Rev. dated the 7th July, 1959.

(c) Notification No. 22537/E1/59/Rev. dated the 11th August 1959.
§(8) a copy of Notification No. 17551/58/PW/T1, dated the 10th Sep-

tember, 1959 under sub-section (2) of Section 11 of the Madras
Motor Vehicles Taxation Act, 1831 read with clause (b) of the

*The notification was previously laid on the Table on the 26th Novem-
ber, 1859 and was re-laid under Rule 234(2) of the Rules of Procedure.

$+The notifications were previously laid on the Table on the 8th Decem-
ber, 1850 and were re-laid under Rule 234(2) of the Rules of Procedure.

{The notifications were previously laid on the Table on the 17th Decem-
ber, 1959 and were re-lzid under Rule 234(2) of the Rules of Procedure.

§The notification was previously laid on the Table on the 17th Decem-
ber, 1959 and was te-laid under Rule 234(2) of the Ruiles of Procedure.
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proclamation dated the 31st July, 1959, issued by the President
in relation to the State of Kerala, publjshed in Kerala Gazette.

$(9) a copy ot Notification No. G.O. (P) 652, d!led the hd June,
1959 under sub-section (2) of Seéction 10 of the Payment of
Salaries and Allowances Act, 1851 read with clause ¢b) of the
proclamation, dated the 31st July, 1959, igsued by t.h,c President
in relation to the State of Kerala, published in Kerala Gazette
containing the Kerala Ministers’ and Wq .
Allowanee and Daily Allowance Rules, 19859,

(10) A copy of each of the ‘following Notifications under Section 43

of the Copyright Act, 1057mhuxmmnqmendmmqﬁw
International Copyright Order, 1968w X

(i) S.0. No. 57 dated the 6th January, 1860.
(i) S.0. No. 106 dated the 13th January, 1960.

4. Messages from Rajya Sabha o
Secretary reported two messages from Rajyn Sabha tha.t at ih i held
on the 9th February, 1960, Rajya Sabha had’ passed the following B
(1) The Imports and Exports (Control) Amendment Bill, 1980. -~
(2) The Cotton Transpart (Amendment) Bill, 1960.

5. Bills passed by Rajya Sabha——Laid on the Table
Secretary laid on the Table the foliowing Bills as paued by Rajya
Sabha:— s
(1) The Imports and Exportg (Control) Amengment Bill, 1980
(2) The Cotton Transport (Amendment) Bill, 1?@

6. Calling attention to matter of Urgent Public Importange L

Shri Uma Charan Patnaik called the gtiention of the Minister of
port and Communications to the recent strike by the pilots of the A.u'
International Corporation.

The Minister of Transport and Communications made a statement in
regardtherefomdalsolddonﬂxeﬁ'abhashtwmt Tt
7. Resignation of Member

The Speaker informed Lok Sabha that Shri P. V. G. Ra)uhadredsned
his seat in Lok Sabha with effect f¥om the R%id February, 1960.
8 hulofclnlr-gn

The Speaker informed Lok Sabha that under sub-rule (1) qtm-kOot
the Rules of Procedure and Conduct of Business he had nominpted -the
following Members on the new Panel of Chairmen:— e

(1) Pandit Thakur Das Bhargsva
(2) Dr. Bushila Nayar

+The notification was previously laid on the Table on the 22nd Pecem-
ber, 1960 and was re-laid under Rule 234(2) of the R tﬂqoi?:needun
{P.TO
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¢3) Shri Mulchand Dube

(4) Shrimati Renu Chakravartty
(3) Shri Narayan Ganesh Goray
(6) Shri Jaipal Singh.

9: Government Bfll—Passed
The Administration of Evacuee Property (Amendment) Bill, 1958

Discussion on the motion for consideration of the Bill moved on the
10th February, 1060, continued.

The following members took part in the debate:—
(1) Shri Diwan Chand Sharma
(2) lala Achint Ram
(8) Shri Ajit Singh Sarhadi
(4) Shri Ranbir Singh Chaudhuri
Shri Mehr Chand Khanna replied to the debate.

The motion for consideration was adopted and clause-by-clause con-
sideration was taken up.

Clause 2 was adopted.

Clause 3 was adopted as amended.

Clauses 4 to 6, 8 and 9 were also adopted.
Clause 7 was negatived.

Clause 1 and the Enacting Formula were also ndopted as amended.
The Long Title was also adopted.

The motion that the Bill, a5 amended, be passed was moved by
Shri Mehr Chand Khanna.

‘The motion was adopted and the Bill, as amended, was passed.

10. Governmeat Bill returned by Rajya Sabha with Amendments—under
ccasideration
The Dowry Prohibition Bill, 1959
The motion that the amendments made by Rajya Sabha in the Bill be
taken into consideration was moved by Shri Asoke K. Sen.
Dr. Sushila Nayar took part in the debate.
‘The- diseussion was not concluded.

11. Motion re: Beport of Pay Commission

Discussion on the following motion moved by Shri T. C. N. Menon on
the 17th December, 1859, continued:—

“That this House takes note of the Report of the Commission of
Enquiry on Emoluments and Conditions of Service of Central
Government Employees, Government Resolution thereon and
the statement made by the Finance Minister in the House on
the 30th November, 1950
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The following members took part in the debate:—
(1) Shri Harish Chandra Mathur
(2) Shri Uma Charan Patnaik
(3) Shri Prabhu Narain Singh
(4) Shri E. V. K. Sampsath
(5) Shri K. T. K. Tangamani
(6) Shri Atal Bihari Vajpayee
(7) Shri Prabhat Kar (Speech unfinished).
The discussion was not concluded.
(Lok Sabha adjourned till 11 A.M. on Friday, the 12th kbrwy. 1960.)

M. N, KAUL,
Secretary.
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LOK SABHA

BULLETIN—PART 1
{Brief Record of Proceedings]

Friday, February 12, 1960/Magha 28, 1881 (Saka)

No. 349
1. Starred Questions
Thirty Starred Questions (Nos. 80 to 118) were put down on the order

paper out of which fourteen were called. Original notices of Starred Ques-
tions Nos. 91, 108 and 116 were received in Hindi

Fourteen Starred Questions (Nos. 90 to 103) were orally  answered and
supplementary questions were asked on all of them. Replies to the remain-
ing questions were laid on the Table.

2. Unstarred Questions

Twenty-seven Unstarred Questions (Nos 82 to 108) were put dawn on
the order paper. Original notices of Unstarred Questions Nos. 94 and 108
were received in Hindi. Replies to Unstarred Questions were laid on the
Table. .

3. Papers laid on the Table

The following papérs were laid on the Table:—

() A copy of each of the following statements showing the sction
taken by the Government on various assurances, promigses and
undertakings given by the Ministers during u:e various sessjons
of Second Lok Sabha:—

(i) Supplel__nentary ‘State- Ninth Session, 1989
ment No. I )

(i) Supplementary State-  Eighth Seasion, 1959.
) ment No. IV.

(ili) Supplementary State-  Seventh Session, 1950.
ment No. XI.

(iv) Supplementary  State- Sixth Sesgion, 1958,
ment No. XIV. '

(v) Supplementary  State- Fifth Session, 1958,
ment No. XVIL

PT0.
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(vi) Supplementary State- Fourth Session, 1958.

ment No, XXV,

(vii) Supplementary State- Third Session, 1957.
ment No. XXV.

(viii) Supplementary State- Second Session, 1957,

ment No. XXXI.

*(2) A copy of the Trade and Merchandise Marks Rules, 1958, pub-
lished in Notification No. S.0. 2603 dated the 25th November,
1959, under Section 134 of the Trade and Merchandise Marks
Act, 1858.

(3) A copy of Notification No. S.0. 128 dated the 16th January, 1960,
under sub-section (8) of Section 3 of the Essential Commodities
Act, 1955.

(4) A copy of Notification No. S.0. 2829 dated the 28th December,
1959, under sub-section (3) of Section 48 of the Coffee Act,
1942, making certain further amendment to the Coffee Rules,
1956.

(5) A copy of each of the following Acts enacted by the President,
under sub-section (3) of Section 3 of the Kerala State Legis-
lature (Delegation of Powers) Act, 1959.—

(i) The Kerala Cooperative Land Mortgage Banks Act, 1960
(No. 1 of 1960).

(ii) The Kerala Warehouses Act, 1860 (No. 2 of 1960).
(6) A copy of each of the following papers:—

(i) Notification No. G.S.R. 149 dated the 6th February, 1960 under
sub-gsection (3) of Section 20 of the Working Journalists (Con-
ditions of Service) and Miscellaneous Provisions Act, 1955,
making certain® amendment to the Working Journalists (Con-
ditions of Service) and Miscellaneous Provisions Rules 1957.

(ii) Notification No, G.S.R. 97 dated the 23rd January, 1960 under
sub-section (7) of Section 59 of the Mines Act, 1852 making
certain amendments to the Coal Mines Rescue Rules, 1959,

4. Statement re: Government Business

‘The Minister of Parliamentary Affairs made a statement regarding the
Government legislative and other business for the week commencing the
15th February, 1860.

5. Extension of time for presentation of Report of Joint Commitiee

Shri C. R. Paitabhi Raman moved that the time appointed for the pre-
sentation of the Report of the Joint Committee on the Legal Practitioners
Bill, 1859, be extended up to the 30th March, 1960.

The motion was adopted.

"ﬁ;e rules were previously laid on the Table on the 10th December
1959~and were re-laid under Rule 234(2) of the Rules of Procedure. ’
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8. Motion re: Report of Pay Commission

Discussion on the following motion moved by Shri T. C. N. Menon on
the 17th December, 1958, continued:—

“That this House takes note of the Report of the Commission of
Enquiry on Emoluments and Conditions of Service of Central
Government Employees, Government Resolution thereon and
the statement made by the Finance Minister in the House on
the 30th November, 1959.”

The following members tock part in the debate:—

(1) Shri Prabhat Kar

(2) Shri Surendra Mahanty

(3) Shri Padam Dev

(4) Shri Banarsi Prasad Jhunjhunwala

(5) Shri Naushir Bharucha

(6) Shri Diwan Chand Sharma

(7) Shri Shibban Lal Saksena

(8) Shri Sinhasan Singh

(9) Shri Rajendra Singh.

The discussion was not concluded.

7. Motion re: Fifty-fifth Report of Commiitee on Private Members’ Bills
and Resolutions

Shri Yadav Narayan Jadhav moved the following Motion:—

“That this House agreces with the Fifty-fifth Report of the Com-
mittee on Private Members’ Bills and Resolutions presented to
the House on the 10th February, 160"

The motion was adopted.
8. Private Member’s Resolution-—withdrawn

Shri Prakash Vir Shastri concluded his speech on the followinu Resolu-
tion moved by him on the 18th December, 1959:—

“This House is of opinion that steps be taken to introduce compul-
sory military training in educational! institutions.”

Two amendments were moved by—

(1) Dr. Deorao Yeshwantrao Gohokar
(2) Shri Uma Charan Patnaik

Ong amendment was ruled out of order.
The following members took part in the debate:—
(1) Shri Uma Charan Patnaik
(2) Shri C. R. Narasimhan
(3) Shri Narayan Ganesh Goray
(4) Dr. Ram Subhag Singh
(6) Shri T. C. N. Menon

{PT.0.
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(6) Dr. Sushila Nayar

(7) Shri Ajit Singh Sarhadi

(8) Shrimati Uma Nehru

(9) Shri Harish Chandra Mathur
(10) Shri V. K. Krishna Menon.

Shri Prakash Vir Shastri replied to the debate.

The emendments were withdrawn by leave of the House.

The Resolution was also withdrawn by leave of the House.
9. Private Member's Resolution—under consideration

Shri Braj Raj Singh moved the following Resolution:—

“This House is of opimon that India should quit the Commonwealth
of Nations.”

Shri Braj Raj Singh’s speech was not concluded.
(Lok Sabha adjourned till 11 aA.M. on Monday, the 15th February, 1960.)

M. N. KAUL,
Secretary,
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LOK SABHA

BULLETIN—PART I
[Brief Record of Proceedings]

Monday, February 15, 1960/Magha 28, 1881 (Saka)

No. 350
1. Starred Questions

Twenty-seven Starred Quéstions (Nos. 120—1468) were put down on the
order paper out of whick fifteen were called. Original notices of Starred
Questions Nos. 121, 139, 141 and 143 were received in Hindi.

Twelve Starred Questions (Nos. 120—124, 126--130, 133 and 134 waere
orally answered and supplementary questions were asked on all of them.
Replies to the remaining questions (including Starred Questions Nos. 125,
131 and 132 of which the questioners were absent) were laid on the Table.

2. Unstarred Questions

Fifty-two Unstarred Questions (Nos. 109—160) were put down on the
order paper. Original notices of Unstarred Questions Nos. 140, 143, 151
and 153 were received in Hindi. Replies to Unstarred Questions were laid
on the Table.

3. Adjournment Motions

The Speaker withheld his consent to the moving of the. following
adjournment motions given notice of by the members shown against them:—

(i) Alleged deterioration of Notice by Sarvashri A. K. Gopa-
law and order situa- lan, P. T. Punnoose, P. K. Vasu-
tion in Kerala after 1st devan Nair, T. Nagi Reddy,
February, 1960. T. B. Vittal Rao, K. T. K. Tan-

gamani, Dasaratha Deb, Pra-
bhat Kar, Hirendra Nath
Mukerjee, P. Kunhan, P. K
Kodiyan, Shrimati Parvathi
M. Krishnan and Chaudhary
Pratap Singh Daulta.

(ii) Reported death of five Notices by Sarvashri §. M. Baner-
persons due to star- jee, Atal Bihari Vajpayee
vation in the Mizo Hills and Braj Raj Singh.
district.

P20,
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4. Papers laid on the Table

The following papers were laid on the Table:—

(1) Copies of the latest communications sent to the Government of
China on India-China relations.

(2) A copy of the Statement on the working of the Andamans Forest
Department.

(3) A copy of Notification No. 12(81)|68-Transport published in Delhi
Gazette dated the 17th December, 1959, under sub-section (3)
of Section 133 of the Motor Vehicles Act, 1939, making certain
amendment to the Delhi- Motor Vehicles Rules, 1940,

(4) A copy of the Annual Report of‘the Central Warehousing Car-
poration along with the Audited Accounts for the year 1958-59
under sub-saction (3) of Section 15 and sub-section (9) of
Section 42 of the Agricultural Produce (Development and
Warehousing) Corporations Act, 1956.

5. Message from Rajya Sabha
Secretary reported a message from Rajya Sabha that at its sitting held
on the 12th February, 1860, Rajya Sabha had extended the time for pre-

sentation of the Report of the Joint Committee on the Prevention of

Cruelty to Animals Bill, 1959, up to the last day of the second week of the
current Session.

6. Statement Re: Supplementary Demands for Grants for 1959-60

Shri Morarji Desai presented a statement showing Supplementary
Demands for Grants in respect of the Budget (General) for 1959-60.

7. Statement Re: Supplementary Demands for Grants (Railways) for 1959-60

Shri Jagjivan Ram presented a statement showing Supplementary
Demands for Grants in respect of the Budget (Railways) for 1859-60.

8. Statements by Ministers
(i) The Minister of Defence made a statement on the damage caused by
the explosion on the 1st January, 1980 in the Ordnrance Factory, Khamaria.

(ii) The Deputy Minister of Irrigation and Power made a statement
correcting the reply given on the 8th December, 1959, to a supplementary
by Shri Chintamani Panigrahi on Starred Question No. 671 regarding
Machkund Project.

(iii) The Deputy Minister of Irrigation and Power made a statement on
the Indus Waters Treaty between India and Pakistan.

9. Gevernment Bilt—Introduced
The Plantations Labour (Amendment) Bill, 1960.

10. Motion Re: Report of Pay Commission

Discussion on the following motion moved by Shri T. C. N. Menon on
the 17th December, 1959, continued:—

“That this House takes note of the Report of the Commission of
Enquiry on Emoluments and Conditions of Service of Central
Government Employees, Goverament Resolution thereon and

the statement made by the Finance Minister in the House on
the 30th November, 1959.”
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Shri Morarji Desai took part in the debate.
Shri T. C. N. Menon replied to the debate.
The motion was adopted.

11. Motion in reply to the President's Address

Shri T. N. Viswanatha Reddy moved that an address be presented to
the President in the following terms:—

“That the Members of the Lok Sabha assembled in this Session are

deeply gratetul to the President for the Address which he hag
been pleased to deliver to both the Houses of Parliament
assembled together on the 8th February, 1960.”

Shri Ansar Harvani seconded the motion.

One Hundred and forty-nine amendments were moved by—

(1)
2)
(3)
(4)
(5)
(6)
&)
8)
9
(10)
an
12)
(13)
(14)
(15)
(18)
amn
18)

Shri E. V. K. Sampath

Shri Khushwaqt Rai

Shri Chintamani Panigrahi

Shri K. T. K. Tangamani

Shri T. B. Vittal Rao

Shri Arjun Singh Bhadauria

H. H. Maharaja Pratap Keshari Deo
Shri Ram Chandra Majhi

Shri Shibban Lal Saksena

Shri Laisram Achaw Singh

Shri Braj Raj, Singh

Shri A. V. Ghare

Shri Asoka Mehta

Shri Atal Bihari Vajpayee

Shri Narayan Ganesh Goray

Shri J. M. Mohamed Imam

Shri Surendranath Dwivedy

Shri Badakumar Pratap Ganga Deb Bamra

(19) Bhri Dasaratha Deb.
The following members took part in the debate:—

1
)
{3)
4)
(5)

Shri Hirendra Nath Mukerjee
Shri Asoka Mehta

Shri Ajit Prasad Jain

Shri Tridib Kumar Chaudhuri
Raja Mahendra Pratap

(8) Shri Liladhar Kotoki (Speech unfinished).
“The discussion was not concluded.
‘(Lok Sabha adjourned till 11 A.M. on Tuesday, the 16th Februmry, 1900.)

M. N.KAUL,
1177 =
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LOK SABHA

BULLETIN—PART 1
[Brief Record of Proceedings]

Tuesday, February 16, 1960/Magha 27, 1881 (Saka)

No. 351

1. Oath or Affirmation

Shri Gulabrao Keshavrao Jedhe made and subscribed the oath in
English and took his seat in the House. .

2. Starred Questions

Twenty-nine Starred Questions (Nos. 147—175) were put down on the
order paper out of which twenty were called. Original notices ot Starred
Questions Nos, 148 and 155 were received in Hindi.

Thirteen Starred Questions (Nos. 147—154, 160 and 163--166) were
orally answered and supplementary questions were asked on all of them.
Replies to the remaining questions (including Starred Questions Nos.
155—159, 161 and 162 of which the questioners were absent) were laid on
the Table.

3. Unstarred Questions

Twenty-seven Unstarred Questions (Nos. 161—187) were put down on
the order paper. Original notice of Unstarred Question No. 169 was
received in Hindi. Replies to Unstarred Questions were laid on the Table.

4. Adjournment Motion

The Speaker withheld his consent to the moving of an adjournment
motion given notice of by the following members regarding the alleged
reversal of the policy of the Government of India on India-China
relations:—

Sarvashri Asoka Mehta, M. R. Masani, Atal Bihari. Vajpayee,
Surendra Mahanty, S. A. Matin and Narayan Ganesh Goray.
5. Papers laid on the Table
The following papers were laid on the Table:—

*(1) A copy of Notification No. G.S.R. 1291 dated the 28th November,
1959, under sub-section (2) of Section 3 of the All India Ser-
vices Act, 1951, making certain amendments to Schedule IIT to
the Indian Administrative Service (Pay) Rules, 1954.

*The notification was previously laid on the Table on the 14th Decem-
ber, 1959 and was re-laid under Rule 234(2) of the Rules of Procedure.

[P.T.O.
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(2) A copy of each of the following papers:—

(i) Notification No. G.S.R. 112 dated the 30th January, 1960 under
sub-section (4) of Section 19 of the Medicinal and Toilet Pre-
parations (Excise Duties) Act, 1955 making certain further
amendments to the Medicinal and Toilet Preparations
(Excise Duties) Rules, 1956.

(ii) A copy of each of the following Notifications under Section 38
of the Central Excises and Salt Act, 1944:—

(a) G.S.R. No. 60 dated the 16th January, 1860 making certain
further amendment to the Central Excise Rules, 1944,

(B) G.S.R. No. 61 dated the 16th January, 1960.

+(3) A copy of the State Bank of India (Subsidiary Banks) (Compen-
sation) Rules, 1959, published in Notification No. G.S.R. 1116
dated the 10th October, 1958, under sub-section (3) of Section
62 of the State Bank of India (Subsidiary Banks) Act, 1859.

6. Motion in reply to the President’s Address

Discussion on the following motion and the amendments thereto moved
on the 15th February, 1960, continued:—

“That the Members of the Lok Sabha assembled in this Session are
deeply grateful to the President for the Address which he
has been pleased to deliver to both the Houses of Parliament
assembled together on the 8th February, 1960.”

Twenty‘-three further amendments were moved by—
(1) Shri S. M. Banerjee
(2) Shri Uma Charan Patnaik
(3) Shri Balasaheb Patil

The following members took part in the debate:—

(1) Shri Liladhar Kotoki

(2) Shri M. R. Masani

(3) Shrimati Renuka Ray

(4) Shri Raghubir Sahai

(5) H. H. Maharaja Pratap Keshari Deo

(6) Shri N. Siva Raj

(7) Shri T. Sanganna

(8) Shri Ramsingh Bhai Varma

(9) Shri H. C. Heda

(10) Shri A. K. Gopalan

(11) Shri Braj Raj Singh

(12) Shrimati Mafida Ahmed

(13) Choudhry Brahm Perkash

(14) Shri Ranbir Singh Chaudhuri

(15) Shri Ram Krishan Gupta (Speech unfinished).
The discussion was not concluded.

(Lok Sabha adjourned till 11 a.M. on Wednesday, the 17th February,
1960.)

M. N. KAUL,

Secretary.

{The Rules were previously laid on the Table on the 26th November,
1959 and were re-laid under Rule 234(2) of the Rules of Procedure.
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v LOK SABHA

BULLETIN—PART 1
[Briet Record of Proceedings]

Wednesday, February 17, 1960/Maghg 28, 1881 (Saka)

Neo. 352
L. Starred Questions

Thirty-five Starred Questions (Nos. 176—210) were put down om the
order paper out of which twelve were called. Original notices of Starred
Questions Nos. 179, 182, 197, 199, 200 and 203 were received in Hindi.

Twelve Starred Questions (Nos. 176—187) were orally answered and
supplementary questions were asked on all of them. Replies to the remain-
ing questions were laid on the Table.

2. Unstarred Questions

Fifty-four Unstarred Questions (Nos. 188—237 and 238—242) and a
statement by the Minister of Commerce correcting the reply given to
Unstarred Question No. 218 on the 19th November, 1959 were put down
on the order paper. Unstarred Question No. 238 was transferred to the
list of questions for the 23rd February, 1960. Original notices of Un-
starred Questions Nos. 216, 234 and 239 were received in Hindi. Replies

to Unstarred Questions and the statement referred to above were laid on
the Table,

3. Short Notice Question

One Short Notice Question, regarding Sino-Indian Border Dispute
addressed to the Prime Minister was asked. It was orally answered and
supplementary questions were also asked and answered thereon.

-

4. Adjournment Motions

The Speaker withheld his consent to the moving of four adjournment
motions given notice of by the following members regarding the reported
news of radio-active cloud, occasioned by the recent nuclear explosion by
France in Sahara, passing over India;—

Sarvashri Narayan Ganesh Goray, Yadav Narayan Jadhav, Hem
Barua, R. K. Khadilkar and S. M. Banerjee.

5. Papers laid on the_ Table
The following papers were laid on the Table:—

(1) A copy of the Annual Report of the Khadi and Village Indus-
tries Commission for the year 1958-59, under sub-section (3)
of Section 24 of the Khadi and Village Industries Commission
Act, 1956.

[P.T.O.
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(2) A copy of Notification No, G.S.R. 147 dated the 6th February,
1960, under sub-section (2) of Section 7 of the Employees’
Provident Funds Act, 1952, making certain amendment to the
Employees’ Provident Funds Scheme, 1952.

6. Report of Joint Committee—laid on the Table

Shri C. R. Narasimhan laid on the Table a copy of the Report of the
Joint Committee on the Prevention of Cruelty to Animals Bill, 1859.

7. Calling attention to matter of urgent public importance

Shri Badakumar Pratap Ganga Deb Bamra called the attention of the
Minister of Labour and Employment to the sudden flooding of Colliery
at Damua in Madhya Pradesh on the 5th January, 1960.

The Parliamentary Secretary to the Minister of Labour and Employ-
ment made a statement in regard thereto,..

8. Statement. by Minigter of Commerce

The Minister of Commerce made a statement correcting the reply given
on the.7th December, 1959 to a Supplementary by Shri S. M. Banerjee
on Starred . Question No. 617 regarding Mundhra Concerns.

9. The Budget (Railways) 1960-61

Shri Jagjivan Ram presented a statement of estimated receipts and

expenditure of the Government of India for the year 1866-61 .in respeet of
Railways.

10. Motion in reply to the . President’s Address

Discussion on the following motion moved on the 15th February, 1660

and the amendments thereto moved on the 15th and 16th February, 1960,
continued:—

“That the Members of the Lok Sabha assembled in this Session are
deeply grateful to the President for the Address which he has
been pleased to deliver to both the Houses of Parliament
assembled together on the 8th February, 1960."

The following members took part in the debate;—

(1) Shri Ram Krishan Gupta

(2) Shri J. B. Kripalani

(3) Shrimati Sucheta Kripalani

(4) Shri A. M. Tariq

(5) Shri Laxmi Narayan Bhanja Deo

(6) Shri Tekur. Subrahmanyam

(7) Shri Atal Bihari Vajpayee

(8) Shri Kanhaiyalal Khadiwala

(9) Shrimati Minimata Agamdas Guru.

(10) Shri Jamal Khwaja

(11} Shri Uma Charan Patnaik

(12) Shri Uddaraju Ramam (Speech wunfinished). .
The discussion was not concluded.

(Lok Sabha adjourned till 11 aM. on Thursday, the 18th

1960,) February.

M. N. KAUL,

Secretary,
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LOK SABHA

BULLETIN—PART 1
[Brief Record of Proceedings]

Twursday, February 18, 1980/ Magha 29, 1881 (Saka)

No. 333
1. Soud Quistions

Twenty-seven Starred Questions (Nos. 211—237) were put down on the
order paper out of which twenty ‘were ‘called,

Fifteen Starred Questioris (Nos. 211—215, 217218, 221, 222, 224227
and 280) were otally answered ahd supplementary questions were asked
on all of therh. Replies to the remaining questions (including Starred
Questions Nos. 216, 220, 223, 228 and 229 of which the guestioners were
absent) were laid on the Table,

2. Unstarred Questions

Thirty-nine Unstarred Questions (Nos. 243--281) weére put down on
the order paper. Original notices of Unstarred Questions Nos. 251 and 281

were received in Hindi. Replies to Unstarred Questions were laid on the
Table.

3. Paper laid on the Table

A copy of Notification No. S.O. 216 dated the 28rd Jenuary, 1960 issued
under the Calcutta Port Act, 1890 was laid on the Twble,

4. Messages from Rajya Sabha

Secretary reported the following messages from Rajya Sabha:—

(i) That at its sitting held on the 16th February, 1960, Rajya Sabha
had agreed without any amendment to the Geneva Conven-
tions Bill, 1960, passed by Lok Sabha on the 9th Pebruary, 1980.

(ii) That at its sitting held on the 15th February, 1960, Rajya Sabha
had ‘passed a motion referring the Children Bill, 1839, to a
Juint Committée of the Houses consifiting of 45 ‘members, 15
fromm Rajya Sabha, namely:—

1. Shri S. V. Krishnamoorthy Rao
2. Shri T. S. Avinashilingam Chettiar
3. Dr. Shrimati Seeta Parmanand
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4. Shrimati Maya Devi Chettry
5. Dr. Dharam Prakash

6. Shri V. C. Kesava Rmo

1

8

9

)

. Shri A. Dharam Das

. Shri G. R. Kulkarni

. Shrimati Lila Devi
10, Shri Abdul Latif
11, Shri B. V. (Mama) Warerkar
12. Shri Devendra Prasad Singh
13. Shri P. A. Solomon
14, Mirza Ahmed Ali
15. Dr. K. L. Shrimali

and 30 from Lok Sabha and had recommended that Lok Sabha do
join in the said Joint Committee and communicate to that House

the names of Members to be appointed by Lok Sabha to the said
Joint Committee.

5. Motion in reply to the President's Address

Discussion on the following motion moved on the 16th February, 1860

and the amendments thereto moved on the 15th and 16th February, 1960,
continued:—

“That the Members of the Lok Sabha assembled in this Session are
deeply grateful to the President for the Address which he has

been pleased to deliver to both the Houses of Parliament
assembled together on the 8th February, 1960.” -

The following members took part in the debate:—
(1) Shri Uddaraju Raman
(2) Dr. M. S. Aney
(3) Shri R. K. Khadilkar
(4) Dr. Sushila Nayar
{5) Pandit Braj Narayan “Brajesh”
(8) Shri Shibban Lal Saksena
(7) Shri Mathew Maniyangadan
(8) Dr. Ram Subhag Singh
(9) Shri Brajeshwar Prasad
(10) Shri Kalika Singh
(11) Shri Surendranath Dwivedy
(12) Shri T. Manaen
(13) Shri Bhakt Darshan
(14) Shri Bhola Nath Biswas
(15) Seth Achal Singh
(16) Shri. Prakash Vir Shastri

The discussion was not concluded.

8. Half-an-hour discussion on Matters arising out of Answer to Question

Shri Inder J. Malhotra raised a half-an-hour discussion on points aris-
ing out of the answer given on the 10th February, 1960 to Starred Question
No. 47 regarding suicide committed by Dr. Joseph of Indian Agricultural
Research Institute, :

Shri S. K. Patil replied to the debate.
(Lok Sabha adjourned till 11 aAm. on Friday, the 18th February, 1960.)

M. N. KAUL,

Secretary.
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LOK SABHA

BULLETIN—PART 1
[Brief Record of Proceedings]

Friday, February 19, 1960/Magha 30, 1881 (Saka)

No. 354
1. Starred Questions

Twenty-nine Starred Questions (Nos. 238—266) were put down on the
order paper out of which 25 were called. Original notices of Starred Ques-
tions Nos. 239, 246, 256 and 263 were received in Hindi.

Nineteen Starred Questions (Nos. 238—40, 24246, 248—50, 252, 256-—62)
were orally answered and supplementary gquestions were asked on all of
them. Replies ‘to the remaining questions (including Starred Questions
Nos. 241, 247, 251 and 253—55 of which the questioners were absent) were
laid on the Table.

2. Unstarred Questions

Twenty-seven Unstarred Questions (Nos, 282—308) were put down on
the order paper. Replies to Unstarred Questions were laid on the Table.

3. Adjournment motions

The Speakcr withneld his consent to the moving of the following adjourn-
ment motions given notice of by the members shown against them:—

(i) Sinking of the floor below a Notices by Sarvashri Narayan
tank of the Muradnagar Chil- Ganesh Goray, Yadav Narayan
ling Plant of Delhi Milk Sup- Jadhav, S. M. Banerjee and Braj
ply Scheme, Raj Singh.

(ii) Reported firing and lathi- Notices by Sarvashri Atal Bihari
charge on the workers at Vajpayee and Rajendra Singh.
Bhilai steel plant on the 18th !
February, 19860.

4. Papers laid on the Table

The following papers were laid on the Table:—

(1) A copy of Notification No. G.S.R. 1366 dated the 12th Pecember,
1959, under sub-section (1) of Section 28 of the Mines and
Minerals (Regulation and Development) Act, 1857.

[P.T.0.
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(2) A copy of each of the following Notifications under sub-section
2 of Section 3 of the All India Services Act, 1951:—
*(a) G.S.R. No. 957 dated the 22nd August, 1959 making certain

amendments to the All India Services (Death-cum-Retire-
ment Benefits) Rules, 1958,

*(b) G.S.R. No. 958 dated the 22nd August, 1959 making certain
amendment to the All India Services (Conduct) Rules, 1954.
£ (c) G.S.R. No. 983 dated the 29th August, 1959 making certain

amendments to the All India Services (Medical Attendance)
Rules, 1954.

(3) A copy of each of the following Notifications under sub-section
(2) of Section 3 of the All India Services Act, 1951:—
(a) G.S.R. No. 129 dated the 6th February, 1960 making certain
amendment to the Indian Administrative Service (Pay)
Rules, 1954.
(b) G.S.R. No. 130 dated the 6th February, 1960 making certain
amendment to the Indian Police Service (Pay) Rules, 1954,

(4) A copy of each of the following Notifications under sub-section
-(4) of Section 43B of the Sea Customs Act, 1878:—
(a) G.SR. No. 132 dated the 6th February, 1980,
(b) G.S.R. No. 133 dated the 6th February, 1960.

(5) A copy each of the following Notifications under sub-section (4)
of Section 43B of the Sea Customs Act, 1878 and Section 38 of
the Central Excises and Salt Act, 1944, making certain further
amendments to the Customs and Central Excise Duties Export
Drawback (General) Rules, 1959:—

() G.S.R. No. 134 dated the 6th February, 1860.
(b) G.S.R. No. 135 dated the 6th February, 1960.
(¢) G.S.R. No. 136 dated the 6th February, 1960,
(d) G.S.R. No. 137 dated the 6th February, 1960.
(e) G.S.R. No. 138 dated the 6th February, 1960.
(8) A copy of Notification No. G.S.R. 139 dated the 6th February,
1960 making certain further amendments to the Medicinal and
Toilet Preparations (Excise Duties) Rules, 1956 under sub-

section (4) of Section 19 of the Medicinal and Toilet Prepara-
tions (Excise Duties) Act, 1855.

5. Message from Rajya Sabha

Secretary reported a message from Rajya Sabha that at its sitting held
on the 16th February, 1960, Rajya Sabha had agreed without any amend-
ment to the Displaced Persons (Compensation and Rehabilitation) Amend-
ment Bill, 1960, passed by Lok Sabha on the 10th February, 1960.

*The notification was previously laid on the Table on the 31st August,
1959 and was re-laid under Rule 234(2) of the Rules of Procedure.

£The notification was previously laid on the Table on the 8th Septem-
ber, 1959 and was re-laid under Rule 234(2) of the Rules of Procedure.
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6. Presentation of petition

Shri N. R. M. Swamy presented a petition signed by a petitioner

regarding excise duty on vegetable non-essential oils produced by pinto
chekkus.

7. Calling attention to ma;tter of urgent public importance

Shri Bhaurao Krishnarao Gaikwad called the attention of the Minister
of Education to the reported delay in the payment of the Government of
India Scholarships to the students of Scheduled Castes and Scheduled
Tribes in Bombay and other States.

The Minister of Education made a statement, in regard thereto.

8. Statement by Prime Minister

The Prime Minister made a statement about the radio-active cloud
occasioned by the recent nuclear explosion by France.

9. Statement Re: Government Business

The Minister of Parliamentary Affairs made a statement regarding the
Government legislative and other business for the week commencing the
22nd February, 1960.

10. Motion Re: appointment of member of Rajya Sabha to the Joint Com-
mittee on the Companies (Amendment) Bill, 1959

Sardar Hukam Singh moved the following motion:—

“That this House recommends to Rajya Sabha that Rajya Sabha do
appoint a member of Rajya Sabha to the Joint Committee on
the Companies (Amendment) Bill, 1959 in the vacancy caused
by the death of Shri H. D. Rajah and communicate to this
House the name of member so appointed by Rajya Sabha to
the Joint Committee.”

The motion was adopted.
11. Motion in reply to the Presldent’s\ Address

Discussion on the following motion moved on the 15th February, 1960
and the amendments ithereto moved on the 15th and 16th February, 1860,
continued:—

“That the Members of the Lok Sabha assembled in this Session are
deeply grateful to the President for the Address which he has
been pleased to deliver to both the Houses of Parliament
assembled together on the 8th February, 1860.”

The following members took part in the debate:—

(1) Shri P. Subbiah Ambalam

(2) Shri D. C, Mallik

(3) Shri S. M. Banerjee

(4) Shri Vutukuru Rami Reddy

(5) Shri Dodda Thimmaiah

(6) Shri Bhagwan Din Misra
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(7) Shri A. V. Ghare
(8) Shri Rup Narain
(9) Shri K. R. Achar
(10) Dr. N. C. Samantsinhar
(11) Shri Ram Sahai Tiwari

The discussion was not concluded. .
12. Private Member’s Bill—negatived

The Minimum Wages (Amendment) Bill, 1958 (Amendment of
-section 14) by Shri Kanhaiya Lal Balmiki.

The motion for consideration of the Bill moved by Shri Kanhaiya Lal
Balmiki on the 27th November, 1959 was negatived.

13. Private Member's Bill-—under consideration

The Backward Communities (Religious Protection) Bill, 19598, by
Shri Prakash Vir Shastri.

The motion for consideration of the Bill was moved by Shri Prakash Vir
Shastri.

~ An amendment for circulation of the Bill for the purpose of eliciting
opinion thereon by the 30th April, 1960 was moved by Shri S. M. Siddiah.
The following members took part in the debate:—
(1) Seth Govind Das
(2) Shri Atal Bihari Vajpayee
(3) Shri T. C. N. Menon
(4) Shri Mahavir Tyagi
(5) Kumari Maniben Vallabhbhai Patel
(8) Shrimati Sahodra Bai Rai
<{7) Sbri S. M. Siddiah
(8) Shri Rabir Singh Chaudhuri
The discussion was not concluded.
(Lok Sabha adjourned till 11 A.M. on Monday, the 22nd February, 1960).

i

. M. N. KAUL,
Secretary.
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LOK SABHA

BULLETIN-—PART 1
[Brief Record of Proceedings]

Monday, February 22, 1960/Phalguna 3, 1881 (Saka)

No. 355

1. Starred Questions

Thirty-four Starred Questions (Nos. 267-—300) were put down on the
order paper out of which sixteen were called. Original notices of Starred
Questions Nos. 270, 278, 290 and 299 were received in Hindi.

Fourteen Starred Questions (Nos. 267—271, 273—279, 281 and 282) were
orally answered and supplementary questions were asked on all of them.
Replies to the remaining questions (including Starred Questions Nos. 272
and 280 of which the questioners were absent) were laid on the Table.

K]

2. Unstarred Questions

Forty-four Unstarred Questions (Nos. 309—339 and 341—353) were put
down on the order paper. Unstarred Question No. 344 was transferred to
the list of questions for the 29th February, 1960. Original notfices of Un-
starred Questions Nos. 324, 337 and 346 were received in Hindi. Replies to
Unstarred Questions were laid on the Table.

3. Obituary Reference
The Speaker made a reference to the passing away of Lady Mountbatten.
Thereafter members stood in silence for a minute as a mark of respect.

4. Adjournment Motians

. The Speaker withheld his consent to the moving of the following ad-
journment motions given notice of by the members. shown against them:—

(i) Alleged eviction of 3,000 dis- Notice by Sarvashri S. M. Banerjee,
placed persons in Mikir Hills, Chintamani Panigrehi and Hem
.Assam, . Barua.

(ii) Reported occupation of the Notice by Shri Braj Raj Singh.
Salt Lake in Ladakh by the
Chinese.

{P.T.O.
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5. Papers laid on the Table

The following papers were laid on the Table:—

(1) A copy of the Collection of Statistics (Central) Rules, 1959 pub-
lished in Notification No. S.0. 3 dated the 2nd January, 1960,
under sub-section (3) of Section 14 of the Collection of Statis-
ties Act, 1853.

(2) A copy of statement showing result of the economy measures
taken during the quarter ended 30th June, 1959.

(3) A copy of the Proclamation issued by the President on the 22nd
February, 1960, under Clause (3) of Article 356 of the Consti-
tution revoking the Proclamation issued by him on the 31st
July, 1959, in relation to the State of Kerala.

(4) A copy of each of the following papers under sub-section (1) of
Section 639 of the Companies Act, 1956:—

(i) Annual Report of the Hindustan Cables Limited along with the
Audited Accounts for the year 1958-59 and comments of the
Comptroller and Auditor General thereon.

(if) A review on the working of the above Company.
6. Messages from Rajya Sabha

Secretary reported the following messages from Rajya Sabha:—

(i) That at its sitting held on the 18th February, 1960, Rajya Sabha
had agreed without any amendment to the Administration of
Evacuee Property (Amendment) Bill, 1960, passed by Lok Sabha
on the 11th February, 1960.

(ii) That at its sitting held on the 18th February, 1960, Rajya Sabha
had passed the Motor Vehicles (Amendment) Bill, 1959, passed
by Lok Sabha on the 22nd December, 1959, with amendments
and had returned the Bill with the request that the con-
currence of Lok Sabha to the amendments be communicated
to Rajya Sabha.

7. Bill as amended by Rajya Sabha—laid on the 'l‘al_:le

Secretary laid on the Table the Motor Vehicles (Amendment) Bill, 1860,
which had been returned by Rajya Sabha with amendments.

8. Report of Public Accounts Committee

Shri Upendranath Barman presented the Twenty-third Report of the
Public Accounts Committee on the Excesses over Voted Grants and Charged
Appropriations disclosed in the Appropriation Accounts (Civil), 1857-58.

9. Calling attention to matter of urgent public importance

Shri Aurobindo Ghosal called the attention of the Minister of Rehabi-
litation and Minority Affairs to the recent fire accident in the refugee
camps situated near Bharatpur in Uttar Pradesh.

The Minister of Rehabilitation and Minority Affairs made a statement in
regard thereto -and also laid on the Table a statement.

10. Government Bill—introduced
The Tripura Municipal Law (Repeal) Bill, 1960.
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11. Motion in reply to the President's Addresy

Discussion on the following motion moved on the 15th February, 1960
and the amendments thereto moved on the 15th and 16th February, 1960,
continued:—

“That the Members of the Lok Sabha assembled in this Session are
deeply grateful to the President for the Address which he has
been pleased to deliver to both the Houses of Parliament
assembled together on the 8th February, 1960

Shri Jawaharlal Nehru replied to the debate.

Two amendments—one by Shri Arjun Singh Bhadauria and the other
by Shri Braj Raj Singh were ruled out of order.

All the other amendments were negatived.

The motion was adopted.

12. Supplementary Demands for Grants for 1959-60

Discussion on the Supplementary Demands for Grants in respect of
the Budget (General) for 1959-60 commenced.

Thirty-two cut motions—of which one each was on Demands Nos, 11,
51, 60, 86, 91, 117, 130 and 131, two each on Demands Nos. 84, 97 and 134,
three each on Demands Nos. 18, 93 and 120, five on Demand No. 38 and
four on Demand No. 53—were moved.

. Three cut motions on Demand No. 51 were ruled out of order.

The discussion was not concluded.

13. Motion Re: Report of Organisation and metliods division

Shri Harish Chandra Mathur moved the following motion:—
“That this House takes note of the Annual Report of the Organisa-
tion and Methods Division for the year 1958-59, laid on the
Table of the House on the 18th December, 1959.”
The following members took part in the debate:—

(1) Shri S. M. Banerjee

(2) Shri Mool Chand Jain.

(3) Shri P. K. Vasudevan Nair
(4) Shri Surendranath Dwivedy
() Shri Mahavir Tyagi

(6) Shri Braj Raj Singh

(7) Shri Jawaharlal Nehru

Shri Harish Chandra Mathur replied to the debate.
The motion was adopted.

14. Report of Business Advisory Committee

Shri M. L. Dwivedi presented the Forty-eighth Report of the Business
Advisory Committee,

(Lok Sabha adjourned till 11 A.m. on Tuesday, the 23rd February, 1960).
- M. N. KAUL,
. Secretary.
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LOK SABHA

BULLETIN—PART I
[Brief Record of Proceedings]

Tuesday, February 23, 1960/Phalguna 4, 1881 (Saka)

No. 356
1. Starred Questions

Forty-four Starred Questions (Nos, 301—344) were put down on the order
paper out of which sixteen were-called. "Original notices of Starred Questions
Nos. 305, 306, 309, 326, 332 and 333 were received in Hindi.

Fourteen Starred Questions (Nos. 301—305, 307, 308 and 310—316) were
orally answered and supplementary questions were asked on all of them.
Replies to the remaining questions (including Starred Questions Nos. 306 and
309 of which the questioners were absent) were laid on the Table,

2. Unstarred Questions

Thirty-seven Unstarred Questions (Nos. 354—369 and 371—391) were put
down on the order paper. Unstarred Question No. 370 was transferred to
the list of questions for the 1st March, 1960. Original notices of Unstarred
Questions Nos. 364, 368, 369 and 377 were received in Hindi. Replies to Un-
starred Questions were laid on the Table,

3. Paper laid on the Table

A copy of Notification No. G.S.R. 1065 dated the 19th September, 1959,
making certain further amendment to the Indian Telegraph Rules, 1951, was
laid on the Table under sub-section (5) of Section 7 of the Indian Telegraph
Act, 1885.

4. Report of Estimates Committee

Shri H. C. Dasappa presented the Seventy-third Report of the Estimates
Committee on ‘Preparation of Budget Estimates of Public Undertakings and
Presentation of their Annual Reports and Accounts to Parliament’.

5. Calling attention to mater of urgent public importance

Shri S. M. Banerjee called the attention of the Minister of Transport and
Communications to the lightning strike on the 15th February, 1960 by the
Bombay Port Trust workers.

The Minister of State in the Ministry of Transport and Communications
made a statement in regard thereto.

[P.T.O.
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6. Motion re: Forty-eighth Report of Business Advisory Committee

Shri Satya Narayan Sinha moved the following motion:—

“That this House agrees with the Forty-eighth Report of the Business
Advisory Committee presented to the House on the 22nd Feb-
ruary, 1960.”

The motion was adopted.
7. Supplementary Demands for Grants (General) for 1958-60

Discussion on the Supplementary Demands for Grants in respect of the
Budget (General) for 1959-60, concluded,

All the cut thétions moved on the 22nd February, 1960 were negatived.
The following Demands were voted in full:—

Number ' Amount of

of Name of Demand Supplementary
Demand Demand
Rs.

I. EXPENDITURE MET FROM REVENUE :
(MINISTRY OF DEFENCE)
11 Defente Services, Effective-Air Force . 5,99,78,0c0

(MINISTRY OF EXTERNAL AFFAIRS)

18 External Affairs . §8,12,000
(MINISTRY OF FINANCE)
21 Ministry of Finance. . 620,000
29 Mint . 1%,00,000
31 Superannuation Allowances and Pensions . . . 34;25,000
32  MisceHaneous Departments and Othu Bapenaxture unde:
the Ministry of Finance . 1,000

34 Miscellatreous ad,usumnts betwcen the Umon and Smtc
Governments . 1,71,000

(MINISTRY OF FOOD AND AGRICULTURE)

38  Agriculture . 1,51,02,000
(MINISTRY OF HOME AFFAIRS)
s1 Census . . - . . 15407,000
53 Privy Purses and Allowances of Indian Rulers . . . 79,5000
$0  Miscellaneons Departments and Expendnure urxdcr the Mxms-
try of Home Affairs 1,000
(MINISTRY OF INFORMATION AND BROADCASTING)

62 Broadcasting . . . . . . 24,50,00 O
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Nm:fbet N D 4 S An;ount of
ame of Deman upplementary
Demand Demand
Rs.
(MINISTRY OF IRRIGATION AND POWER)
64 Ministry of Irrigation and Power . . . 60,000
(MINISTRY OF LABOUR AND EMPLOYMENT)
67 Ministry of Labour and Employment . . 60,000
(MINISTRY OF LAW)
70 Ministry of Law . . . . . 59,000
(MINISTRY OF REHABILITATION)
73 Expenditure on Displaced Persons and Minorities . . 1,70,00,000
(MINISTRY OF SCIENTTFIC RESEARCH AND CUL-
TURAL AFFAIRS)
76 Survey of India . . . . 45,58,000
79 Scientific Research and Ca\llmral Aﬂ’ms . . . 34,62,000
(MINISTRY OF STEEL, MINES AND FUEL)
84 Miscellaneous Departments and Other Expendxture nnder the
Ministry of Steel, Mines and Fuel . 8,89,04,000
(MINISTRY OF TRANSPORT AND COMMUNICA-
TIONS)
86 Indian Posts and Telegraphs Department . . 1,00,00,000
91 Aviation . . . 5,23,81,000
93 Communications (mcludmg Nauonal H:ghways) . . 28,53,000
94 Miscellaneous Departments and Other Expenditure under the
Ministry of Transport and Communications . . 15,00,000
(MINISTRY OF WORKS, HOUSING AND SUPPLY)
96 Supplies . . . . . . . 16,92,000
97 Other Civil Works . . . . . . 1,91,56,000
11.-—~EXPENDITURE MET FROM CAPITAL AND DIS-
BURSEMENT OF LOANS AND ADVANCES :
(MINISTRY OF EXTERNAL AFFAIRS)
111 Capital outlay of the Ministry of External Affairs.. 10,34,CC0
(MINISTRY OF FINANCE) ‘
117 Other Capital Qutlay of the Ministry of Finance . . 1,000
118 L.oans and Advances by the’Ceatral Goverrment . . 16,00,C0£00
(MINISTRY OF FOOD AND AGRICULTURE)
120 Purchase of Foodgrains . . . . 17,75500;000
(MINISTRY OF IRRIGATION AND POWER)
r25 'Capital Outlay on Multi-purpose River Schemes . . . 1,04,00,000
126 Other Capital Outlay of the Ministry of Irrigation and Power). 4,£0,74,C00
(MINISTRY OF SCIENTIFIC RESEARCH AND CUL-
TURAL AFFAIRS)
139 Capital Outlay of the Mlmstry of Sctennﬁc Rescarch and Cul- p
tural Affairs. . 34,62,000
[P.T.O.
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Number Amount of

of Name of Demand Suprlementary
Demand emand
Rs,

(MINISTRY OF STEEL, MINES AND FUEL)
130 Capital Outlay of the Ministry of Steel, Mines ‘and Fuel .  14,21,77,000
(MINISTRY OF TRANSPORT AND COMMUNICA-
TIONS)
131 Capm; Outlay on Posts and Telegraphs (Not met from Reve-
nue . . . . . . . . .

1,000

134 Capital Outlay on Roads 50,00,000

8. Government Bill returned by Rajya Sabha with amendments—Amend-
wments made by Rajya Sabha negatived

The Dowry Prohibition Bill, 1959.
Discussion on the motion for consideration of the amendments made by
Rajya Sabha in the Bill, moved on the 11th February, 1960, continued.

The following members took part in the debate:—

(1) Shri Diwan Chand Sharma

(2) Shri S. Easwara Iyer

(3) Rani Manjula Devi

(4) Kumari Mothey Veda Kumari

(5) Shri Mahavir Tyagi

(6) Pandit Thakur Das Bhargava

(7) Shri C. R. Pattabhi Raman

(8) Shri Mulchand Dube

(9) Shrimati Parvathi M. Krishnan

(10) Shri Jaganatha Rao.
Shri Asoke K. Sen replied to the debate.
The motion for consideration was adopted.
The amendments made by Rajya Sabha in the Bill were negatived.
Two amendments moved by Shri Asoke K. Sen were adopted.

9. Government Bill—under consideration

.

i -4

The Imports and Exports (Comtrol) Amendment Bill, 1959, as passed by
Rajya Sabha
The motion for consideration of the Bill, as passed by Rajya Sabha,
was moved by Shri Nityanand Kanungo.

Shri Bimal Comar Ghose commenced his speech on the motion, which
was not concluded.

(Lok Sabha adjourned till 11 AM. on Wednesday, the 24th Feb
1960). ruary,

M. N. KAUL,

Secretary.
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LOK SABHA T

BULLETIN—PART 1
[Brief Record of Proceedings]

Wednesday, February 24, 1960/Phalguna 5, 1881 (Saka)

No. 357

1. Starred Questions

Twenty-eight Starred Questions (Nos. 345—372) were put down on the
order paper out of which sixteen were called. Original notice of Starred
Question No. 347 was received in Hindi,

Fourteen Starred Questions (Nos. 346—352 and 354—360) were orally
answered and supplementary questions were asked on all of them. Replies
to the remaining questions (including Starred Questions Nos. 345 and 353 of
which the questioners were absent) were laid on the Table,

2. Unstarred Questions

Thirty-four Unstarred Questions (Nos. 392—425) were put down on the
order paper. Original notices of Unstarred Questions Nos. 403 and 415 were
received in Hindi. Replies to Unstarred Questions were laid on the Table.

3. Papers laid on the Table

The following papers were laid on the Table:—

(1) A copy of Notification No. F. 48/LRO/59 published in Delhi
Gazette dated the 4th January, 1960, under sub-section (3) of
Section 102 of the Delhi Panchayat Raj Act, 1954, making certain
amendments to the Delhi Panchayat Raj Rules, 1850.

(2) A copy of the Annual Report of the University Grants Commission
for the year from April, 1958 to March, 1959, under Section 18
of the University Grants Commission Act, 1956.

4. Report of Committee on Private Members’ Bills and Resolutions

Sardar Amar Singh Saigal presented the Fifty-sixth Report of the Com-
mittee on Private Members’ Bills and Resolutions.

5. Calling attention to matter of urgent public importance

Shri S. M, Banerjee called the attention of the Minister of Steel, Mines
and Fuel to the accident in Bhilai Steel Plant resulting in the death of
Mr. M. P. Peterenko, Russian Deputy Chief Engineer.

The Minister of Steel, Mines and Fuel made a statement in regard
thereto.
[P.TO.
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6. Statement by Minister of Scientific Research and Cultural Affairs

The Minister of Scientific Research and Cultural Affairs made a statement
correcting the reply given on the 4th December, 1959 to part (c) of Starred
Question No. 604 by Shri Ram Krishan Gupta and others regarding National
Museum, New Delhi.

7. Government Bill—introduced
The Appropriation Bill, 1960.
8. Government Bill—passed
The Imports and Ezports (Control) Amendment Bill, 1959, as passed by
Rajya Sabha

Discussion on the motion for consideration of the Bill, as passed by Rajya
Sabha, moved on the 23rd February, 1960, continued,

The following members took part in the debate:—

(1) Shri Bimal Comar Ghose
(2) Shri Arun Chandra Guha
(3). Shri H. C. Heda
(4) Shri P. K. Kodiyan
(5) Shri Tridib Kumar Chaudhuri
(6) Shri Banarsi Prasad Jhunjhunwala
(7) Shri Mahavir Tyagi
(8) Shri Laisram Achaw Singh
(9) Shri K. R. Achar
(10) Shri Raghunath Singh.
Shri Nityanand Kanungo replied to the debate.
The motion for consideration was adopted and clause-by-clause con-
sideration was taken up.
Clauses 2 to 5 were adopted.
Clause 1, the Enacting Formula and the Long Title were also adopted.

The motion that the Bill be passed was moved by Shri Nityanand
Kanungo.

The motion was adopted and the Bill was passed.
9. Government Bill—under consideration

The Dethi Land Holdings (Ceiling) Bill, 1959, as reported by the Joint
: Committee

The motion for consideration of the Bill. as reported by the Joint Com-
mittee, was moved by Shrimati Violet Alva,

The foliowing members took part in the debate:—

(1) Pandit Thakur Das Bhargava
(2) Chaudhary Pratap Singh Daulta
(3) Shri Naval Prabhakar (Speech unfinished).

The -discussion was not concluded.

(Lok Sabha adjourned till 11 AM. on Thursday, the 25th Pebruary, 1960).

‘M. N. KAUL,
Secretary.
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LOK SABHA

BULLETIN—PART I
[Brief Record of Proceedings]

Thursday, February 25, 1960/Phalguna 6, 1881 (Saka)

No. 358

1. Starred Questions

Thirty-eight Starred Questions (Nos. 373—410) were put down on the
order paper out of which seventeen were called. Original notices of
Starred Questions Nos. 376, 381, 397, 403, and 406 were received in Hindi.

Starred Questions (Nos. 373—377, 380, 381, 383—389) were orally
answered and supplementary questions were asked on all of them.. Replies
to the remaining questions (including Starred Questions Nos. 378, 379, and
382 of which the questioners were absent) were laid on the Table.

2. Unstarred Questions

Forty-nine Unstarred Questions (Nos. 426—474) were put down on the
order paper. Original notices of Unstarred Questions Nos. 453 and 458
were received in Hindi., Replies to Unstarred Questions were laid on the
Table.

3. Short Notice Question

One Short Notice Question, regarding Chinese Inflltration in Jammu
and Kashmir addressed to the Prime Minister was asked. It was orally
answered and supplementary questions were also asked and answered
thereon. :

4. Papers laid on the Table
The following papers were laid on the Table:—
(1) A copy of each of the following rules framed under the proviso
to Article 309 of the Conmstitution:—

(i) The Rules regulating direct recruitment to the Central Engi-
neering Service, Class I, published in Notification No. G.SR.
43 dated the 9th January, 1960.

(ii) The Rules regulating direct recruitment to the Central
Engineering Service, Class II, published in Notification
No. G.S.R. 44 dated the 9th January, 1960.
[P.TO.
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(iii) The Rules regulating direct recruitment to the Central Electrical
Engineering Service, Class II, published in Notification
No. G.S.R. 45 dated the 9th January, 1960.

(2) A copy of each of the following Notifications under sub-section
(6) of Section 3 of the Essential Commodities Act, 1955:—
(a) S.0. No. 2114 dated the 26th September, 1959.

(b) S.O. No. 2115 dated the 26th September, 1859 making certain
further amendments to the Textiles (Production by Power-
loom) Control Order, 1856.

(3) A copy of the Annual Report of the Hindustan Insecticides
Limited along with the Audited Accounts for the year 1858-59
and the comments of the Comptroller and Auditor General
thereon under sub-section (1) of Section 639 of the Companies
Act, 1956.

(4) A copy of Notification No. G.S.R. 152, dated the 13th February,
1960 under sub-section (4) of Section 43B of the Sea Custams
Act, 1878 and Section 38 of the Central Excises and Salt Act,
1944, making certain further amendment to the Customs and
Central Excise Duties Export Drawback (General) Rules, 1859.

5. Report of Committee on Absence of Members from the Sittings of the
House

" Shri Mulchand Dube presented the Eighteenth Report of the Committee
on Absence of Members from the Sittings of the House and also laid on
the Table a list showing names of members who were continuously absent
from the sittings of the House for 15 days or more during the Ninth Session.

6. Government Bill—passed

The Appropriation Bill, 1960

The motion for consideration of the Bill was moved by Shri B; Gopala
Reddi.

Shri Naushir Bharucha took part in the debate,
- Shri B. Gopala Reddi replied to the debate.

The motion for consideration was adopted and clause-by-clause con-
sideration was taken up.

Clauses 2 and 3 and the Schedule were adopted
Clause 1, the Enacting Formula and the Long Title were also adopted.
‘The motion that the Bill be passed was moved by Shri B. Gopala Reddi.
The motion was adopted and the Bill was passed.

7. The Budget (Railways) 1969-61
General Discussion on the Budget (Railways), 1960-61 commenced.

The following members took part in the debate:—
(1) Shri T. B. Vittal Rao
(2) Shri Frank Anthony
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(3) Seth Govind Das

(4) Swami Ramananda Tirtha

(5) Kumari Mothey Veda Kumari

(6) Shri J. M. Mohamed Imam

(7) Pandit Dwarka Nath Tiwary’

(8) Shri N. R. M. Swamy

(9) Shri Bimal Comar Ghose

(10) Shri K. P. Kuttikrishnan Nair
(11) Shri M, Shankaraiya

(12) Shri Bibhuti Bhushan Das Gupta
(13) Shri Pratulla Chandra Borooah
(14) Shri Balkrishna Wasnik
(15) Shri Prabhu Narain Singh (Speech unfinished).
The discussion was not concluded.

(Lok Sabha adjourned till 11 A.m. on Friday, the 26th February, 1960.)

M. N. KAUL,
Secretary,
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LOK SABHA

BULLETIN—PART 1
[Brief Record of Proceedings]

Friday, February 26, 1960/Phalguna 7, 1881 (Saka)

No, 359
1. Starred Questions

Thirty-seven Starred Questions (Nos. 411—448) were put.ddwn on the
order paper out of which twenty-four were called. Original notices of
Starred Questions Nos. 414, ﬁ26, 436 and 440 were received in Hindi.

Seventeen Starred Questions (Nos. 412—416, 418, 419, 421—424, 427,
429, 430, 431, 433 and 434 were orally answered and supplementary ques-
tions were asked on all of them. Replies to the remaining questions
(including Starred Questions Nos. 411, 417, 420, 425, 426, 428 and 432 of
which the questioners were absent) were laid on the Table. ’

2. Unstarred Questions

Thirty-five Unstarred Questions (Nos. 475—509) were put down on the
order paper. Original notices of Unstarred Questions Nos. 495 and 500 were
received in Hindi. Replies to Unstarred Questions were laid on the Table.

3. Short Notice Question

One Short Notice Question, regarding telephone trunk call rates
addressed to the Minister of Transport and Communications was asked. It
was orally answered and supplementary questions were also asked and
answered thereon,

4. Papers laid on the Table

The following papers were laid on the Table:—

(1) A copy of Notification No. G.S.R. 157 dated the 13th February,
1860 under sub-section (1) of Section 28 of the Mines and
Minerals (Regulation and Development) Act, 1957, making
certain further amendments to the Mining Leases (Modifi-
cation of Terms) Rules, 1956,

\

(2) A copy of each of the following Reports under sub-section (1)
of Section 639 of the Companies Act, 1956:—

(i) Annual Report of the Eastern Shipping Corporation Limited
along with the Audited Accounts for the year 1958-59 and
the comments of the Comptroller and Auditor General
thereon.

[P.T.O.
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(ii) Annual Report of the Western Shipping Corporation Limited
along with the Audited Accounts for the year 1958-59 and
the comments of the Comptroller and Auditor General
thereon. ,

(3) A copy of each of the following Notifications under sub-section
(6) of Section 3 of the Essential Commodities Act, 1955:—

(i) G.S.R. No. 173 dated the 15th February, 1960 making certain
further amendments to the Rice (Uttar Pradesh) Price
Control Order, 1959.

(ii) G.S.R. No. 195 dated the 20th February, 1960 containg the
Rice (Punjab) Price Control Order, 1960.

(iii) G.S.R. No, 200 dated the 19th February, 1860 making certain
further amendments to the Rice (Uttar Pradesh) Price
Control Order, 1959.

5. President’s message

The Speaker communicated to Lok Sabha the following message from
the President:—

“I have received with great satisfaction the expression of thanks by
the Members of the Lok Sabha for the address I delivered to
both the Houses of Parliament assembled together on the 8th
February, 1960.”

6. Messages from Rajya Sabha

Secretary reported the following messages from Rajya Sabha:—

(i) That at its sitting held on the 25th February, 1960, Rajya Sabha
had concurred in the recommendation of Lok Sabha to appoint
one member to the Joint Committee of the Houses on the Com-
panies (Amendment) Bill, 1959, in the vacancy caused by the
death of Shri H. D. Rajah, and had nominated Shri Mulka
Govinda Reddy to serve on the said Joint Committee, -

(ii) That at its sitting held on the 19th February, 1960, Rajya Sabha
had passed the Orphanages and other Charitable Homes
(Supervision and Control) Bill, 1960, by Shri Kailash Bihari
Lall.

7. Bill passed by Rajya Sabha—laid on the Table

Secretary laid on the Table the Orphanages and other Charitable Homes
(Supervision and Control) Bill, 1960, by Shri Kailash Bihari Lall, as passed:
by Rajya Sabha.

8. Report of Joint Committee

Shri C. R. Pattabhi Raman presented the First Report of the Joint Com-
mittee on Offices of Profit,

9. Calling Attention to Matter of Urgent Public Importance

Shri Dasaratha Deb called the attention of the Minister of Home Affairs
to the serious famine situation created by the invasion by wild rats in the
Tribal areas of Tripura.

The Minister of Home Affairs made a statement in regard thereto.
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10. Statement re: Government business

The Minister of Parliamentary Affairs made a statement regarding the
Government Alegislat.ive and other business for the week commencing the
20th February, 1960.

11. The Budget (Railways) 1960-61

General Discussion on the Budget (Railways), 1960-61 continued.

The following members took part in the debate:—
(1) Shri Prabhu Narain Singh
(2) Shri Arun Chandra Guha
(3) Shrimati Jayaben Vajubhai Shah
(4) Shri Hem Raj ’
(6) Shrimati Parvathi M. Krishnan
(6) Shrimati Sahodra Bai Rai
(7) Shri Inder J. Malhotra
(8) Shri Naushir Bharucha (Speech unfinished).

The discussion was not concluded.

12, Motien re: Fifty-sixth Report of Committee on Private Members’ [Bills
and Resolutions

Sardar Amar Singh Saigal moved the following motion:—

“That this House agrees with the Fifty-sixth Report of the Committee
on Private Members’ Bills and Resolutions presented to the
House on the 24th February, 1960.”

The motion was adopted.

13. Private Member’s Resolution—negatived

Shri Braj Raj Singh concluded his speech on the following Resolution
moved by him on the 12th February, 1960:—

“This House is of opinion that India should quit the Commonwealth
of Nations.”

Two amendments were ruled out of order.

The following members took part in the debate:—
(1) Shri Hirendra Nath Mukerjee
(2) Shri N. Keshava
(3) Shri H, C. Heda
(4) Shri Surendranath Dwivedy
(5) Shri Diwan Chand Sharma
(6) Shri N. R. M. Swamy
(7) Shri Raghubir Sahai
(8) Shri Shree Narayan Das
[P.T.O.
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(9) Shri Jaganatha Rao

(10) ‘Shri Padam Dev

(11) Shri D. C. Mullik

(12) Shrimati Lakshmi N. Menon.
Shri Braj Raj Singh replied to the debate.
The Resolution was negatived.

14. Private Member’s Resolution—under consideration

Shri Inder J. Malhotra moved the following Resolution:—

“This House calls upon the Government to appoint a Committee
consisting o f Members of Parliament, well known agriculturists
of the country and agricultural experts to evaluate the Agri-
cultural Research Programme in the country and to suggest
ways and means for better coordination and improvement.”

Shri Inder J. Malhotra’s speech was not concluded.
(Lok Sabha adjourned till 11 A.M. on Monday, the 298th February, 1960.)

M. N. KAUL,
Secretary,
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LOK SABHA 2

BULLETIN-—PART 1
[Brief Record of Proceedings]

Monday, February 29. 1960/Phalguna 10, 1881 (Saka)

No. 380

1. Starred Questions

Thirty-six Starred Questions (Nos. 449—484) were put down on the order
paper out of which nineteen were called. Original notices of Starred Ques-
tions Nos. 453 and 474 were received in Hindi.

Eighteen Starred Questions (Nos. 449—457, 459—466 and 471) were
orally answered and supplementary questions were asked on all of them.
Replies to the remaining questions (including Starred Question No. 458 of
which the questioner was absent) were laid on the Table.

2. Unstarred Questions

Fifty-five Unstarred Questions (Nos. 510—556 and 558—565) were put
down on the order paper. Unstarred Question No. 557 was transferred to
the list of questions for the 10th March, 1960. Original notices of Unstarred
Questions Nos. 533, 538 and 543 were received in Hindi. Replies to Unstarred

Questions were laid on the Table.

3. Short Notice Question

One Short Notice Question, regarding Indo-Pakistan Financial Talks
addressed to the Minister of Finance was asked. It was orally answered and
supplementary questions were also asked and answered thereon.

4. Papers Laid on the Table
The following papers were laid on the Table:—

(1) A copy of the letter dated the 26th February, 1060 received from
the Prime Minister of China.
(2) A copy of each of the following papers under sub-section (1) of
Section 639 of the Companies Act, 1956:—
(i) Annual Report of Neyveli Lignite Corporation Limited along

with the Audited Accounts for the year 1958-59 and the com-
ments of the Comptroller and Auditor General thereon.

(ii) A review by the Government of the working of the above Cor-
poration.
[P.T.O.
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(iii) Annual Report of the Hindustan Steel Limited along with the
Audited Accounts for the year 1958-59 and the comments of
the Comptroller -and Auditor General thereon.

(3) A copy of each of the. following orders under sub-section (5) of

Section 4 of the Inter-State Corporations Act, 1957.—

(i) The Bombay Nursing Council (Reconstitution and Reorgani-
sation) Order, 1960, published in Notification No, G.S.R. 131
dated the 6th February, 1960.

(ii) The Degloor Market Committee (Reconstitution and Reorgani-
satioh) Order, 1860, published in Notification No. G.S.R. 172
dated the 13th February, 1960.

5. Leave of Absence

(i) The following members were granted leave of absence from. the
_sittings of the House for the periods mentioned against each: —

(1) Shri V.N. Swami . 1st December to 22nd December, 1959
(Ninth Session).
£2) Her Highness Maharani Vijaya Rme 16th November tc 22nd December, 1959
. Scindia of Gwalior . . (Ninth Session).
(8) Shri M. V. Kri¢hna Reo . 16th November to 17th December. 1959
(Ninth Session].
(4) Shri Balvantray Gopaljee Mehta 8th February to 6th April, 1960 (Tent
Session).
(5) ‘Shri Nardsthghe Mslla Deb . 8th February to 1sth March, 1960 (Tenth
Session).
(6) Shri B. Pocker . 8th Pebruary to 2¢th February, 1960 (Tenth
Sesgion).
(7) Shrimati Ila Palchoudhuri 8th February to 7th March, 1960 (Tenth
Session).
7(8) Shri U. Muthuranmlinga Thevar 8tl§ Fg:bx)uary to 6th Apil, 1960 (Tenth
ession).

(ii) The absence of Shri Chowkhamoon Gohain for the period from the
4th May to 9th May, 1959 (Seventh Session), 3rd August to 12th September,
1959 (Eighth Session) and 16th November to 2Ist December, 19589 (Ninth
Sesgion) was condoned.

B, Statement by Minister of Education

The Minister of Education made a ‘statement correcting the reply given
on the #th December, 1859 to a Supplementary by Shri Tayappa Hari
Sonavane on Starred Question No. 586 regarding Scholarships to dependents
of Political Sufferers.

. The Budget (Railways) 1960-61 ' .
QGeneral Discussion on the Budget (Railways), 1960-61 continued.
The following members took part in the debate:—
(1) Shri Naushir Bharucha
(2) Kumari Maniben Vallabhbhai Patel
(3) Sardar Amar Singh Saigal
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(4) Shrimati Uma Nehru

(5) Shri G. K. Manay

(8) Shri Bishwa Nath Roy

(7) Shri T. Ganapathy

(8) Thakor Shri Fatesinhji Ghodasar

(9) Major Raja Bahadur Birendra Bahadur Singh
(10) Shri Manakbhai Agarwal

(11) Shri Laxmi Narayan Bhanja Deo

(12) shri K, T. K. Tangamani

(13) Shri Nardeo Snatak

(14) Pandit Braj Narayan ‘“Brajesh”

(15) Shrimati Krishna Mehta

(16) Shri Radha Mohan Singh (Speech unfinished).

The discussion was not concluded.
(Lok Sabha adjourned at 430 p.M. and re-assembled at 5 Pr.M.)

8. The Budget (General) 1960-61

Shri Morarji Desai presented a statement of the estimated receipts and
expenditure of the Government of India for the year 1860-61.

9. Government Bill—introduced
The Finance Bill, 1960.

(Lok Sabha adjourned till 11 a.M. on Tuesday, the 1st March, 1960.)

M. N. KAUL,
Secretary.
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LOK SANHA
[Briet Record of Proceedings]

Tuesday, March 1, 1960/Phaiguna 131, 1881 (Saka)

ot oo

No, 3861
1. Starred Questions -

Thirty-nine Starred Questions Nos, (485-528) wérée ptt iom'l on the
order paper out of which nine were called. Original notices of Starred
Questions Nos. 486, 491, 497 arid 20 viete teceivéd in Hindi.

Nine Starred Questions (Nos. 485—493) ‘Were orally answered and supple-
mentary questions were asked on all of them. Replies to the remaining
questions were laid bh the Table,

2. Unstarred Questions

Sixty-seven Unstarred Questions (Nos, 566—6832) were put down on the
order paper. Original notices of Unstarred Questions Nos. 606 and 617 were
received in Hindi. Replies to Unstarred Questions were laid on the Table
3. Papers 1aid on the Table

The following papers were laid on the Table:—

(1) A copy of Notification No. S.0. 221 dated the 23rd January, 1960,
ufider sub-section (2) of Section 17 of the Requisitioning and
Acquisition of Immovable Property ‘Act, 1852,

(2) A copy of each of the following PApers:—

(i) Report (1958) of the Céntral Wage Board for the Cement
Industry.

(ii) Government Resolution No. WB-8(57) dated the 29th February,
1060,

4, Hitivisition re: restraint and release of Members

The Speaker informed Lok Sabha that he had received two telegrams
dated the 29th February, 1960 from the District Superintendent of Police,
Belgaum, intimating that Shri Nath Pai was restrained under Section 69 of
the Police Act on the 29th February, 1960 and released the same day.

[P.TO.
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5. Statement by Minister of Works, Housing and Supply
The Minister of Works, Housing and Supply made a statement on the
subsidence of the floor below the storage tanks in the milk colleetion and
chilling centre at Murandnagar.
6. The Budget (Railways) 1960-61
General Discussion on the Budget (Railways), 1860-81 continued.
The following members took part in the debate:—
(1) Shri Radha Mohan Singh
(2) Shri G. D, Somani
(3) Shri Abdul Latif
(4) Shri Atal Bihari Vajpayee ) -~
(5) Shri Badakumar Pratap Ganga Deb Bamra
(6) Shri Joachim Alva
(7) Shri Rajendra Singh )
(8) Shri Harish Chandra Mathur e
(9) Shri C. Krishnan Nair
Shn Jagjivan Ram replied to the debate.

The discussion was concluded.

7. The Budget (Railways) 1960-61-Dema:|.1d.s; for Grants
Discussion on Demand No. 1 in respect of Railways eommenced
Two Hundred and fifty-seven cut motions on Demand ‘No. 1 were moved.

The discussion was not concluded.

8. Half-An-Hour Discussion on Matters Arising out of Answer to Question

Shri Braj Raj Singh raised a half-an-hour discussion on points arising
out of the answer given on the 11th February, 1860 to Starred Question
No. 66 regarding medium of instruction in universities.

Shri Braj. Raj S‘mgh’s speech was not concluded when the qub‘i'ﬁm bell
.rang. v

The Deputy Speaker dlrected that in reply to the debate, the mester
of Education should lay--a-statement on the Table... "

.Thg House adjourned for want of guorum-at 5.12 p.M.

(Lok Sabha adjourned till 11 A.M. on Wednesday,lthe 2nd March, 1960.)

M. N. KAUL,
Secretary.
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LOK SABHA

BULLETIN—PART 1
[Briet Record of Proceedings)

Wednesday, March 2, 1960 /Phalguna 12, 1881 (Saka)

No. 362

1. Starred Questions

Forty-three Starred Questions (Nos. 524—566) were put down on the
order paper out of which sixteen were called. Original notices of Starred
Questions Nos. 529, 544, 545 and 563 were received in Hindi.

Twelve Starred Questions (Nos. 524—529, 533, 534, 536—538 and 542)
were orally answered and supplementary questions were asked on all of
them. Replies to the remaining questions (including Starred Questions Nos,
530—532 and 535 of which the questioners were absent) were laid on the

Table.

2. Unstarred Questions

Forty-seven Unstarred Questions (Nos. 633—879) were put down on the
order paper. Original notices of Unstarred Questions Nos, 644, 649, 655, 663
and 672 were received in Hindi. Replies to Unstarred Questions were laid

on the Table.

3. Adjournment motion

The Speaker withheld his consent to the moving of an adjournment
motion given notice of by Shri S. M. Banerjee regarding termination of ser-
vices of some employees of the Ministry of Rehabilitation.

4. Papers laid on the Table
The following papers were laid on the Table:—

(1) A copy of Notification No. G.S.R. 233 dated the lst March, 1960
regarding the constitution of the Hindu Religious Endowments

Commission.
(2) A copy of each of the following Notifications under Section 58 of
the Delhi Development Act, 1957:—
(i) G.S.R. No. 73 dated the 16th January, 1860.
(ii) G.SR. No. 74 dated the 16th January, 1960 making certain
amendment to the Delhi Development (Master Plan and
Zonal Development Plan) Rules, 1859.
[P.T.O.
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(iii) G.S.R. No. 142 dated the 6th February, 1960 containing the
Delhi Development (Procedure for Reference to the Central
Government) Rules, 1960.

(3) A copy of Notification No. F. 12/211/58—Transport published in
Delhi Gazette dated the 14th January, 1960, under sub-section
(3) of Section 133 of the Motor Vehicles Act, 1939, making
.certain amendments to the Delhi Motor Vehicles Rules, 1940.

(4) A copy of each of the following papers:—

(i) Notification No. G.S.R. 192 dated the 20th February, 1960 under
sub-section (3) of Section 5 of the Indian Aircraft Act, 1934
making certain further amendment to the Indian Aircraft
Rules, 1937.

(ii) Explanatory note an the above Neotification.
5. Message from Rajya Sabha

Secretary reported a message from Rajya Sabha that Rajya Sabha had
no recommendations to make to Lok Sabha in regard to the Appropriation
Bill, 1960, passed by Lok Sabha on the 25th February, 1960.

8. Report of Committes on Private Members’ Bills and Resolutions

Sardar Hukam Singh presented the Fifty-seventh Report of the Com-
mittee on Private Members’ Bills and Resolutions,

7. Calling attention to matter of urgent public importance

Shri Chintamoni Panigrahi called the attention of the Minister of Food

and Agriculture to the alarming rise in the prices of rice and paddy in West
Bengal and Orissa.

The Deputy Minister of Food made a statement in regard thereto.
8. Statement by Deputy Minister of Food

The Deputy Minister of Food made a statement on the present food
situation in the Mizo district of Assam and steps taken to afford relief to the
affected population of the district.

9..Government Bill returned by Rajya Sabha with amendments-—amendments
agreed to

The Motor Vehicles (Amendment) Bill, 1859

The motion that the amendments made by Rajya Sabha in the Bill be
taken into consideration was moved by Shri Raj Bahadur and adopted.

The motion that the amendments made by Rajya Sabha in the Bill be
agreed t0 was moved by Shri Raj Bahadur.

The motion was adopted and the amendments made by Rajya Sabha in
the Bill were agreed to.

10. The Budget (Railways) 1960-61—Demands for Grants
Discussion on Demand for Grant No. 1 in respect of Railways concluded.

On cut motion No. 17 moved by Shri T. B. Vittal Rao, the House divided,
Ayes 17; Noes 52. The cut motion was accordingly negatived.
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All other cut motions moved on the 1st March, 1960 on Demand No. 1
were negatived.

The Demand was voted in full as follows:—
Number of

Name of Amount of Demand .
Demand Demand Rs,
b Railsay Board

93,61,000
11. Half-an-hour discussion en matters arising out of answer to question

Shri Prakash Vir Shastri raised a half-an-hour discussion on points

arising out of the answer given on the lst December, 1959 to Unstarred
Question No. 719 regarding Aligarh Muslim University.

Dr. K. L. Shrimali replied to the debate.
(Lok Sabha adjourned till 11 am. on Thursday, the 3rd March, 1960)

M. N. KAUL,
Secretary.
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LOK SABHA

BULLETIN—PART 1
-{Brief Record of Proceedings]

Thursday, March 3, 1960/Phalguna 13, 1881 (Saka)

No, 363
1. Starred Questions

Torty-two Starred Questions (Nos. 567—608) were put down on the order
paper out of which nine were called. Original notices of Starred Questions
Nos. 571, 584 and 597 were received in Hindi.

Eight Starred Questions (Nos. 568—5T74 and 607) were orally answered
and supplementary questions were. asked on all of them. Replies to the
remaining questions (including Starred Question No. 567 of which the
questioner was absent) ‘were laid on the Table.

2. 'Ungtarred Questions

Forty Unstarred Questions (Nos. 680—691 and 693—720) were put down
on the order paper. Unstarred Question No. 692 was transferred to the list
of questions for the 14th March 1960. Original notices of Unstarred Ques-
tions Nos. 701, 706 and 720 were received in Hindi. Replies to Unstarred-
Questions were laid on the Table,

3. Papers laid on the Table

The following papers laid on the Table:—
(1) A copy of each of the.following papers:—
(i) Report of the Central Wage Board for Cotton Textile Industry.
(ii) Government Resolution No. WB-8(78) dated the 2nd March, 1960.

(2) A copy of Notification No. S.0. 428 dated the 20th February, 1960,
under sub-section (3) of Section 27 of the Coal Bearing Areas
(Acquisition and Development) Act, 1957, making certain
amendments to the Coal Bearing Areas (Acquisition and Deve-
lopment) Rules, 1957.

{3) A copy of Statement regarding the purchase of the Uttar Pradesh
Zam.mdan Abolition Bonds by the Banaras Hindu Umvemty

[P.TO.
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(4) A copy of each of the following Notifications under Section 38 of
the Central Excises and Salt Act, 1944, making certain further
amendments to the Central Excise Rules, 1944:—

(a) G.S.R. 183 dated the 20th February, 1860.

(b) G.S.R. 198 dated the 18th February, 1960.
(c) G.S.R. 201-A dated the 20th February, 1960.
(5) A copy of each of the following Notifications under sub-section (4)
of Section 43B of the Sea Customs Act, 1878 and Section 38 of
the Central Excises and Salt Act, 1944 making certain amend-

ments to the Customs and Central Excise Duties Export Draw-
back (General) Rules, 1959:— )

(a) G.S.R. 185 dated the 20th February, 1960.
(b) G.SR. 186 dated the 20th February, 1960

(8) A copy of each of the following Notifications under sub-section (4)
of Section 43B of the Sea Customs Act, 1878:—

(a) G.S.R. 187 dated the 20th February, 1960.
(b) G.S.R. 188 dated the 20th February, 1860.

-

4. Calling attention to matter of urgent public importance

Shri Premji R. Assar called the attention of the Minister of Rehabilitation
and Minority Affairs to the reported loss to the Government of India due to
the tractors imported from Japan lying idle at Dandakaranya.

The Minister of Rehabilitation and Minority Affairs made a statement in
regard thereto.

5. Intimation Re: Arrest of Member

The Speaker informed Lok Sabha that he had.received a telegram
dated the 2nd March, 1960 from the Deputy Superintendent of Police,
Bailhongal intimating that Shri Nath Pai was arrested on the 2nd March,
1860, under Sections 341 and 353 of Indian Penal Code.

6. The Budget (Railways) 1960-61—Demands for Grants

Discussion on Demands for Grants Nos. 2 to 20 in respect-of Railways
commenced.

Eighty cut motions—of which three each were on Demands Nos. 2, 6 and
7, thirteen on Demand No. 4, seven on Demand No. 6, one each on Demands
Nos. 8, 9, 13 end 14, eight on Demand No. 10, sixteen on Demand No. 15,
four on Demand No. 18 and nineteen on Demand No. 18—were moved and
negatived.
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The following Demands were voted m full:—

Nu::tyer Name of Demand Amount
Demand Dc:l))fnnﬂ
) : Res.
2 Miscellancous Expenditure 1,87,48,000
3 Payments to Worked Lines and Others . . 24»47;000‘
4 Ordipary Working Expenses-—Administration 39,10,02,000 .
§ Ordinary Working Expenses—Repairs and Maintenance :z.3,36,67,ooo>
6 Ordinary Working Expenses—Operating Staff . 74>74>74:000
7 Ordinary Working Expenses—Operation (Fuel) . . . 68,07,78,000
8. Ordinary Working Expenses—Operation other than Staff and Fuel  23,70,78,000
9 "Ordinary Working Expenses—Miscellaneous expenses 32,13,65,000
10 Ordinary Working Expenses—Labour Welfare 11,05,30,000
11 Appropriation to Depreciation Reserve Fund 45,00,00,000
12 Dividend Payable to General Revenues §7,27,02,000
13 Open Line Works—(Revenue)—Labour Welfare 1,64,18,000
14 Open Line Works—(Revenue)—Other than Labour Welfare . 12,35,82,000
1s Construction of New Lines—Capital and Depreciation Reserve

Fund . . . . . . . . . . 54,76,09,000

16 Open Line Works—Additions . . 264,18,12,000
17 Open Line Works—Replacements . 92,30,61,000
18 Open Line Works—Development Fund 25,00,00,000

19 Repayment of loans from General Revenues and interest thereon—

evelopment Fund . . . . . . . 1,06,12,000

20 Appropriation to Development Fund 18,42,52,000

7. Motion Re: Dandakaranya Development Authority

Shri Diwan Chand Sharma moved the following motion:—

“That this House takes note of the Statement on the Dandakaranya
Development Authority laid on the Table of the House on the
27th November, 1959, by the Minister of Rehabilitation and.

Minority Affairs.”

The following members took part in the debate:—

(1) Shri Hirendra Nath Mukerjee

(2) 8hri Arun Chandra Guha

(3) Shri S. M. Banerjee

(4) Shri Ajit Singh Sarhadi

(5) shri Tridib Kumar Chaudhuri
1214



(6) Shri N. R. Ghosh
(7) Shri Mehr Chand Khanna

Shri Diwan Chand Sharma replied .to the debate.

The motion was adopted. .

8. Half-An-Hour Discussion on Matters arising out of Answer to Question
Shri Raghubir Sahai raised a half-an-hour discussion on points aris-
ing out of the answer given on the 10th February, 1960 to Starred Ques-
tion No. 36 regarding U.N. Mission's Report on Community Development
Programme in India. ’
' "Shri Surendra Kumar Dey replied to the debate.
(Lok Sabha adjourned till 11 A.M. on Friday, the 4th March, 1960).

M. N, KAUL,

141
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LOK SABHA

BULLETIN—PART I
[Brief Record of Proceedings]

Friday, March 4, 1960 [Phalguna 14, 1881 (Saka)

No, 364

1. Starred Questions

Thirty-five Starred Questions (Nos. 609—643) were put down on the
order paper out of which Twenty-one were called. Original notices of
Starred Questions Nos. 613, 630 and 637 were received in Hindi,

Seventeen Starred Questions: (Nos, 618—614, 616—620, 622—626, 628
and 629) were orally answered and supplementary questions were asked

on all of them. Replies to the remaining questions (including Starred
Questions Nos. 609, 615, 621, and 627 of which the questioners were absent)

were laid on the Table.

2. Unstarred Questions

Forty-six Unstarred Questions (Nos. 721—766) were put down on the
order paper. Original notices of Unstarred Questions Nos. 740, 746, 750,
760, 761 and 764 were received in Hindi. Replies to Unstarred Questions

were laid on the Table.

3. Papers laid on the Table

The following papers were laid on the Table:—

(1) A copy of each of the following Reports, under sub-section (1) of
Section 639 of the Companies Act, 1956:—

(i) Annual Report of the Travancore Minerals Private Limited
for the year 1958-59 along with the Audited Accounts and
comments of the Comptroller and Auditor General thereon.

(ii) Annual Report of the Indian Rare Earths Limited for the year
1958-59 along with the Audited Accounts and comments of
the Comptroller and Auditor General thereon.

(2) A copy of each of the following Statements showing the action
taken by the Government on various assurances, promises and
[P.T.O.
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undertakings given by the Ministers during the various ses-
sions of Second Lok Sabha:—

(i) Supplementary Statement No. Ninth Session, 1959.
I
(ii) Supplementary Statement No. Eighth Session, 1859.
v
(iii) Supplementary Statement No, Seventh Session, 1959.
X1
(iv) Supplementary Statement No. Sixth Session, 1958.
Xv
(v) Supplementary Statement No. Fifth Session, 1958.
Xvil .
(vi) Supplementary Statement No. Fourth Session, 1958,
XXVI,
(vii) Supplementary Statement No. Third Session, 1957.
XXVI
(viii) Supplementary Statement No. Second Session, 1957.
XXXII :

(3) A copy of Notification No. G.S.R. 196 dated the 20th February,
1980, under sub-section (3) of Section 40 of the Displaced Per-
sons (Compensation and Rehabilitation) Act, 1954, making cer-
tain further amendments to the Displaced Persons (Compen-
sation and Rehabilitation) Rules, 1954.

(4) A copy of the summary of ‘main conclusions of the 18th Session
of the Standing Labour Committee held at New Delhi in
January, 1960.

4 Message from Rajya Sabha

Secretary reported a message from Rajya Sabha that at its sitting held
on the 29th February, 1960, Rajya Sabha had passed the Indian Sale of
Goods (Amendment) Bill, 1960.

5. Bill passed by Rajya Sabha—laid on the Table

Secretary laid on the Table the Indian Sale of Goods (Amendment)
Bill, 1960, as passed by Rajya Sabha.

6. Intimation re: arrest of Member

The Speaker informed Lok Sabha that he had received a wireless
message dated the 3rd March, 1960 from the Sub-Inspector of Police,
Khanapur, intimating that Shri Nath Pai was remanded to seven days’
magisterial custody and sent to Central Prison, Hindalga.

“7. Calling attention to matter of Urgent Public Importance

Shri Vutukuru Rami Reddy called the attention of the Minister of Rail-

ways to the train collision at Panruti station on Southern Railway on
25th February, 1960. Y the

<

. . 4
The Deputy Minister of Railways made a statement in regard thereto.
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8. Statement re: Government Business

The Minister of Parliamentary Affairs made a statement regarding the
Government legislative and other business for the week commencing the
7th March, 1960.

9. Government Bill—Introduced
The Appropriation (Railways) Bill, 1960.

10. Supplementary Demands for Grants (Railways) for 1959-60

Discussion on the Supplementary Demands for Grants in respeci of the
Budget (Railways) for 1959-60 commenced.

Five cut motions—of which two each were on Demands Nos. 2 and 4 and
one on Demand No, 6—were moved and withdrawn by leave of the House.

The following Demands were voted in full:—

Number Amount of
of Name of Demand Supplementary
Demand " Demand
i Rs.
2 Miscellaneous Expenditure . . . 10,64,000
4 Ordinary Working Expenses—Administration 28,02,cc0
5 Ordinary Working Expenses—Repairs and Msintenance 2,50,13,C00
6 Ordinary Working Expenses—Operating Staff . 61,00,cCO
7 Ordinary Working Expenses—Operation (Fuel) . 3,83,44,cco
8 . Ordinary Working Expenses—Operation other than Staff and
' Fuel . . . . . . . . . 2,09,13,000
10 Ordinary Working Expenses—Labour Welfarc . 10,89,cco
12 Dividend payable to General Revenues . . 9,67,cCO
19 Repayment of loans from General Revenucs and interest
thereon—Development Fund . . 7,38,000

11. Government Bill—under consideration

The Delhi Land Holdings (Ceiling) Bill, 1959, as reported by the Joint
Committee

Discussion on the motion for consideration of the Bill, as reported by the
Joint Committee, moved on the 24th February, 1960, continued.
The following members tock part in the debate:—
(1) Shri Naval Prabhakar
(2) Shri Mohan Swarup
(3) Shri Braj Raj Singh
(4) Shri Raghubir Sahai
(5) Lala Achint Ram
(6) Shri Purushottamdas R. Patel (Speech unfinished).

The discussion was not concluded.
[P.T..
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12. Motion re: Fifty-seventh Report of Committee on Private Members’ Bills
and Resolutions
Sardar Amar Singh Saigal moved the following motion:—

“That this House agrees with the Fifty-seventh Report of the Commit-
tee on Private Members’ Bills and Resolutions presented to the
House on the 2nd March, 1960.”

The motion was adopted. '

13. Extension of time for eliciting opinions on Bill

Sardar Amar Singh Saigal moved that the time appointed for eliciting
opinions on the Sikh Gurdwaras Bill, 1958, be further extended up to the
30th: July, 1960. Co-

The motion was adopted,

14. Motion re: increase in allocation of time to a Private Member’s Bill

Shri Prakash Vir Shastri moved that the'time allotted for the discussion
of the Backward Communities (Religious Protection) Bill be increased from
2} hours to 4 hours.

After some discussion the motion was adopted in the following form:—

“That the time allotted by the House on the 28th August, 1959 (vide
Forty-eighth Report of the Committee on Private Members’ Bills
and Resolutions) for the discussion of the Backward Communities
(Religious Protection) Bill be increased from 24 hours to 3%
hours.” '

15. Private Member’s Bill—Negatived

The Backward Communities (Religious Protection) Bill, 1959 by Shri
Prakash Vir Shastri.

Discussion on the motion for consideration of the Bill moved by
Shri Prakash Vir Shastri and the amendment for circulation of the Bill
for the purpose of eliciting opinion thereon, moved on the 19th February,

1960, continued.

The following members took part in the debate:—
(1) Shri Bhaurao Krishnarao Gaikwad
(2) Dr. Ram Subhag Singh
(3) Shri Resham Lal Jangde
(4) Shri C. Krishnan Nair
(5) Shri B. N. Datar

Shri Prakash Vir Shastri replied to the debate.

The amendment for circulation of the Bill for the purpose of eliciting
opinion thereon by the 30th April, 1960, moved by Shri S. M. Siddiah on
the 19th February, 1960, was withdrawn by leave of the House.

The motion for consideration of the Bill was negatived.
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16. Motion re: Reduction in Allocation of time to a Private Member’s Bill
Shri Jamal Khwaja moved the following motion:—

“That the time allotted by the House on the 3rd April, 1859 (vide
40th Report of the Committee on Private Members’ Bills and
Resolutions) for the discussion of the Charitable and Religious
Trusts (Amendment) Bill by Shri Ram Krishan Gupta be
reduced by one hour.”

The motion was adopted.
17. Private Member's Bill—Withdrawn

The Charitable and Religious Trusts (Amendment) Bill, 1958 (Amendment
of sections 3 and 4 and insertion of new sections TA and 7B) by Shn
Ram Krishan Gupta.

¥ The motion for consideration of the Bill was moved by Shri Ram
Krishan Gupta.

The following members took part in the debate:—
(1) Shri K. R. Achar
(2) Shri Rameshwar Tantia
(3) Shri R. M. Hajarnavis !

Shri Ram Krishan Gupta replied to the debate.
The Bill was withdrawn by leave of the House.
- 18. Private Member’s Bill—under consideration

The Mahendra Pratap Singh Estates (Repealing) Bill, 1958 by Shri
Purushottamdas R. Patel.

The motion for consideration of the Bill was moved by Shri Purushot-
tamdas R. Patel and his speech was not concluded.

19. Report of Business Advisory Committee

Shri Jaipal Singh presented the Forty-ninth Report of the Business
Advisory Committee.

}Q (Lok Sabha adjourned till 11 A.m. on Monday, the 7th March, 1960.)

M. N. KAUL,
Secretary.
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LOK SABHA

BULLETIN—PART 1
[Brief Record of Proceedings]

———

Monday, March 17, 1960 /Phalguna 17, 1881 (Saka)

No, 365
1. Starred Questions

Thirty-seven Starred Questions (Nos. 644—680) were put down on the
order paper out of which sixteen were called. Original notices of Starred
Questions Nos. 646, 653 and 658 were received in Hindi.

Thirteen Starred Questions (Nos, 644—647, 649, 650, 652—857 and 659)
were orally answered and supplementary questions were asked on all
of them. Replies to the remaining questions (including Starred Questions
Nos. 648, 651 and 658 of which the questioners were absent) were laid
on the Table.

2. Unstarred Questions

Fifty-three Unstarred Questions (Nos, 767—819) were put down on the
order paper. Original notices of Unstarred Questions Nos. 793 and 815
were received in Hindi. Replies to Unstarred Questions were laid on the
Table.

3. Short Notice Question

One Short Notice Question, regarding Equipment at Bhakra Power
House addressed to the Minister of Irrigation and Power was asked. It
was orally answered and supplementary questions were also asked and
answered thereon.

4. Adjournment Motions

The Speaker withheld his consent to the moving of four adojurnment
motions given notice of by the following members regarding the strike
by the employees of the State Bank of India:—

Shri Prabhat Kar, Shri S. M. Banerjee, Shrimati Parvathi M
Krishnan and Shri T. Nagi Reddy; Shri R. K. Khadilkar;
Shri Narayan Ganesh Goray and Shri Hem Barua; Shri Uma
Charan Patnaik.

5. Statement by Deputy Minister of Irrigation and Power

The Deputy Minister of Irrigation and Power made a statement correct-
ing the reply given on the 10th February, 1960 to a supplementary. by
Shri T. Sanganna on Starred Question No. 34, regarding Upper Sileru
Project.

[P.T.O.
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‘8. Motion Re: Forty-ninth Report of Business Advisory Committee

Shri Satya Narayan Sinha moved the following motion:—

“That this House agrees with the Forty-ninth Report of the Business
Advisory Committee presented to the House on the 4th March,
1960.”

The motion was adopted.

7. Goverhment Bill—Introduced
The Appropriation (Railways) No. 2 Bill, 1960.

8. Government Bﬂl—Pgssed

The Appropriation (Railwaysb) Bill, A1960_

The motion for consideration of the Bill was moved by Shri Jagjivan
Ram.

~ The motion for consideration was adopted and clause-by-clause con-
sideration was taken up.

Clauses 2 and 3 and the Schedule were adopted.

Clause 1, the Enacting Formula and the Long Title were also adopted.
. The motion that the Bill be passed was moved by Shri Jagjivan Ram.

The motion was adopted and the Bill was passed,
9. The Budget (General) 1960-61

General Discussion on the Budget (General), 1960-61 commenced.
The following members took part in the debate:— '
(1) Shri Shripad Amrit Dange
(2) Shri J. B. Kripalani
(3) Shri P. R. Ramakrishnan
{4) Rani Manjula Devi
(5) Shri R. Ramanathan Chettiar
(6) Shri M. R. Masani
(7) Shri D. 8. Raju
(8) Shri Ajit Singh Sarhadi
(9) Shri Indulal Kanaiyalal Yajnik
(18) Pandit Thakur Das Bhargava
(11) Shri Ram Saran
(12) Shri D. R. Chavan
- "(13) Shri B. Bhagavati
(14) Shri V. Eacharan (Speech Unfinished).

The discussion was not concluded.
(I.ok Sabha adjourned till 11 A.M. on Tuesday, the 8th March, 1860.)
. M. N. KAUL,
Secretary.
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LOK SABHA

BULLETIN—PART 1
[Brief Record of Proceedings)

Tuesday, March 8, 1960/Phalguna 18, 1881 (Saka)

No. 366

1." Starred Questions

Twenty-seven Starred Questions (Nos. 681—694 and 696—708) were put
down on the order paper out of which nineteen were called. Starred Ques-
tion No. 695 was withdrawn by the Member. Original notices of Starred
Questions Nos. 682, 685, 694, 701 and 707 were received in Hindi.

Fourteen Starred Questions (Nos, 681—85, 687—94 and 700) were orally
answered and supplementary questions were asked on thirteen of them.
Replies to the remaining questions (including Starred Questions Nos. 688
and 696—699 of which the questioners were absent) were laid on the Table.

2. Unstarred Questions

Sixty-five Unstarred Questions (Nos. 820—884) were put down on the
order paper. Original notices of Unstarred Questions Nos. 821, 825, 859-60,
876 and 880-81 were received in Hindi. Replies to Unstarred Questions were
laid on the Table.

3. Short Notice Question

One Short Notice Question, regarding Oil Pipelines addressed to the
Minister of Steel, Mines and Fuel was asked. It was orally answered and
supplementary questions were also asked and answered thereon.

4. Papers laid on the Table. )
The following papers were laid on the Table.—

(1) A copy of Notification No. G.S.R. 191 dated the 20th February,
1960, under sub-section (1) of Section 28 of the Mines and
Minerals (Regulation and Development) Act, 1957, making
certain amendment to the second schedule to the Mines and
Minerals (Regulation and Development) Act, 1957,

(2) A copy of the Regulations for the Indian Naval Reserve and
the Indian Naval Volunteer Reserve published in Notification No.
S.R.O. 53 dated the 20th February, 1960, under Section 185 of
the Navy Act, 1957.

5. Calling attention to maiter of urgent public importance
Shri Raghunath Singh called the attention of the Minister of Transport
and  Communications to the strike resorted to by the river surveyors and

hydrographers at Calcutta Port.
[P.T.O.
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The Minister of Transport and Communications made = statement in
regard thereto.

6. Statement re: Government business

The Minister of Parliamentary Affairs made a statement regarding the
order of Discussion and Voting on Demands for Grants in respect of the
Budget (General) 1960-61.

7. Government Bill—passed
The Appropriation (Railways) No. 2 Bill, 1960,

The motion for consideration of the Bill was moved by Shri Jagjivan
Ram,

The motion for consideration was adopted and clause-by-clause con-
sideration was taken up.

Clauses 2 and 3 and the Schedule were adopted.

Clause 1, the Enacting Formula and the Long Title were also adopted.

The motion }hat the'Bill be passed was moved by Shri Jagjivan Ram.

The motion was adopted and the Bill was passed.

8. The Budget (General) 1960-61
General Discussion on the Budget (General), 1960-61 continued.
The following membeérs took part in the debate:—
(1) Shri V. Eacharan
(2) Shri M. L. Dwivedi
(3) Shri Surendra Mahanty
(4) Shri Arun Chandra Guha
(5) Shri Banarsi Prasad Jhunjhunwala
(6) Shri D. A. Katti
(7) Shri Naval Prabhakar
(8) Shri B. L. Chandak
(9) Shri Radheshyam Ramkumar Morarka
(10) Shri E. V. K. Sampath
(11) Shri Radha Raman
(12) Shri Harish Chandra Mathur
(13) Shri V. P. Nayar
(14) Shri Mathura Prasad Mishra
(15) Shri Raghunath Singh
(16) Swami Ramananda Tirtha

The discussion was not concluded.
(Lok Sabha adjourned till 11 A.M. on Wednesday, the 9th March, 1960.)

M. N. KAUL,
Secretary,
1224
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LOK SABHA

BULLETIN—PART 1
[Brief Record of Proceedings]

Wednesday, March 9, 1960/Phalguna 19, 1881 (Saka)

No. 367
1. Starred Questions

Thirty-six Starred Questions (Nos. 709, 711—714 and 716—748) were
put down on the order paper out of which seventeen were called, Starred
Question No. 710 was withdrawn by the Member and Starred Question
No. 715 was transferred to the list of questions for the 17-3-1960. Original
notices of Starred Questions Nos, 714, 724, 729 and 736 were received in
Hindi.

Fifteen Starred Questions Nos. 709, 711—714, 717—721 and 723—727 were
orally answered and supplementary questions were asked on fourteen of
them. Replies to the remaining questions (including Starred Questions.
Nos. 716 and 722 of which the questioners were absent) were laid on the
Table.

2. Unstarred Questions

Fifty Unstarred Questions (Nos. 885—934) were put down on the order
paper. Original notices of Unstarred Questions Nos, 889, 814 and 928 were
received in Hindi. Replies to Unstarred Questions were laid on the Table.

3. Short Notice Question

One Short Notice Question, regarding relief for Morocco and Mazuritius
Island addressed to the Prime Minister was asked. It was orally answered
and supplementary questions were also asked and answered thereon.

4. Adjournment Motions -

The Speaker withheld his consent to the moving of the followi'ng
adjournment motions given notice of by the members shown against them:—

(i) Alleged o:cupation of Chanthan Salt Mines in Notice by Shri Hem
Lad kh by the Chinese, Barua, '
(ii) Brerkdown of wrt'r end electric supply ia Notice by Shri Braj

R-j Si ard Shri
Asiur Stagh Bb-dcu-

Shahzdrez, Delhi, since the 7th March, 1960.
' ria.

[P.T.O.
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5. Papers laid on the Table
The following papers were laid on the Table:—

(1) A copy of each of the following papers:— -

(i) Notification No. G.S.R. 189 dated the 20th February, 1860, under
sub-section (3) of Section 13 of the Central Silk Board Act,
1948 making certain further amendment to the Central Silk
Board Rules, 1955.

(ii) Report of the Small Scale Industries Organisation for the year
1958-59.

(iii) (a) Annual Report of the Nahan Foundry Limited for the year
1958-59 along with the Audited Accounts and comments of
the Comptroller and Auditor General thereon, under sub-sec-
tion (1) of Section 639 of the Companies Act, 1956,

(b) Review of the Working of the above Company.
(iv) Publication entitled ‘Public Sector Industries’.
(v) Statement regarding Enquiry into the standards and testing

procedures followed in the Quality Control Department of
Hindustan Antibiotics Limited, Pimpri.

(2) A copy of Notification No. G.S.R. 229 dated the 27th February,
1860, under sub-section (4) of Section 38 of the Industrial Dis-
putes Act, 1847 making certain further amendments to the Tndus-
trial Disputes (Central) Rules, 1957.

© (3) A copy of the Annual Report of the: Sindri Fertilizers and Chemi-
cals Limited for the year 19568-59 along with the Audited
Accounts and comments of the Comptroller and Auditor Gene-
ral thereon, under sub-seetion (1) of Section 630 of the Com-
panies Act, 1956.

6. Opinions on Bill
Sardar Amar Singh Saigal laid on the Table a copy of Paper No. IV

coltaining opinmions on the Sikh Gurdwaras Bill which was circulated for
the purpose of eliciting opinion thereon by the 30th July, 1960.

7-Report of Commitiee on Private Members’ Biils and Resolutions

Sardar Amar Singh Saigal presented the Fifty-eighth Report of the Com-
mitte on Private Members’ Bills and Resolutions. ’

8. Report of Public Accounts Committee

Shri Upendranath Barman presented the Twenty-second Report of the
Public Accounts Committee on the Appropriation Accounts (P & T), 1858-57
and 1957-58 and ‘Audit Reports (P & T), 1958 and 1959.

0. Presentation of Petition

Shri Indulal Kanaiyalal Yajnik presented a petition signed by a petitioner
regarding amendment of the Factories Act, 1948.
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10. The Budget (General) 1960-61

Gen_eral Discussion on the Budget (General), 1960-61 continued.
The following members took part in the debate:—

1)
2)
3
(4)
(5)
(6)
M
(8)
9
(10)
(1
(12)
(13)
14)
(15)
(16)
Qa7
(18)
(19)

Shri C. D. Pande

Shri Padam Dev

Shri Bimal Comar Ghose

Shrimati Sangam Laxmi Bai

Shri N. R. Ghosh

Pandit Munishwar Dutt Upadhyay

Shri Uma Charan Patnaik

Raja Mahendra Pratap

Shri G. D. Somani

Shri C. R. Basappa

Shri J. B. S. Bist

Shri Jaganatha Rao

Shri Arjun Singh Bhadauria

Shri B. R. Bhagat

Shri Rameshwar Tantia

Lt. Col. H. H. Maharaja Manabendra Shah of Tehri Garhwal
Shri Dasaratha Deb

Shri Radhelal Vyas

Shri Pendekanti Venkatasubbaiah. (Speech wunfinished).

The discussion was not concludéd.

(Lok Sabha adjourned till 11 A.mM. on Thursday, the 10th March, 1960.)

M. N. KAUL,
Secretary.
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LOK SABHA :

BULLETIN—PART 1
[Briet Record of Proceedings]

Thursday, March 10, 1960/Phalguna 20, 1881 (Saka)

No. 368

1. Starred Questions :
Thirty-ive Starred Questions (Nos. 747—781) were put down on the
order paper all of which were called.

Twenty-two Starred Questions (Nos. 748, 749, 751, 752, 754, 755, 757,
761, 763, 765, 767—1775, 778, 780- and 781) were orally answered and supple-
mentary questions were asked on all of them. Replies to the remaining
questions (including Starred Questions Nos. 747, 750, 753, 756, 758—1760,
762, 764, 766, 776, 777 and 779 of which the questioners were absent) were
laid on the Table.

2. Unstarred Questions !

Sixty-five Unstarred Questions (Nos. 935—999) were put down on" the
order paper. Original notices of Unstarred Questions Nos. 945, 946, 961, 974
and 990 were received in Hindi. Replies to Unstarred Questions were laid
on the Table. )

3. Short Notice Question

One Short Notice Question, regarding Fixation of sugar prices in South
Bihar addressed to the Minister of Food and Agriculture was asked. It
was orally answered and supplementary questions were also asked and
answered thereon. i

4. Adjournment Motions

* The Speaker withheld his consent to the moving of four adjournment

motions given motice of by the following members regarding eviction of and

reported firing on displaced persons at Uttar Barbil in Mikir Hills, Assam,
on the 8th March, 1960:—

Shri Hem Barua; Shri S. M. Banerjee, Shrimati Renu Chakravartty

and Shri M, E].ias, Shri Arjun Singh Bhadauria; and Shri BrajA

Raj Singh.
5. Papers laid on the Table
The following papers were laid on the Table:—
(1) A copy of White Paper No. III containing Notes, Memoranda
and letters exchanged between the Governments of India and
China between November 1959 and March, 1960.
P.T.0



(2) A copy of the Report (1960) of the Ad hoc Committee on Auto-
mobile Industry along with a summary of the recommendations
of the Committee.

6. Message from Rajya Sabha

Secretary reported a message from Rajya Sabha that at its sitting held
on the 2nd March, 1960, Rajya Sabha had passed the Prevention of
Cruelty to Animals Bill, 1960.

7. Bill passed by Rajya Sabha—laid on the Table

Secretary laid on the Table the Prevention of Cruelty to Animals Bill,
1960, as passed by Rajya Sabha,

8. Report of Public Accounts Committee

Shri Upendranath Barman presented the Twenty-fourth Report of the
Public Accounts Committee on the Appropriation Accounts of the Govern-
ment of Delhi for the year 1956-57 (1st April, 1956 to 31st October, 1856)
and Finance Accounts, 1955-56 and 1956-57 (1st April, 1956 to 31st October,
1956) and Audit Reports thereon.

9. Calling Attention to Matter of Urgent Public Importance

Shri Arjun Singh Bhadauria called the attention of the Minister of
Health to the delay in the release of certain colonies acquired in Delhi by
the Delhi Administration.

The Minister of Health made a statement in regard thereto.
10. Statement by Minister of Health

The Minister of Health made a statement regarding restoration of water
and electricity supply at Shahdara.

11. The Budget (General) 1960-61
‘General Discussion on the Budget (General), 1860-61 continued.

The following members took part in the debate:—
(1) Shri Pendekanti Venkatasubbaiah
(2) Shri J. Rameshwar Rao
(3) Shri R. K. Khadilkar
(4) Shri Shree Narayan Das
(3) Shri M. Ayyakannu
(8) Shri Sadhu Ram
(7) Shri Naushir Bharucha
(8) Shri Kamalnayan Jamnalal Bajaj
(8) Shri P. T. Thanu Pillai

(10) Lala Achint Ram
(11) Shri Devulapalli Venkateswar Rao
(12) Shri V. K. Krishna Menon,
Shri Morarji Desai replied to the debate.
The discussion was concluded.



12. The Budget (General) 1960-61—Demands for Grants on Account

The following Demands for Grants on Account for 1960-61 in respect
g‘tm the Budget (General) under the heads mentioned below were voted in

Number Amount
of Name of Demand Demand :nf
Demand account
I 2 3
Rs.

1. EXPENDITURE MET FROM REVENUE :

MINISTRY OF COMMERCE AND INDUSTRY

1 Ministry of Commerce and Industry . . . 6,39,000
2 Industries . . 2,17,71,00Q
3 Salt . . . P . 4,37,000
4 Commercial Intelligence and Siatistia . . . . 7,00,000
5 Miscellaneous Departments and Expendxtu.te under the mes-
try of Commerce and Industry . 20,52,000
MmuasTRY oF COMMUNITY DEVELOPMENT AND COOPERATION
6 Ministry of Community Development and Cooperation . 2,48,000
7 Community Development Pro)ecu, Natioml Enenuon Sex-
vice and Cooperation . . 1,97,86,000
MINISTRY OF DEFENCB
8 Ministry of Defence . . 3,51,000
9 Defence Services, Effective-Army 16,74,95,000
10 Defence Services, Effective-Navy . 1,62,94,000
11 Defence Services, Effective-Air Force . . . $,22,45,000
12 Defence Services, Non-Effective Charges . . 1,28,37,000
MINISTRY OF EDUCATION
13 Ministry of Education . . . . . . . 3,53,000
14 Education . . . . . . . . . 2,97,08,000
' Mﬁ:mt% of m: un? Othﬂ Etpr.ndnuxe unda" 31,86,000
MINISTRY OF EXTERNAL AFFAIRS
16 ‘Tribal Areas .. . 85,65,000
17 Naga Hills—Tuensang Area - 27,17,000
18 External Aflairs . . . . . . . . 98,80,000
; [P.T.O.



19

21

23

25

27

30
31

33

35

37
38
39

41

43

State of Pondicherry
Mncelhneous Erpenditure under thc Mnmtry of Enc.tml

MmIsTRY OF FINANCE
Ministry of Finance
Customs
Union Excise Duties
‘Taxes on Income including Corporation Tax, etc.
Opium
Stamps

- Audit

Currency

Mint

Territorial and Political Pensions
Superannuation Allowances and Pensions .

MseelhneomDepnmnenumethcrExpendnureundcrthe
Ministry of Finance . .

Planning Commission
Miscellancous Adjustments between the Union and State

. Pre-partition Psyments .

MINISTRY OF FOOD AND AGRICULTURE
Ministry of Food and Agriculture
Forest
Agriculture
Agricultural Research
Animal Husbandry
N e Misistzy of-Food and Agriculnare. Ef*’”“?‘““ uader

MINISTRY OF HEALTH
Ministry of Health . . . . . . ’
Medical and Public Health

dehanepuuncmdexpendimmd th Mmh-
try of Health o the

13,98,000
32,84,000
73,67,000
49,566,000
4:49,67,000
20,77,000
99,55,000
30,19,000
54,98,000
1,96,000
17,84,000

6,15,06,000

21,17,000

1,34,000
3,20,000

6,29,000
23,33,000
87,83,000
43,58,000
23,542,000

1,06,16,000

1,50,000
2,33,69,000

7,82,000
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Rs.
MINISTRY OF HQMB AFFAIRS
45 Ministry of Home Affairs 27,83,000
46 Cabinet ' | 3,15,000
47 Zonal Councils. . | 23,000
48 Administration of Justice 20,000
49 Police ] . [ 60,089,000
50 Census™ . : .. [ 12,69,000
51 Statistics 15,83,000
s2 Privy Purses and Allowances of Indian Rulers { 1,43,000
53 Delhi . 1504,68,000
54 Himachal Pradesh 57,82,000
ss Andaman and Nicobar Islands . . 24,73,000
56 Manipur 27,29,000
57 Tripura . [ 35,53,000
s8 Laccadive, Minicoy and Amindivi Islands ’ 1,97,000
9 Muhglen“::-yem;fs Ho:]xz:mm:lI md Expendmu'e m the . 87,99,000
MINISTRY OF INFORMATION AND BROADCASTING
60 Ministry of Information and Broadcasting . 1,15,000
61 Broadcasting 42,83,000
s M!t:‘;ei:lt"ninfo1'::11?::112“-}'tt:g‘:ll:I gﬂm dmn-e: under the an‘ 31,72,000
MINISTRY OF IRRIGATION AND POWER
63 Ministry of Irrigation and Power 2,03,000
64 Multi-purpose River Schemes 18,64,000
65 ancellmcou;; m& a;;iwgthef F.xpend:ture under the 141,000
MnusTRY oF LABOUR AND EMPLOYMENT

66 Ministry of Labour and Employment ". 1,72,000
67 Chief Inspector of Mines 2,09,000
o Mgy Dprmmpa T e

[P.T.O.
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2 3
MiNISTRY OF LAW R,
69 Ministry of Law . . . . . . . . 2,32,000
70 Blecuons . 8,08,000
MINISTRY OF REHABILITATION .
71 Ministry of Rehabilitation . . . . . 2,81,000
72 Expenditure on Displaced Persons and Minorities. 1,69,01,000
MINISTRY OF SCIENTIFIC RESEARCH AND CULTURAL AFFAIRS
73 Ministry of Scientific Research and Cultural Affairs 2,81,000
" 74 Archacology 10,17,000
75 Survey of India 16,60,000
76 Botanical Survey . . . . . 1,44,000
77 Zoological Suvery . . 1,05,000
78 Scientific Research and Cultural Affairs . 1,42,17,000
e Mmmnmmm Sm Rmem:hems mdnndmmdﬂ the 341,000
MINISTRY OF STEEL, MINES AND FUEL
80 Ministry of Steel, Mines and Fuel . . . . ~ 3,37,000
81 Geological Survey . . . . . . . 16,61,000
5 mnmumsu-y of m aﬁdd Pouget E‘pmdmm undu m 3,67,13,000
MINIRTRY OF TRANSPORT AND COMMUNICATIONS
83 Ministry of Transport and Communications. . . 4,97,CC0
84 Indian Posts and Telegraphs Depastment (including Working
Expenses) . . . . . . . . . 5,96,91,000
85 Posts and Telegraphs Divicends to Geneml Revenuos and
Appropriation to Reserve Funds 73,67,000
86 Mercantile Marine §,74,CC0
87 Light houses and Lightships 12,51,000
88 Meteorology 15,44,500
89 Overseas Communications Service 10,74,000
90 Aviation . 57,85,000
91 Central Road Fund . . 88,83,000
92 Communications (inctuding Naticnal Highways) . 62,42,000
? MR
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Rs.
MNISTRY OF WORKS, HOUSING AND SUPPLY
94 Ministry of Works, Housing and Supply 5,38,0C0
9s Supplies . . 24,64,000
96 Other Civil Works . 2,34,69,000
97 Stationary and Printing . . . . . 65,88,000
98 Misc:llaneous Departmcnts and  Expenditure undat the
Ministry of Works, Housing and Supply . . 13,20,000
DEPARTMENT OF ATOMIC ENERGY
99 Department of Atomic Energy . 1,36,000
100 Atomic Energy Research . . 45,15.CCO
DEPARTMENT OF PARLIAMENTARY AFFAIRS ’
101 Department of Parliamentary Affairs . 22,cco
PARLIAMENT, SECRETARIAT OF THE PRESIDENT AND VICE PRESIDENT
AND UNION PUBLIC SERVICE COMMISSION
102 Lok Sabha . . . . 8,63,000
103 Miscellaneous Expenditure under the Lok Sabha . . 41,000
104 Rajya Sabha . 3,10,600
105 Secretariat of the Vice-Presidant. . . 6,000
I1.—EXPENDITURE MET FROM CAPITAL AND DISBURSEMENT
OF LOANS AND ADVANCES
MmasTRY oF COMMERCE AND INDUSTRY
106 Capital Outlay of the Ministry of Commerce and Industry 2,13,44,000
MINISTRY OF COMMUNITY DEVELOPMENT AND
CO-OPERATION
107 Capital Outlay of the M:mstry of Commumty DeveIOpment
and Cooperation . . 42,92,000
III.—MINISTRY OF DEFENCE
108 Defence Capital Qutlay . . . . . 3,30,00,000
MINISTRY OF EDUCATION
109 Capital Outlay of the Ministry of Education. . 1,590,000
MINISTRY OF EXTERNAL AFFAIRS
110 Capital Outlay of the Ministry of External Affairs . 7,14,C00
[P.T.O.



120

121

122

123

124
125

126

127

128

130~

Other Capital Outlay of the Ministry of Fccd snd Agriculture

MINISTRY OF HEALTH]
Capital Outlay of the Ministry of Health”
MINISTRY OF HOME AFFAIRS)

Capital Outlay of the Ministry of Home Affairs
MINISTRY OF INFORMATION AND BROADCASTING
Capital Outlay of the Ministry of Information and Broadcasting
MINISTRY OF IRRIGATION AND POWER
Capital Outlay on Multipurpose River Schemes
Other Capital Outlay of the Mnmstry of Irrigation and Power
MINISTRY OF LABOUR AND EMPLOYMENT
Capital Outlay of the Ministry of Labour and Fmployment
MINISTRY OF REHABILITATION
Capital Outlay of the Ministry of Rehabilitation” .
MINISTRY OF SCIENTIFIC RESEARCH AND CULTURAL AFFAIRS]

‘Cay ulmr?lu _of the Ministry of Scientific Research and

MINISTRY OF STEEL, MINES AND FUEL"
Capital Outlay of the Ministry of Steel, Mines and Fuel .
MINISTRY OF TRANSPORT AND COMMUNICATIONS

Capital Outlay on Indm.n Pom md Telegnphs (not met from
Revenue) .

2 3
Rs.
MmIsTRY OF FINANCE
111 Capital Outlay on India Security Press . | 1,11,000
112 Capital Outlay on Currency and Coinage 45,89,000
113 Capital Outlay on Mints . 84,000
114 Commuted Value of Pensions 3,854,000
115 Payments to Retrenched Personnel | 1,000
116 Other Capiﬁl Outlay of the Ministry of Finance . 6,59,10,CCO
117 Loans and Advances by the Central Goverrment . 15,31,19,CCO
'MmISTRY OF FOOD AND. AGRICULTURE
318 Capital Outlay of Forests . [ 475000
119 Purchase of Foodgraing . 29,95,59,CCO

3,76:£4,CCO
1,55,69,c00

[ 7,38,cco
| 14,94,cc0

[ 22,52,cco

27,01,000

[ 18scco
-

(a4

1,84,77,cc0]

25,06,000%

§,37.52.¢¢C0

1,96,39,000
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3
Rs,
131 Capital Outlay on Civil Aviation 38,30,000
132 Capital Outlay on Ports 24,19,000
133 Capital Outlay on Roads . 1,66,67,000
134 Other Capital Outlay of the Ministry of Transport and Com-
munications . . . . . . . . . 88,62,000
MINISTRY OF WORKS, HOUSING AND SUPPLY
135 Delhi Capital Outlay. §7,16,000
136 Capital Outlay on Buildings 81,99,000
137 Other Capital Qutley of the Ministry of Works, Housing and
Supply . . . . . . . . . 58,68,000
DEPARTMENT OF ATOMIC ENERGY
138 Capital Qutlay of the Department of Atomic Energy 44,16,000

13. Government Bill—introduced
The Appropriation (Vote on Account) Bill, 1960.

14. Government Bill—passed
The Appropriation (Vote on Account) Bill, 1860.

The motion for consideration of the Bill was moved by Shri Morarji

Desai.

The motion for consideration was adopted and clause-by-clause con-

sideration was taken up.

Clauses 2 and 3 and the Schedule were adopted.

Clause 1, the Enacting Formula and the Long Title were also adopted.

The motion that the Bill be passed was moved by Shri Morarji Desai.

The motion was adopted and the Bill was passed.

15. Half-an-hour discussion on matters arising out of answer to question

Shri A. M. Tariq raised a half-an-hour discussion on points arising out
of the answer given on the 18th February, 1960 to Starred Question No. 227

regarding foreign tourists.

Shri Raj Bahadur replied to the debate.

(Lok Sabha adjourned till 11 A.M on Friday, the 11th March, 1960.)

1236
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LOK SABHA

BULLETIN—PART 1
[Brief Record of Proceedings]

Friday, March 11, 1960/Phalguna 21, 1881 (Saka)

No. 369
1. Starred Questious

Thirty-six Starred Questions (Nos. 782—817) were put down on the order
paper out of which nineteen were called. (Original notices of Starred
Questions Nos. 782, 787, 790 and 802 were received in Hindi.

Eighteen Starred Questions (Nos. 782—798 and 800) were orally answered
and supplementary questions were asked on all of them. Replies to the
remaining questions (including Starred Question No. 799 of which the
questioner was absent) were laid on the Table.

2. Unstarred Questions

Fifty-five Unstarred Questions (Nos. 1000—1054) were put down on the
.order paper. Original notices of Unstarred Questions Nos. 1006, 1021 and
1026 were received in Hindi. Repliss to Unstarred Questions were laid on
the Table.

3. Adjournment Motions-
The Speaker withheld his consent to the moving of two adjournment

motions given notice of by Shri Hem Barua and Shri S. M. Banerjee
regarding the plane crash in Jorhat on the 10th March, 1960.

4. Papers Laid on the Table

The following papers were laid on the Table:—
(1) A copy of each of the following papers:i— _

(i) Notification No, G.S.R. 275 dated the 5th March, 1960 making
certain further amendments to the Coal Mines (Conservation
and Safety) Rules, 1954, under sub-section (4) of Section 17
of the Coal Mines (Conservation and Safety) Act, 1952.

(ii) (a) Annual Report of the National Coal Development (;omora-
tion Limited for the year 1858-59 along with the Audited %\c-
counts and comments of the Comptroller .and Auditor
General thereon, under sub-section (1) of Section 639 of the
Companies Act, 1956.

{b) A Review by the Government of the above Report. o
[P.T.O.
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(2) A copy of each of the following papers:—

(i) Annual Report of the Indian Refineries Limited for the period
from the 22nd August, 1958 to the 31st March, 1958 along
with the Audited Accounts and comments of the Comptroller
and Auditor General thereon, under sub-section (1) of
Section 639 of the Companies Act, 1956,

(ii) A Review by the Government of the above Report.

(iii) Annual Report of the National Mineral Development Corpora-
tion Private Limited for the period from the 15th November,
1958 to the 31st March, 1959 along with the Audited Accounts
and comments of the Comptroller and Auditor General
thereon, under sub-section (1) of Section 639 of the Com-
panies Act, 1956.

(iv) A Review by the Government of the above Report.

(v) Annual Report of the Orissa Mining Corporation Limited for
the year 1958-59 along with the Audited Accounts and com-
ments of the Comptroller and Auditor General thereon, under
sub-section (1) of Section 639 of the Companies Act, 1956.

(vi) A Review by the Government of the above Report.

(3) A copy of each of the following papers:—

(i) Notification No. S.0. 451 dated the 19th February, 1960, making
certain amendment to the International Copyright Order,
1958, under Section 43 of the Copyright Act, 1957,

(ii) Annual Report of the National Research Development Cor-
poration of India for the period ending 31st March, 1959
(Hindi and English versions) along with the Audited Ac-
counts and comments of the Comptroller and Auditor
General thereon, under sub-section (1) of Section 639 of the
Companies Act, 1956.

(4) A copy of each of the following papers:—

(i) The Customs and Central Excise Duties Export Drawback
(General) Rules, 1960, published in Notification No. G.S.R.
‘209 dated the 27th February, 1960, under sub-section (4) of
Section 43B of the Sea Customs Atct, 1878 and Section 38 of
the Central Excises and Salt Act, 1944.

(ii) Notification No. G.S.R. 211 dated the 27th February, 1960,
under sub-section (4) of Section 43B of the Sea Customs Act,
1878. :

(iii) Notification No. G SR. 213 dated the 27th February, 1960
making certain amendment to the Gift Tax Rules, 1958, under
sub-section (4) of Section 46 of the Gift Tax Act, 1958.

(iv) Notification No. G.S.R. 239 dated the 1st March, 1960 making
certain further amendments to the Central Excise Rules, 1944,
under Section 38 of the Central Excises and Salt Act, 1944.

‘8. Calling attention to Matter of Urgent Public Importance
Shri Raghunath Singh called the attention of the Minister of Steel,
Mines and Fuel to the apprehended dislocation in the running of passenger
and goods trains due to inadequate supply of coal.
The Minister of Steel, Mines and Fuel made a statement in regard
thereto.
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6. Statement by Minister of Labour and Employment and Planning

The Minister of Labour and Employment and Planning made a statement
on State Bank of India disputes.

7. Statement re: Government Business

On behalf of the Minister of Parliamentary Affairs the Minister of State
i the Ministry of Home Affairs made a statement regarding the order of
Discussion and Voting on Demands for Grants in respect of the Budget
(General), 1960-61, for the week commencing the 14th March, 1960.

8. Government Bill—Under Consideration

The Delhi Land Holdings (Ceiling) Bill 1959, as reported by the Joint
Committee.

Discussion on the motion for consideration of the Bill, as reported by the
Joint Committee, moved on the 24th February, 1960, continued.

The following members took part in the debate:—

(1) Shri Radha Raman

(2) Shri Ranbir Singh Chaudhuri

(3) Shri Vutukuru Rami Reddy

(4) Shri Banarsi Prasad Jhunjhunwala

(5) Shri Diwan Chand Sharma

(6) Shri Mahavir Tyagi

(7) Shri Dasaratha Deb

(8) Shri C. Krishnan Nair

(9) Shri Sinhasan Singh

(10) Shri Jaganatha Rao

Shri B. N. Datar replied to the debate.

The motion for consideration was adopted.

9. Motion re: Fifty-Eighth Report of Commiitee on Private Mequers' Bills
and Resolations

Sardar Amar Singh Saigal moved the following motion:—

“That this House agrees with the Fifty-eighth Report of the Committee
on the Private Members’ Bills and Resolutions presented to the

House on the 9th March, 1960.”

The motion was adopted.

10. Private Member’s Resolution—Withdrawn

Shri Inder J. Malhotra concluded his speech on the following Resolu-
tion moved by him on the 26th February, 1860:—

“This House calls upon the Government to appoint a Cm?:mitte? con;
sisting of Members of Parliament, well known agriculturists o
the country and agricultural experts to evaluate the Agricul-
tural Research Programme in the country and to sug%est ways
and means for better co-ordination and improvement.

P.T.0.
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The following members took part in the debate: —
(1) Shri Padam Dev
(2) Shri Ajit Singh Sarhadi .
(3) Shri Ranbir Singh Chaudhuri
(4) Shri Braj Raj Singh
(5) Pandit Thakur Das Bhargava
(8) Shrimati Sangam Laxmi Bai
(7) Shri Diwan Chand Sharma
(8) Dr. Panjabroa S. Deshmukh
Shri Inder J. Malhotra replied to the debate.

The Resolution was withdrawn by leave of the House.

11. Private Member’s Resolution—Under Consideration
Shri Subiman Ghose moved the following Resolution:—

“This House is of opinion that the Andaman and Nicobar Islands be
named as ‘Swadesh Dwip’ and ‘Swaraj Dwip’ respectively.”

One amendment was moved by Shri Tridib Kumar Chaudhuri. His
speech was not concluded.

12. Half-An-Hour Discussion on Matters Arising out of Answer to Question

Shri Ram Krishan Gupta raised a half-an-hour discussion on points
ariging out of the answer given on the 3rd March, 1960 to Starred Question
No. 568 regarding election petition.

Shri Asoke K, Sen replied to the debate.
(Lok Sabha adjourned till 11 AM. on Monday, the 14th March, 1960).

. M. N. KAUL,
Secretary.
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LOK SABHA

BULLETIN—PART I
[Brief Record of . Proceedings]

Monday, March 14, 1960/Phalguna 24, 1881 (Saka)

No. 370
1.-Starred Questions

Twenty-seven Starred Questions (Nos. 818—844) were put down on the
order paper out of which twenty-two were called. Original netices of Star-
red Questions Nos..819 and- 826 were received,in.Hindi.

‘Thirteen Starred Questions (Nas..818—822, 825, 829, 830,:834, 835, 837—
839) were orally answered and supplemenfary .questions .were asked on
all of them. Replies to the remaining questions (including Starred Ques-
tions Nos. 823, 824, 826—828, 831—833 and 836,0f which the questioners were
absent) were laid on the Table. '

2. Unstarred Questions

«Fifty-one -Unstarred . Questions (Nos. 1055—1105) were:put down on the
order paper. Original notices of Unstarred:Questions Nos. 1055, 1070, 1081,
1094, 1096 and 1105 were received in Hindi. Replies to Unstarred Questions
were laid on the Table.

3. Adjournment Motions

The Speaker withheld- his consent to the moving of the following adjourn-
ment motions given notice of by the members shown against them:—

(i) Suspension by the Governor Notices by .Sarvashri .Rajendra
of Bombay of the sentence pass- Singh, Surendranath Dwivedy,
.ed by the Bembay High-Court -Narayan Ganesh Goray-and Hem
on Commander K. M. Nanavati. Barua.

(ii) Resignation by the Commit- Notice by Shri Rajendra Singh.
tee . of Inquiry appointed by '
the Vice-Chancellor of Aligarh
Muslim University.

{[P.T.O.
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4. Papers Laid on the Table
The following papers were laid on the Table:—

(1) A copy of each of the following Reports:—

(i) (a) Annual Report of the National Instruments (Private)
Limited for the period from the 26th June, 1957 to the 31st
March, 1958 along with the Audited Accounts, under sub-
section (1) of Section 639 of the Companies Act, 1956. ’

(b) A Review of the workihg of the above Company.

(ii) Annual Report on the activities of the Coir Board for the year
1958-59, under sub-section (1) of Section 19 of the Coir Indus-
try Act, 1953.

(2) A copy of each of the following Notifications:—

(i) GS.R. 220 dated the 27th February, 1960, making certain
amendment to the Companies (Central Government’s) Gene-
ral Rules and Forms, 1956, under sub-section (3) of Section
642 of the Companies Act, 1956.

(ii) G.SR. 274 dated the 5th March, 1960 making certain further
amendment to the Coffee Rules, 1955, under sub-section (3)
of Section 48 of the Coffee Act, 1942,

(3) A copy of Notification No. JUD.26/59 published in Assam
Gazette dated the 27th January, 1960, under sub-section (3) of
of Section 133 of the Motor Vehicles Act, 1939, making certain
further amendments to the Motor Vehicles Rules for Excluded
Areas, Assam, 1942.

5. Messages from Rajya Sabha .

Secretary reported two messages from Rajya Sabha that Rajya Sabha
had no recommendations to make to Lok Sabha in regard to the following
Bills:—

(i) The Appropriation (Railways) Bill, 1960, passed by Lok Sabha
on the 7th March, 1960.

(ii) The Appropriation (Railways) No. 2 Bill, 1960, passed by Lok
Sabha on the 8th March, 1960,
6. President’s Assent to Bills

Secretary laid on the Table the following Bills passed by the Houses of
Parliament during the current Session and assented to by the President
since the last report made to the House on the 8th February, 1960:—

(i) The Appropriation Bill, 1960.
(ii) The Reports and Exports (Control) Amendment Bill, 1960.

7. Calling Attention to matter of Urgent Public Importance

Shri Mool Chand Jain called the attention of the Minister of Education
to the suicide reported to have been committed by a student in St. Stephen’s
College hostel, Delhi on the 17th February, 1860.

The Minister of Education made a statement in regard thereto.
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8. The Bndget((;"eneral) 1960-61—Demands for Grants

Discussion on Demands for Grants Nos. 69 and 70 for which the Ministry
of Law is responsible commenced. ’

Fifteen cut motions—of which twelve were on Demand No. 69 and three
on Demand No. 70—were moved and negatived.

The following Demands were voted in full:—

'Miniut;y of Law

Number of
Demand Name of Demand Amount of D>mand
IL.—EXPENDITURE MET FROM REVE- Ras.
NUE
69 Ministry of Law 25,57,000
70 Elzctions 88,92,000

(Lok Sabha adjourned till 11 a.m. on Tuesday, the 15th March, 1860.)

M. N. KAUL,
Secretary.
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LOK SABHA

BULLETIN—PART I
[Brief Record of Proceedings]

Tuesday, March 15, 1960/Phalguna 25, 1881 (Saka)

No. 371 .
1."Starred 'Questions
Thirty Starred Questions. (Nos. 845-—874) were put down on the order

paper out of which nineteen were called. Original notices of Starred
Questions Nos. 846, 852 and 861 were received in Hindi.

Seventeen Starred Questions (Nos. 845, 847—851 and 853—863) were
orally answered and supplementery questions were asked on . sixteen of
thern. Replies to the remaining questions (including Starred Questions
Nos. 846 and 852 of which the questioners were absent) were laid on the
Table.

2. Unstarred Questions

Thirty-nine Unstarred questions (Nos. 1106—1144) were put down on the
order paper. Origina] notices of Unstarred Questions Nos, 1117, 1119, 1120,
1122, 1123, 1124, 1126, 1131, 1135, 1136, 1137 and 1142 were received in
Hindi. Replies to Unstarred Questions were laid on the Table.

3. Adjournment Motion

"The Speaker gave his consent to the moving of an adjournment motion
given notice of by Shri A. K. Gopalan and six other members regarding
the reported decision of the Government te drop the building of second
shipyard at Cochin.

The Speaker asked those members who were in favour of leave being
granted to rise in their places. As less than fifty members rose, the
Speaker informed that the members did not have the leave of _1.jhe House.
4, Papers Laid on the Table

The following papers were laid on the Table:—

(1) A copy of the first Report of the Advisory Ccimmitteei on Ancillary
Industries related to Ship-building and Ship-repairs.
_[PTO.
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(2) A copy of each of the following Notifications under sub-section
(68) of Section 3 of the Essential Commodities Act, 1955:—

(i) G.SR. 290 dated the 5th March, 1960, making certain amend-
ment to the Wheat (Uttar Pradesh) Second Price Control
Order, 1959.

(ii) G.S.R. 315 dated the 9th March, 1960 making certain amend-
.ment to the Uttar Pradesh Paddy and Rice (Restriction on
Movement) Order, 1858.
5. Message from Rajya Sabha
Secretary reported a message from Rajya Sabha that Rajya Sabha had
no recommendations to make to Lok Sabha in regard to the Appropria-
tion (Vote on Account) Bill, 1960, passed by Lok Sabha on the 10th
March, 1960. )
6. Calling Attention to Matter of Urgent Public Importance

Shri S. M. Banerjee called the ‘attention of the Minister of Irrigation and
Power to the omission in the Communique issued by the World Bank of
India’s large contribution to the Indus Development &und.

The Minister of .Irrigétion and Power made a statement in regard there-
to.

7. Statement by Minister of Education

The Minister of Education made a statement regarding Aligarh Muslim
University Inquiry Committee.
8. The Budget (General) 1960-61--Demands for Grants

Discussion on Demands for Grants Nos. 13 to 15 and 109 for which the
Ministry of Education is responsible commenced.

Eighty-seven cut motions—of which nine were on Demand No. 18,
seventy-two on Demand No. 14 and six on Demand No. 15—were moved.

The discussion was not concluded.

(Lok Sabha adjourned till 11 a.m. on Wednesday, the 16th March, 1960.)

M. N. KAUL,
Secretary.
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LOK SABHA

BULLETIN--PART 1
[Brief Record of Proceedings]

Wednesday, March 16, 1960/Phalguna 26, 1881 (Saka) '

No. 372

1. Starred Questions

Twenty-eight Starred Questions (Nos. 875—902) were put down on the
order paper out of which ten were called. Original notices of Starred
Questions Nos. 876, 895 and 899 were received in Hindi.

Ten Starred Questions (Nos. 875-—884) were orally answered and
supplementary questions were asked on all of them. Replies to the remain-
ing questions were laid on the Table. ’

2. Unstarred Questions

Forty-three Unstarred Questions (Nos. 1145—1187) were put down on
the order paper. Original notices of Unstarred Questions Nos. 1155, 1158,
1165, 1166, 1177 1178 and 1187 were received in Hindi. Replies to Unstarred
Questions were laid on the Table.

3. Papers Laid on the Table

The following papers were laid on the Table:—
(1) A copy of each of the following papers:—

(i) (a) Report of the Working Group on programme of work of
small scale industries for the Third Five Year Plan.

(b) Summary of recommendations of the Small Scale Indus-
tries Board on the above report.
(ii) (a) Report of the Village Industries Evaluation Committee.
(b) Comments of the Khadi and Village Industries Commis-
sion on the above report.

(2) Copy of a statement in reply to the half-an-hour discussion
raised by Shri Braj Raj Singh on the 1st March, 1860 regarding
Medium of Instruction in Universities, under Direction No. 19
issued by the Speaker,

4. Report of Committee on Private Members’ Bills and Resolutions

Sardar Hukam Singh presented the Fifty-ninfh Report of the Com-
mittee on Private Members' Bills and Resolutions.
[P.T.O,
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5. Calling attention to matter of Urgent Public Importance

Shri Raghunath Singh called the attention of the Minister of Steel,
Mines and Fuel to the reported agreement signed by the Soviet Foreign
Trade Agency and the Hindustan Organizers (Private) Ltd., Bombay for
the import of petroleum products from U.S.S.R.

The Minister of Mines and Oil made a statement in regard thereto.
6. The Budget (General) 1960-61—Demands for Grants

(1) Discussion on Demands for Grants Nos. 13 to 15 and 109 for which
the Ministry of Education is responsible concluded.

All the cut motions moved on the 15th March, 1960 were neégatived.
The following Demands were voted in full:—

Ministry of Education
Number of Name of Demand A;xadt:lnt of
Demand Demand
IL—EXPENDITURE MET FROM REVE- Rs.
NUE
13 Ministry of Education 38,83,000
14 Education . . . . 32,67,86,000
i5 Miscellaneous Departments  and other Expen-
diture under the Ministry of Education . 2,50,48,000
IL.—EXPENDITURE MET FROM CAPITAL
AND: DISBURSEMENT OF LOANS A’ND
ADVANCES .
109 Capital Outlsy of the Ministry of Education . 20,91,000

(2) Discussion on Demands for Grants Nos. 16 to 20 and 110 for which
the Ministry of External Affairs is responsible commenced.

Seventy cut motions—of which six were on Demand No. 16, five on

Demand No. 17, fifty-five on Demand No. 18 and four on- Demand No. 19—
were moved.

The discussion was not concluded.

(Lok Sabha adjourned till 11 A.m. on Thursday, the 17th March, 1960.)

CORRI GEN DUM

In Bulletm——Part 1 dated the 14th March, 1960 page 1242 under item
No. 6, line 5,

for ‘Reports’ read ‘Imports’.

M. N. KAUL,
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LOK SABHA

BULLETIN—PART 1
\ [Brief Record of Proceedings]

Thursday, Marcl. 17, 1960/Phalguna 27, 1881 (Saka)

No. 373
1. Starred Questions

Twenty-eight Starred Questions (Nos, 903—929 and 715) were put down on
the order paper out of which seventeen were called. Original notices of
Starred Question Nos. 903, 912, 918 and 928 were received in Hindi.

Fourteen Starred Questions (Nos. 903—907, 909—912, 914—916 and
918-919) were orally answered and supplementary questions were asked on
all of them. Replies to the remaining questions (including Starred Ques-
tion Nos. 908, 913 and 917 of which the questioners were absent) were laid
on the Table.

2. Unstarred Questions

Twenty-eight Unstarred Qpe’stions (Nos. 1188—1215) were put down on
the order paper. Original notices of Unstarred Question Nos. 1193 and 1202
were received in Hindi. Replies to Unstarred Questions were laid on the
Table.
3. Papers Laid on the Table

The following papers were laid on the Table:—

(1) A copy of each of the following papers:—

(i) Annual Report of the National Newsprint and Paper Mills
Limited for the year 1958-59 along with the Audited Accounts
and comments of the Comptroller and Auditor General 1_;hereon,
under sub-section (1) of Section 639 of the Companies Act,
19586.

(ii) A Review by the Government of the working of the above

_ company. .

(2) A copy of Notification No. G.S.R. 228 dated the 27th February,

1960, under sub-section (7) of Section 59 of the Mines Act, 1952,
making certain amendment to the Mines Rules, 1955.

4. Report of Estimates Committee

Shri H. C. Dasappa presented the Seventy-sixth Report of the Es
Committee on the Ministry of Scientific Research and Cultural
Part I—Council of Scientific and Industrial Research.

timates
Affairs

[P.T.O.
1248



5. Calling Attention to Matter of Urgent Public Importance
Shri 8. M. Banerjee called the attention of the Minister of Labour and

Employment to the explosion in the Hirri Dolomite Mines in Madhya Pradesh
on the 2nd March, 1960.

The Deputy Minister of Labour made a statement in regard thereto.
6. The Budget (General) 1960-61—Demands for Grants

(1) Discussion on Demands for Grants Nos. 16 to 20 and 110 for which
the Ministry of External Affairs is responsible concluded.

All the cut motions moved on the 16th March, 1960 were negatived.
The following Demands were voted in full:—

Ministry of External Affairs

Number Name of Demand Amount of
of Demand
Rs.

L—EXPENDITURE MET FROM REVENUE
16 Tribal Areas

. . 9:42,09,000
17 Naga Hills—Tuensang Area . . 2,98,92,000
18 External Affairs . . . . . 10,86,79,000

19 State of Pondicherry

3,14,46,000
20 Miscellaneous Expenditure under the mestry of

External Affairs . . 4,50,000
II.—EXPENDITURE MET FROM CAPITAL AND
DISBURSEMENT OF LOANS AND ADVANCES

110 Capital Qutlay of the Ministry of External Affairs . 78,57,000

(2) Discussion on Demands for Grants Nos. 60 to 62 and 123 for which
the Ministry of Information and Broadcasting is responsible c¢tmmenced.

Sixty-three cut motions—of which twenty-one were on Demand No. 60,
twenty-seven on Demand No. 61, eleven on Demand No. 62 and four on
Demand No. 123—were moved.

The discussion was not concluded.

7. Haf-an-hour discussion on matters arising out of answer to gquestion.

Shri Braj Raj Singh raised a half-an-hour discussion on points arising
out of the answer given on the 1st March, 1960 to Unstarred Question
No. 601 regarding Calcutta Dock labour scheme.

Shri Abid Ali replied to the debate.
(Lok Sabha adjourned till 11 a.m. on Friday, the 18th March, 1960.)

M. N. KAUL,
Secretary.
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LOK SABHA

BULLETIN—PART 1
[Briet Record of Proceedings]

Friday, March 18, 1960/Phalguna 28, 1881 (Saka)

No. 374
_1. Btarred Questions

Twenty-nine Starred Questions (Nos, 930—958) were put down on the
order paper all of which were called. Original notices of Starred Questions
Nos. 934, 942, 953 and 956 were received in Hindi,

Twenty Starred Questions (Nos. 930—933, 935, 937, 940, 941, 943—948,
950, 952, 954, 955, 957 and 958) were orally answered and supplementary
questions were asked on eighteen of them. Replies to Starred Questions
Nos. 934, 936, 938, 939, 942, 949, 951, 953 and 956 of which the questioners
were absent, were laid on the Table.

2. .Unstarred Questions

Forty-five Unstarred Questions (Nos. 1216—1260) were put down on
the order paper. Original notices of Unstarred Questions Nos. 1226, 1227,
1230, 1235, 1236, 1237, 1246, 1247, 1251, 1256 and 1257 were received in Hindi.
Replies to Unstarred Questions were laid on the Table.

3. Short Notice Question

One Short Notice Question, regarding Indian Airlines Corporation
addressed to the Minister of Transport and Communications was asked.
It was orally answered and supplementary questions were also asked and
answered thereon.

4. Papers Laid on the Table
The following papers were laid on the Table:—

i i h March, 1960,
(1) A copy of Notification No. S.O. 627 dated the 12t
under sub-section (5) of Section 7 of the Indian 'Telegraph Acltx’
1885, making certain amendments to the Indian Telegrap
Rules, 1951.

(2) A copy of the Report of the Ganga Brahma
port Board for the year 1959.

putra Water Trans-
[P.T.O.
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(3) A copy of each of the following Notifications under sub-section
(4) of Section 19 of the Medicinal] and Toilet Preparations
(Excise Duties) Act, 1955, making certain further amendments
to the Medicinal and Toilet Preparation (Excise Duties) Rules,

1956:—
(i) G.S.R. 269 dated the 5th Marech, 1960,
(ii) G.S.R. 270 dated the 5th March, 1960.
(4) A copy of each of the following Notifications under sub-section
(6) of Section 3 of the Essential Commodities Act, 1955:—
(i) G.S.R. 226 dated the 27th February, 1960.

(ii) G.S.R. 287 dated the 2nd March, 1960 making certain further
amendments to the Sugarcane (Control) Order, 1955.

5. Calling attention to matter of urgent public importance

Shri Diwan Chand Sharma called the attention of the Minister of
Railways to the train collision at Kisenganj station of the North-East
Frontier Railway on the 10th March, 1960.

The Deputy Minister of Railways made a statement in regard theréto.

6. Statements hy Ministers

(i) The Minister of State in the Ministry of Transport and Communj-
cations made a statement correcting the reply given on the T7th March,
1960 to Supplementaries by Shri Satis Chandra Samanta and H. H. Maha-
raja Pratap Keshari Deo on Starred Question No. 654 regarding Visakha-
patnam Port.

(ii) The Minister of Defence made a statement on the air space viela-
tions.

A3
(iii) The Minister of Transport and Communications made a statement
on the construction of a Shipyard at Cochin.

(iv) The Minister of Transport and Communications made a statement
on the revision of local telephone tariffs from the 1st April, 1960 and also
laid on the Table a detailed statement.

7. Statement Re: Government Business

The Minister of Parliamentary Affairs made a statement regarding the
order of Discussion and Voting on Demands for Grants in respect of the
Budget (General), 1960-61, for the week commencing the 21st March, 1960.
8. The Budget (General) 1960-61—Demands for Grapts

(1) Discussion on Demands for Granis Nos, 60 to- 62 and 123 for which
the Ministry of Information and Broadcasting is- responsible concluded.

Al the cut motions moved on the 17th March, 1960 were negatived.
1251



The following Demands were voted in fulli—
Ministry of Information and Broadcasting

Number Amo f
of Name of Demand Dcuntmmod
Demand : )
Rs.
I.—EXPENDITURE MET FROM REVENUE
. 60 Ministry of Information and Broadcasting . 12,68,000
61 Broadcasting . . . . . . 4,71,12,000

62 Miscellaneous Departments and Expenditure under the Mxms-
try of Information and Broadcasting . 3,48,92,000

IIL.—EXPENDITURE MET FROM CAPITAL AND DIS-
BURSEMENT OF LOANS AND ADVANCES

123 Capital Outlay of the Ministry of Information and Broadcast-

ing 1,64,37,000

(2) Discussion on Demands for Grants Nos. 36 to 41 and 118 to 120 for
which the Ministry of Food and Agriculture is responsible commenced.

One Hundred and seventy-five cut motions—of which seventy-two were
on Demand Nos. 36, ten on Demand No. 37, forty-two on Demand No. 38,
fourteen on Demand No. 39, four each on Demands Nos. 40 and 118, twelve
on Demand No. 41, eleven on Demand No. 119 and six on Demand No, 120—

were moved.

The discussion was not concluded.

9. Motion Re: Fifty-Ninth Report of Committee on Private Members’ Bills
and Resolutions

Shri Ram Krishan Gupta moved the following motion:—

“That this House agrees with the Fifty-ninth Report of the Commit-
tee on Private Members’ Bills and Resolutions presented to
the House on the 16th March, 1960.”

The motion was adopted subject to the modification that the‘ Constitu-
tion (Amendment) Bill, 1958 (Amendment of Article 343) by Shri Chﬁae:;t
kanta Bhattacharyya be referred back to the Committee on vaat.ed em-
bers” Bills and Resolutions for reconsideration of their recommendati

with regard to the said Bill.
[P.T.O.
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10. Private Members’ Bills—introduced

(1) The Delivery of Books and Newspapers (Public Libraries) Amend-
ment Bill, 1960 (Amendment of section 2) by Shri Chapalakanta Bhatta-
charyya.

(2) The Young Persons (Harmful Publications) Amendment Bill, 1860
(Amendment of section 2) by Shri Chapalakanta Bhattacharyya.

(3) The Territorial Councils (Amendment) Bill, 1960 (Amendment
of sections 3, 22 and 32) by Shri Laisram Achaw Singh.

11. Private Member’s Bill—Further consideration postponed

The Mahendra Partab Singh Estates (Repeeling) Bill, 1958 by Shri
Purushottamdas R. Patel.

Shri Purushottamdas R. Patel concluded his speech on the motion for
consideration of the Bill moved ‘by him on the 4th March, 1960.

Shn_ Jawal;arlal Ne):}ru book part in the debate. ‘

Thereafter Shri Purushottamdas R. Patel moved that further considera-
tion of the Bill be postponed till the first day of the next Session.

The motion was adopted.
12. Private Member’s Bill—Passed

The Orphanages and other Charitable Homes (Supervision and Control)
Bill, 1960, as passed by Rajya Sabha.

The motion for consideration of the Bill, as passed by Rajya Sabha, was
;noved by Shri Diwan Chand Sharma.

The following members took part in the debate:—

(1) Shri Khushwaqt Rai

(2) Shrimati Renuka Ray

(3) Dr. N. C. Samantsinhar

(4) Shri K. R, Achar

(5) Shri Shree Narayan Das

(6) Shrimati Uma Nehru

(7) Shrimati Sangam Laxmi Bai

(8) Shrimati Renu Chakravartty

(9) Shri Chapalakanta Bhattacharyya

(10) Shri Ram Sewak Yadav

(11) Shri Mool Chand Jain

(12) Shri R. M. Hajarnavis

The motion for consideration was adopted and clause-by-clause congider-

ation was taken up.

-t

Clauses 2 to 31 were adopted.
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Clause 1, the Enacting Formula and the Long Title were also adopted.

The motion that the Bill be passed was moved by Sh® Diwan Chand
Sharma.

The motion was adopted and the Bill was passed.
13. Private Member’s Bill—Under Consideration

The Representation of the People (Amendment) Bill, 1959 (Amendment of
section 73) by Shri Hem Raj.

The motion for consideration of the Bill was moved by Shri Hem Raj and
his speech was not concluded.

(Lok Sabha adjourned till 11 A.m. on Monday, the 21st March, 1960)

CORRIGENDUM

In Bulletin—Part I, dated the 17th March, 1860, page 1249, in item No, 6,
under the column ‘Amount of Demand’ against Demand No. 19,

for ‘3,14,46,000’ read °3,14,45,000°.

M. N. KAUL,
Secretary.

1254
GIPND—LS1—3068(D) L.S—18-3-60—800.



LOK SABHA

BULLETIN—PART I
[Brief Record of Proceedings]

Monday, March 21, 1960/Chaitra 1, 1882 (Saka)

No. 375
1. Starred Questions

Thirty-eight Starred Questions (Nos. 959—996) were put down on order
paper out of which 25 were called. Original notices of Starred Questions
Nos. 959, 970, 975, 986 and 994 were received in Hindi.

Fifteen Starred Questions (Nos. 959—961, 964, 967, 969—871, 974, 977
978—981 and 983) were orally answered and supplementary questions
were asked on thirteen of them. Replies to the remaining questions
(including Starred Questions Nos. 962, 963, 965, 986, 968, 972, 973, 975, 976
and 982 of which the questioners were absent) were laid on the Table.

2. Unstarred Questions

Forty-seven Unstarred Questions (Nos. 1261—1307) were put down on
the order paper. Original notices of Unstarred Questions Nos. 1281, 1283
and 1304 were received in Hindi. Replies to Unstarred Questions were laid
on the Table.

3. Short Notice Question

One Short Notice Question regarding circulation of forged 100 rupee
notes in Amritsar addressed to the Minister of Finance was asked. It was
orally answered and supplementary questions were also asked and answered
therean.

4. Obttuary Reference

The Speaker made a reference to the passing away of Shri Kailash Behari
Lall who was a member of the Central Legislative Assembly.

Thereafter members stood in silence for a short while es a mark of
respect.
5. Adjournment Motion

The Speaker withheld his consent to the moving of an ‘adjomnmd.ent
motion given notice of by Sarvashri S. M, Banerjee and M. Eliss regaraing
strike by bank employees.

6. Statement by Prime Minister .
The Prime Minister made a statement on the forthcoming visit of the

Prime Minister of China to India.
[P.T.O.
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i. Papers Laid on the Table
The following papers were laid on the Table:—
(1) A copy of each of the following papers under sub-section (1) of
Section 638 of the Companies Act, 1956:—

(i) Annual Report of the Hindustan Aircraft Limited for the year
1958-59 along with the Audited. Accounts and comments of
the Comptroller and Auditor General thereon.

(ii) Annual Report of Bharat Electronics Limited for the year 1958-
59 along with the Audited Accounts and comments of the
Comptroller and Auditor General thereon.

(2) A copy of each of the following papers:—

(i) Notification No. G.S.R. 264 dated the 5th March, 1960 making

certain- amendment to the All India Services (Death-cum-

Retirement Benefits) Rules, 1958, under sub-section (2) of
Section 3 of the All India Services Act, 1951.

(ii) Annual Report of the Administrative Vigilance Division for the
period 1st January to 31st December, 1959.
(3) A copy of each of the following papers:—

(i) List of concerns to which exemption under Section 56-A of the
Indian Income-Tax Act, 1822 was granted during the year
1958-59.

(ii) Agreement between the Governments of India and Denmark
for the avoidance of double taxation of income published in
Notification No. G.S.R. 316 dated the 9th March, 1960.

8. Report of Estimates Committee

Shri H. C. Dasappa presented the Seventy-second Report of the Estimates
Committee on action taken by Government on the recommendations con-
tained in the Forty-second Report of the Estimates Committee (First Lok
Sabha) on the Ministry of Community Development—C.P.A. Part III.

9. Statement by Minister of Finance

The Minister of Finance laid on the Table a statement regarding the
closure of textile factories in Ludhiana.

10. The Budget (General) 1960-861—Demands for Grants

Discussion on Demands for Grants Nos, 36 to 41 and 118 to 120 for which
the Ministrv of Food and Agriculture is responsible continued.

The discussion was not concluded.
11. Half-an-hour discussion on matters arising out of answer to gquestion

Shri T. B. Vittal Rao raised a half-an-hour discussion on points arising
out of the answer given on the 4th March, 1860 to Starred Question No, 620
regarding Emplovees’ State Insurance Scheme.

Shri Gulzarilal Nanda replied to the debate.
(Lok Sabha adjourned till 11 a.m. on Tuesday, the 22nd March, 1960.)

.M. N. KAUL,
Secretary.
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LUK SABHA

BULLETIN—PART I
[Brief Record of Proceedings)

Tuesday, March 22, 1960/Chaitra 2, 1882 (Sqka)

No. 376
1. Starred Questions

Forty-one Starred Questions (Nos. 897—1037) were put down on the order
puper out of which ninetéen were cailed. Original notices of Starred Questions
Nos. 998, 1009, 1017 and 1022 were received in Hindi. o

Fourteen Starred Questions (Nos. 997 999, 1001-1002, 1004—1006, 1008—
1012 and 1014-1015) were orally answered and supplementary questions were
asked on all of them. Replies to the remeaining questions (including Stefred
Questions Nos. 998, 1000, 1003, 1007 and 1013 of which the questjoners were
absent) were laid on the Table. o

2. Unstarred Questions

~ Fifty Unstarred Questions (Nos. 1308-1357) weré put down en the order
paper. Original notices of Unstarred Questions Nos. 1327, 1332, 1389, 1361,
1352 and 1357 were received in Hindi. Replies to Unstarred Questions were
18id on the Table. o
3. Papers Laid on the Table
The following papers were laid on the Table:—

(1) A copy of the letter dated the 19th’ March, lm.from the Prime
Minister of China to the Prime Minister of India.

(2) A copy of the Annual Report of the Hindustan Shipyard Limited
for the year 1958-59 along with the Audited Accounts an&-';{ml-
ments of the Comptroller and Auditor Genheral thereon -uhder
sub-section (1) of Section 639 of the Companies Act, 1956.

(3) A copy of each of the following papers:—

(i) Annual Report of the National Small Industries Corporation
Limited for the year 1958-59 along with the Audited Accounts
and comments of the Comptroller and Auditer General thereon,
under sub-section (1) of Section 639 of the Companies Act,
1956.

.. 4ii) A Review by the Government of the working of thie above corpo-

ration.
[PT.O.
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(4) A copy of each of the following papers:i—

(i) Revised Estimates for the year 1959-60 and Budget Estimates for
the year 1960-61 of the Employees’ State Insurance Corpora-

tion, under Section 36 of the Employees’ State Insurance Act,
1948.

(ii) (a) Notification No. G.S.R. 312 dated the 12th March, 1960, under

sub-section (2) of Section 4 of the Employees’ Provident Funds
Act, 1852

(b) Notification No. G.S.R. 313 dated:the 12th March, 1960 issued

under sub-section (3) (b) ot Secuon 1 of the Employees’ Pro-
vident Funds Act, 1952.- ;

4.IeportofEsﬁmtesComme

Shri H. C. Dasappa presented the Seventy-eighth Report of the Estimates
Committee on the Ministry of Scientific Research and Cultural Affairs—
Part 'II on Secretariat (Scientific Research Wing), Grants-in-aid, National
Research Development Corporation of India and Technical Institutions.

5. &lﬁng&ﬁenﬁontomuerotvrgenthbnclmporm

S.hrx S M. Bnnerjee called the attentlon of the Minister of Commerce
and ‘Industry to the closure of aluminium factories at Shahdara (Delhi) and
unemployment resulting therefrom.

The lﬁmster of Industry ma;de a statement in regard thereto.
6 m hd:at (Gmul) 1960-61—Demands for Grants

"' (1) Discussion on Demands for Grants Nos. 36 to 41 and 118 to 120 for
which the Ministry of, Food and Agriculture is responsible concluded.

On cut motion No. 463 moved by Shri S. M. Banerjee on the 18th March,

1960, the House divided, Ays, 23; Noes 124. The cut motion was accordingly
neg‘twed.

On cut’ rnotion No. 863 moved by Shrimati Renu Chakravartty on the
18th March, 1960, the House divided, Ayes 22; Noes 128. The cut motion
was accordingly negatived.

All other cut motions moved on the 18th March, 1960 were negatived.

.. The following Demands. were voted in full:—

Ministry of Food and Agriculture

Number ' -Amount of
“of T Name of Demand Demand
Rs.

» 69,19,000
,37 o F‘ o ". 2;56’57’m
38 Agriculture. 9,66,19,000




Name' of Demand

Amount of
Demand

41

118
119

120

Agricultural Research
Animal Husbandry .

Miscellaneous Departments and Other Expcndml d he
Ministry of Food and Agriculture . . e uncer ¢

I1.-EXPENDITURE MET FROM CAPITAL AND DIS-
BURSEMENT OF LOANS AND ADVANCES

Capital Outlay on Pore_sts
Purchase of Foodgrains
Other Capital Outlay of the Ministry of Food and Agriculture .

Rs.

4,79,41,000

2,57,57,000

11,67,73,000

5,155,000

1’77r13:5?)°°°

41,74,9B,000

(2) Discusgion on Demands for Grants Nos. 83 to 93 and 130 to 134 for
which the Ministry of Transport and Communications is responsible com-

menced.

Seventy-nine cut motions—of which thirty-seven were on Demand No.
83, fifteen on Demand No, 84, three on Demand No. 90, sixteen on Demand
No. 93, one each on Demands Nos. 131 and 132, four on Demand No. 133
and two on Demand No. 134—were moved.

The discussion was not concluded.

(Lok Sabha adjourned till 11 A.M. on Wednesday, the 23rd March, 1860.)

M. N. KAUL,

1259
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LOK SABHA

BULLETIN—PART 1
[Brief Record of Proceedings]

Wednesday, March 23, 1960/Chaitra 3, 1882 (Saka)

N No, 377
1. Starred Questions

Thirty-one Starred Questions (Nos. 1036—1068) were put down on the
order paper out of which seventeen were called. Original notices of Starred
Questions Nos. 1039, 1044, 1062 and 1063 were received in Hindi.

Thirteen Starred Questions (Nos. 1038—1042, 1044—1047, 1050—1052 and
1054) were orally answered and supplementary questions were asked on all
of them. Replies to the remaining questions (including Starred Questions
Nos. 1043, 1048, 1049 and 1053 of which the questioners were absent) were
laid on the Table, .

2. Unstarred Questions

Fifty-three Unstarred Questions (Nos, 1358—1406 and 1408—1411) were
put down on the order paper. Unstarred Question No. 1407 was transferred
to the list of questions for the 31st March, 1960. Original notices of Unstarred
Questions Nos. 1376, 1380—1382, 1394, 1400, 1404, 1405 and 1406 were received
in Hindi. Replies to Unstarred Questions were laid on the Table.

3. Papers laid on the Table

A copy of each of the following Notifications was laid on the Table under
sub-section (3) of Section 52 of the Agricultural Produce (Development and
Warehousing) Corporations Act, 1956:—

(i) G.S.R. 221 dated the 27th February, 1960.

(ii) G.S.R. 303 dated the 12th March, 1960 making certain further
amendments to the Agricultural Produce (Development ‘and

Warehousing) Corporations Rules. 1956.
(iii) G.S.R. 304 dated the 12th March, 1960.
(iv) G.S.R. 305 dated the 12th March, 1960.
(v) G.S.R. 306 dated the 12th March, 1960.

4. Report of Committee on Private Members’ Bills and Resolutions

Sardar Hukam Singh presented the Sixtieth Report of the Committee on

Private Members’ Bills and Resolutions.
[P.T.O.
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5. The Budget (General) 1960-61—Demands for Grants

Discussion on Demands for Grants Nos. 83 to 93 and 130 to 134 for which
the Ministry of Transport and Communications is responsible continued.

The discussion was not concluded.

(Lok Sabha adjourned till 11 A.m. on Thursday, the 24th March, 1960),

CORRIGENDUM -

In Bulletin—Part I dated the 22nd- March, 1960, page 1258, in item No. 6,
under the column ‘Amount of Demand’ against Demand No. 37.

For ‘2,56,57,000° read ‘2.56.67,000’.

M. N. KAUL,
Secretary.

1261 ;
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LOK SABHA '

BULLETIN—PART I
[Brief Record of Proceedings]

Thursday, March 24, 1860 /Chaitra 4, 1882 (Saka)

—_—
No. X718
1. Starred Questions

Twenty-six Starred Questions (Nos. 1069—1090 and 1092—1095) were
put down on the order paper out of which twelve were called. Starred
Question No, 109 was postpened to the list of questions for the 7Tth April,
1960. Original notices of Starred Questions Nos. 1071, 1077, 1082 and 1084
were received in Hindi.

Eleven Starred Questions (Nos. 1089—1073 and 1075—1080) were orally
answered and supplementary questions were asked on all of them. Replies
to the remaining questions (including Starred Question No. 1074 of which
‘the questioner was absent) were laid on the Table,

2. Unstarred Questions

Thirty-nine Unstarred Questions (Nos. 1412—1450) were put down on the
order paper. Original notices of Unstarred Questions Nos. 1434, 1440, 14?6
-and 1447 were received in Hindi. Replies to Unstarred Questions were laid
on the Table.

3. Calling Attention to Matter of Urgent Public lmportanqe

‘Shri S. M. Banerjee called the attention of the Minister of Transport
and Communications to the plane crash near Banaras on the 23rd March,
1960 resulting in the death of three French nationals.

The Minister of Transport and Communications made a statement in
regard thereto,

t. Papers Laid on the Table

The following papers were laid on the Table:—

(1) A copy of each of the following papersi—. '
(i) Notification No. G.S.R. 203 dated the 12th March, 1960 making
certain amendment to Schedule III to the Indian Administrative
Service (Pay) Rules, 1954, under sub-section (2) of ‘Section 3
of the All IndinServices -Act, 1951/ T
| ' - [P.T.O.
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(‘ii) The Bombay Housing Board (Reconstitution) Order, 1960, pub-

lished in G.S.R. 176 dated the 20th February, 1860, under sub-
section (5) of Section 4 of the Inter-State Corporations Act,

1957.

(2) A copy of Notification No. G.S.R. 298 dated the 12th March, 1960,
under sub-section (4) of Section 19 of the Medicinal and Toilet Pre-
parations (Excise Duties) Act, 1955, making certain further

amendment to the Medicinal and Toilet Preparations (Excise Duties)
Rules, 1956.

5. Report

of Estimates Committee

Shri H. C. Dasappa presented the Seventy-seventh Report of the Esti-
mates Committee on the Ministry of Commerce and Industry—Small Scale

Industries—Part I (Organisation of the Development Commissioner, Smail
Scale Industries).

6. The Budget (General) 1960-61—Demands for Grants

(1) Discussion on Demands for Grants Nos. 83 to 93 and 130 to 134 for
which the Ministry of Transport and Communications is responsible con-

cluded.

‘All the cut motions moved on the 22nd March, 1960, were negatived.

The following Demands were voted in full:—

Ministry of Transport and Communications

Amount of
of Name of Demand Demand
Demand
Rs.
1.—EXPENDITURE MET FROM REVENUE

98 Ministry of Transport and Communications . 54,564,000

84 Indian Posts and Telegrnphs Depmxnent (mdudmg worhu
expenses) . 65,66,02,000-

‘85 Posts and Telegraphs Dividends to General Revenues and
Apprepriation to Reserve Funds . 8,10,32,000-
86 Mercantile Marine . 63,716,000
87 Light-houses and Light-ships 1,37,56,000-
88 Meteorology 1,69,85,000-
89 Overseas Communications Service . . . . . 1,18,10,000
90 Aviation . . . . . . . . 6,36,35,000-
91 Central Road Fund . . . . . . 9,77,17,000-
92 Communications (including National Highways) 6,86,58,000+

93 Miscellaneous Departments and other Expenditure under the
Ministry of Transport and Communications 2,53,30,000-

1388 .



Number

Amount of

of Name of Demand
nd Demand
Rs.
II.—EXPENDITURE MET FROM CAPITAL AND DIS-
BURSEMENT OF LOANS AND ADVANCES

130 Capital Outlay on Indmn Posts and Telcgraphs (not met from
evenue) 21,60,31,000
131 Capital Outlay on Civil Aviation . 4,21,30,000°
132 Capital Outlay on Ports . . . . . . 2,66,03,000-
133 Capital Outlay on Roads . . . 18,33,33,000-

134 Other Capital Outlay of thc Mmlstry of Transpon and Cnm-
munications . 9,74,85,000°

(2) Discussion on Demands for Grants Nos. 45 to 59 and 122 for which
the Ministry of Home Affairs is responsible commenced.

Sixty-five cut motions—of which nineteen were on Demand No. 45, one
on Demand No. 46, three each on Demands Nos. 47, 48, 51, 54 and 57, eight
each on Demands Nos. 49 and 59, four on Demand No. 50 and five each
on Demands Nos. 55 and 56—were moved.

The discussion was not concluded.

(Lok Sabha adjourned till 11 a.m. on Friday, the 25th March, 1960.)

M. N. KAUL,

1264
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Secretary..



LOK SABHA

BULLETIN—PART I
[Brief Record of Proceedings]

Friday, March 25, 1960/Chaitra 5, 1882 (Saka)

No. 379
1. Starred Quesﬁonsv

Twenty-four Starred Questions (Nos. 1096—1119) were put down on the
order paper all of which were called.

Sixteen Starred Questions (Nos. 1096—1098, 1100, 1101, 1103—1107 and
1114—1119) were orally answered and supplementary questions were asked
on sixteen of them. Replies to Starred Questions Nos. 1099, 1102, 1108—
1113 of which the questioners were absent were laid on the Table,

2. Unstarred Questions

Thirty-five Unstarred Questions (Nos. 1451—1485) were put down on the
order paper. Original notices of Unstarred Questions Nos. 1465, 1470, 1472
and 1477 were received in Hindi. Replies to Unstarred Questions were laid
on the Table.

3. Papers Laid on the Table
The following papers were laid on the Table:—

(1) A copy of each of the following statements showing the action
taken by the Government on various assurances, promises and
undertakings given by the Ministers dunng the vanous session
of Second Lok Sabha:—

(i) Statement No. I. Tenth Session, 1860.

(ii) Supplementary Statement No. Ninth Session, 1959.
IIL

(iii) Supplementary Statement No. Eighth Session, 1959.
VI

(iv) Supplementary Statement No. Seventh Session, 1958 .
XIIL

(v) Supplementary Statement No.  Sixth Session, 1958. -
XVI. :

(vi) Supplementary Statement No. Fifth. Session, 1958.
XI1X,

(vii) Supplementary Statement No.  Fourth Session, 1958. -
XXVIIL : ) ‘

(viii) Supplementary Statement No. Second Session, 1957. -
XXXIIL ' _

" [PT.O.
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(2) A copy of each of the following papers:—

(i) Notification No. G.SR. 331 dated the 19th March, 1960 making
certain further amendment to the Rubber Rules, 1955, under
sub-section (3) of Section 25 of the Rubber Act, 1047.

(ii) Annual Report on the Working and Administration of the Com-
panies Act, 1956, for the year ended 31st March, 1859, under
Section 638 of the said Act.

(3) A copy of each of the Annual Reports for the year 1858-59 along
with the Audited Accounts of the following Development Coun-
cils, under sub-section (4) of ‘Section 7 of the Industries (Deve-
lopment and Regulation) Act, 1951:—

(i) Development Council.for Internal Combustion Engines and
Power-Driven Pumps.

(ii) Development Council for Acids and Fertilisers.

(iii) Development Council for Bicycles, Sewing machines and Instru-
ments.

(iv) Development Council for Sugar.

(v) Development Council for Heavy Electrical Industries,
(vi) Development Council for Light Electrical Industries.
(vii) Development Council for Drugs, Dyes and Intermediates.
(viii) Development Council for Alkalies and Allied Industries.
(ix) Development Council for Woollen Textiles.

{x) Development Council for Art Silk Textiles.

(xi) Development Council for Non-ferrous metals.

(xii) Development Council for Machine tools.

(xiii) Development Council for Oil-based and Plastics.
(xiv) Development Council for Food Processing Industries.
(xv) Development Council for Alcohol and Fermentation.

(4) A copy of each of the tollo.wi.ng papers:—
(i) Convention and Recommendations adopted by the International
Labour Conference at its 42nd Session held at Geneva in June,
1958. C
'(ii) Statement showing the action taken or proposed to be taken
by the Government of India on the above Conventions and Re-
commendations.

4. Statement Re: Government Business

The Minister of Parliamentary Affairs made a statement regarding the
Government business for the week commencing the 28th March, 1960.

5. The Budget (General) 1960-61—Demands for Grants

Discussion on Demands for Grants Nos. 45 to 59 and 122 for which the
Ministry of Home Affairs is responsible concluded.

On. cut: motion No. 1051 on Demand No. 45 moved by Shri S. M. Banerjee
the House divided, Ayes 25; Noes 100. The cut motion was accordingly
negatived.

e oy



All other cut motions moved on the 24th March, 1860 were negatived.
The following Demands were voted in full:—

Ministry of Home Affairs

o
Number Amount of
Dem:fn d Name of Demand Demand
Rs.
I.—EXPENDITURE MET FROM REVENUE

45 Ministrty of Home Affairs 3,06,16,000

46 Cabinet 34,66,000

47 Zonal Councils 2,51,000

48 Administration of Justice 2,25,000

49 Police 6,60,96,000

so Census 1,39,63,000

s1  Statistics 1,74,07,000

s2 Privy Purses and Allowanoes of Indian Rulers 4,29,000

53 Delhi 11,51,48,000
54 Himachal Pradesh 6,36,02,000

55 Andaman and Nicobar Islands 2,72,075000

56 Manipur 3,00,17,000

s7 Tripura 3,90,77,000

58 Laccadive, Minicoy and Amindivi Islands 21,62,000

59 Miscellaneous Departments and Expmdlmre under the Mxms-
try of Home Affairs . 9,67,89,000
II.—EXPENDITURE MET FROM CAPITAL AND DIS-
BURSEMENT OF LOANS AND ADVANCES.
122 Capital Ouﬁay of the Ministry of Home Affairs . . . 81,18,000

6. Motion Re: Sixtieth Report of Commitice on Private Members’ Bills and
Resolutions

Sardar Hukam Singh moved the following motion:—

“That this House agrees wi

on Private Members’
House on the 23rg March, 1960.”

' The motion was adopted.

137

th the Sixtieth Report of the Committee
Bills and Resolutions presented to the

[P.T.O.



7. Private Member’s Resolution—Withdrawn
Discussion on the following Resolution by Shri Subiman Ghose and the
amendment thereto, moved on the 11th March, 1860, continued:—
“This House is of opinion that the Andaman and Nicobar Islands be
named as ‘Swadesh Dwip’ and ‘Swaraj Dwip’ respectively.”
The following members took part in the debate:—
(1) Shri Tridib Kumar Chaudhuri
(2) Shri Kalika Singh
(3) Shri Lachman Singh
(4) Shri B. N. Datar

Shri Subiman Ghose replied to the debate,
The amendment was withdrawn by leave of the House.

The Resolution was also withdrawn by leave of the House.

8. Private Member’s Resolution—Under Consideration
Shri M. L. Dwivedi moved the following Resolution:—

“This House is of opinion that while preparing the Draft of the Third
Five Year Plan special attention be paid to ensure that the
pace of development is greater in backward areas than in other
areas and that this arrangement should continue till all the
backward areas are uniformly developed upto a certain basic
standard.”

Four amendments were moved by—

(1) Shri Bibhuti Mishra

(2) Shri Ram Krishan Gupta

(3) Shri S. M. Banerjee

(4) Shri T. C. N. Menon

Three amendments were ruled out of order.
The following members took part in the debate:—

(1) Shri T. C. N. Menon

(2) Shri Mool Chand Jain

(3) Shri Sinhasan Singh

(4) Shri M. R. Krishna

(5) Shri Braj Raj Singh

(6) Shri Harish Chandra Mathur

(7) Shri Radha Charan Sharma (Speech unfinished),

The discussion was not concluded.
(Lok Sabha adjourned till 11 A.M. on Monday, the 28th March, 1966.)
M. N. KAUL,
Secretary.

1268
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LOK SABHA

. BULLETIN—PART I
‘[Brief Record .of Proceedings]

Monday, March 28, 1960/Chaitra 8, 1882 (Saka)

No. 380
1. Starred Questions

Twenty-seven Starred Questions (Nos. 1130—1146) were put down on
the order paper all of which were called. Original notices of Starred
Questions: Nes. 1121 und 1138 were received in Hindi

Sixteen Starred Questioms (Nos. 1120—1123, 1128, 1129, 1182, 1134, 1137—
1140, 1142, 1143, 1145 and 1146 were orally answered and supplementary
questions were asked on all of them. Replies to the remaining questions
(including Starred Questions Nos. 1124, 1125, 1127, 1128, 1130, 1131, 1133,
1135, 1136, 1141 and 1144 of which the questioners were absent) were laid
on the Table.

2. Unstarred Questions

Fifty-six Unstarred Questions (Nos. 1486—1541) were put down on the
order paper. Original notices of Unstarred Questions Nos. 1508, 1504, 1507—
1509, 1511, 1520, 1523, 1524, 1531, 1533, 1534 and 1537—1540 were received
in Hindi. Replies to Unstarred Questions were laid on the Table.

3. Papers Laid on the Table

The following papers were laid on the Table:—

(1) A copy of the Budget Estimates of the Damodar Valley Corpora-
tion for the year 1960-61, under sub-section (3) of Section 44
of the Damodar Valley Corporation Act, 1948.

(2) A copy of Notification No. F. 32(50)58-M&PH, published in Delhi
Gazette dated the 21st January, 1960, under sub-section (3) of
Section 24 of the Prevention of Food Adulteration Act, 1954,
making certain amendments to the Delhi Prevention of Food
Adulteration Rules, 1956.

(3) A copy of Notification No. S.0. 432 dated the 20th February, 1960
issued under sub-section (2) of Section 8 of the Madras Port
Trust Act, 1905.

(4) A copy of each of the following Reports:—
(i) Report of the working group on evaluation of Progress of Handi-
craft Industries during the Second Five Year Plan.
(ii) Evaluation Report of the working group on Sericulture Indus-
try.
' [P.TO.
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4. Report of Estimates Commitiee

Shri H. C. Dasappa presented the Seventy-ninth Report of the Estimates
Committee on the Ministry of Commerce and Industry—Small Scale Indus-

tries—Part II (The National Small Industries Corporation Limited, New
Delhi).

5. Report of Public Accounts Committee

Shri Upendranath Barman presented the Twenty-fifth Report of the Pub-
lic Accounts Committee on the Appropriation Accounts (Civil), 1956-57 and
1957-58 and Audit Reports, 1958 and 1959—Volumes I & II.

6. Report of Joint Committee

Shri C. R. Pattabhi Raman presented the Report of the Joint Committee
on the Legal Practitioners Bill, 1959.

7. Motion for Election to Committee
»Dr. Panjabrao S. Deshmukh moved the following motion:—

“That in pursuance of Resolution No. F. 16-72/47-Policy, dated the
8th November, 1948, of the Ministry of Agriculture (now Food
and Agriculture), as amended to date, the members of Lok
Sabha, do proceed to elect, in such manner as the Speaker may
direct, four members from among themselves to serve as mem-
bers of the National Food and Agriculture Organisation Liaison
Committee for a period of three years commencing from the
1st June, 1960, subject to the other provisions of the said Reso-
lution.”

The motion was adopted.
8. Government Bills—introduced

(1) The Bombay Reorganisation Bill, 1960.
(2) The Religious Trusts Bill, 1960.

9. Government Resolution—Adopted
Shri Jawaharlal Nehru moved the following Resolution:—

“That this House deplores and records its deep sorrow at the tragic
incidents which occurred at Sharpeville and in Langa township
near Capetown in South Africa on March 21, 1960, resulting in
the degt'h of a large number of Africans from police firing. It
sends 1t§ deep sympathy to the Africang who have suffered
from this firing and from the policy of racial discrimination and

;.he suppression of the African people in their own home-
and.”

Two substitute mc;tidns were moved by Sarvashri Braj Raj Singh d
R. K. Khadilkar. ! } Singh an

One amendment was moved by Shri Hem Barua.

The following members took part in the debate:—
(1) Shri Shripad Amrit Dange
(2) Shri J. B Kripalani
(3) Shri Frank Anthony
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(4) HH. Maharaja Pratap Keshari Deo
(5) Shri Braj Raj Singh

(6) Shri R. K. Khadilkar

(7) Shri N. Siva Raj

(8) Shri J. M. Mohamed Imam

(9) Raja Mahendra Pratap

(10) Shri Hem Barua »
(11) Shri Diwan Chand Sharma

The substitute motions and the amendment were withdrawn by leave
of the House.

The Resolution was adopted.

Members also stood in silence for a minute to express their sorrow at-
the incidents. ’

10. The Budget (General) 1960-61—Demands for Grants

Discussion on Demands for Grants Nos. 73 to 79 and 128 for which the
Ministry of Scientific Research and Cultural Affairs is responsible com-
menced. )

Fifty-eight cut motions—of which one each was on Demands Nos. 73, 75
and 76, seven on Demand No. 74, four on Demand No. 77, forty-one on
Demand No. 78 and three on Demand No. 79—were moved and negatived.

The following Demands were voted in full:—

Ministry of Scientific Research and Cultural Affairs

Number Amount of
of Name of Demand Demand
Demand
Rs.

1.—EXPENDITURE MET FROM REVENUE
73 Ministry of Scientific Research and Cultural Affairs . . 30,94,000

74 Archaeology . 1,11,88,000
75 Survey of India . . . . . 1,82,57,000
76 Botanical Survey . . . . . . 15,83,000
77 Zoological Survey . . . 11,54,000
78 Scientific Research and Cultural Affairs . . . . 15,63,87,000
79 Miscellaneous artments and Expenditure under the Minis-

try of Scientific Research and Cultural Affairs . . 37,48,000

IL—EXPENDITURE MET FROM CAPITAL AND DIS-
BURSEMENT OF LOANS AND ADVANCES

128 Capital Outlay of the Ministry of Scientific Research and Cul-

tural Affairs . . . . . . . . 2,75,61,000

(Lok Sabha adjourned till 11 A.M. on Wednesday, the 30.h March 1860)

M. N. KAUL,
Secretary.

1271
GIPND—LS.I—2147(D)L.S—28-3-60—800.



LOK SABHA

BULLETIN—PART I
[Brief Record of Proceedings]

Wednesday, March 30, 1960/Chaitra 10, 1882 (Saka)

No. 381
1. Starred Questions

Thirty-seven Starred Questions (Nos. 1147—1183) were put down on the
order paper out of which eighteen were called. Original notices of Starred
Questions Nos. 1148 and 1157 were received in Hindi. Fifteen Starred Ques-
tions (Nos. 1147-—1149, 1151—1155, 1157—1160 and 1162—1164) were orally
answered and supplementary questions were asked on all of them. Replies
to the remaining questions (including Starred Questions Nos. 1150, 1156 and
1161 of which the questioners were absent) were laid on the Table.

2. Unstarred Questions

Sixty-two Unstarred Questions (Nos, 1542—1584 and 1586—1604) were
put down on the order paper. Unstarred Question No. 1585 was transferred
to the list of questions for the 4th April, 1960. Original notices of Un-
starred Questions Nos. 1554, 1559, 1567, 1569, 1586, 1587 and 1590 were
received in Hindi. Replies to Unstarred Questions were laid on the Table.

3. Paper laid on the Table

A copy of Notification No. G.S.R. 321 dated the 19th March, 1960, making
certain amendment to the All India Services (Discipline and Appeal) Rules,
1955, was laid on the Table under sub-section (2) of Section 3 of the All
India Services Act, 1951.

4. Report of Committee on Private Members’ Bills and Resolutions

Sardar Hukam Singh presented the Sixty-first Report of the Committee
on Private Members' Bills and Resolutions.

5. Report of Estimates Committee

Shri H. C. Dasappa presented the Eighty-first Report of the Estimates
Committee on the Ministry of Scientific Research and Cultural Affairs—
Part III on National Atlas Organisation, Survey of India, Botanical Survey
of India, Zoological Survey of India and Central Board of Geophysics.

[P.T.O.
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6. Statement by Minister of Finance

The Minister of Finance made a statement on the outcome of the Indo-
Pakistan financial discussions held at Rawalpindi in March, 1960.

7. The Budget (General) 1960-61—Demands for Grants

Discussion on Demands for Grants Nos. 1 to 5 and 106 for which the
Ministry of Commerce and Industry is responsible commenced.

Thirty-five cut motions—of which twenty-three were on Demand No. 1,
four on Demand No. 2, two on Démand No. § and six on Demand No. 108—
were moved.

The discussion was not concluded.

8. Half-an-hour discussion on matters arising out of Answer to Question

Shri E. V. K, Sampath raised a half-an-hour discussion on points arising
out of the answer given on the 29th February, 1960 to Starred Question
No. 464 regarding Indian Institute of Public Administration,

Shrimati Tarkeshwari Sinha replied to the debate.
(Lok. Sabha adjoyrned. till 11 oM, on, Thyucsday. the 31st March, 1960).

M N; KAWL,
Secretapy,
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LOK SABHA

BULLETIN—PART 1

[Brief Record of Proceedings]

Thursday, March 31, 1960/Chaitra 11, 1882 (Saka)

No. 382

1. Starred Questions

Thirty-two Starred Questions (Nos. 1184—1215) werc put .down on the
order paper out of which fifteen were called.

Thirteen Starred Questions (Nos. 1184—1186, 1188—1191, 1193—1197 and
1204) were orally answered and supplementary questions were asked on all
of them. Replies to the remaining questions (including Starred Questions
Nos. 1187 and 1192 of which the questioners were absent) were laid on the
Table.

2. Unstarred Questions

Forty-six Unstarred Questions (Nos, 1605—1649 and 1651) were put
down on the order paper. Unstarred Question No. 1650 was transferred
to the list of questions for the 11th April, 1960. Original notices of Unstar-
red Questions Nos. 1624, 1626, 1644 and 1646 were received in Hindi. Replies
to Unstarred Questions were laid on the Table.

3. Papers Laid on the Table

The following papers were laid on the Table:—

(1) A copy of a statement showing the result of the economy mea-
sures taken during the quarter ended 30th September, 1959
(and the supplementary information for the quarter ended

30th June, 1959).
(2) A copy of each of the following papers:—

(i) Report of the Ashoka Hoiels Limited for the period 1st Octo-
ber, 1958 to 31st March, 1959 along with the Audited Accounts
and comments of the Comptroller and Auditor General there-
on, under sub-section (1) of Section 639 of the Companies
Act, 1956. ‘ »

(ii) Review by the Government of the working of the Ashoka
Hotels Limited.

[P.TO.
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(3) A copy of the Companies (Issue of Share Certificates) Rules,
1960 published in Notification No, G.S.R. 333 dated the 19th
March, 1960, under sub-section (3) of Section 642 of the Com-
panies Act, 1956.

(4) A copy of each of the following papers:—

(i) Annual Report of the National Industrial Developmertt Corpo-
ration Private Limited for the period ended 31st December,
1958 along with the Audited Accounts and comments of the
Comptroller and Auditor General thereon, under sub-section
(1) of Section 639 of the Companies Act, 1956.

(ii) Review by the Government of the working and affairs of the
above Corporation.

4, President’s Assent to Bills

(i) Secretary laid on the Table the following Bills passed by the Houses
of Parliament during the current Session and assented to by the President
since the last report made to the House on the i4th March, 1960:—

(1) The Motor Vehicles (Amendment) Bill, 1960.

. (2) The Appropriation (Railways) Bill, 1960.
(3) The Appropriation (Railways) No. 2 Bill, 1960.
(4) The Appropriation (Vote on Account) Bill, 1960.

(ii) Secretary also laid on the Table copies, duly authenticated by the
Secretary of Rajya Sabha, of the following Bills passed by the Houses of
Parliament during the current Session and assented to by the President
since the last report made to the House on the 14th March, 1960:—

(1) The Administration of Evacuee Property (Amendment) Bill, 1960.

(2) The Displaced Persons (Compensation énd Rehabilitation) Amend-
ment Bill, 1960.

(3) The Geneva Conventions Bill, 1960.

5. Report of Public Accounts Committee

Shri Upendranath Barman presented the Twenty-sixth Report of the
Public Accounts Committee on the working of the Iron and Steel Control-
ler’s Organisation.

6. Report of Estimates Committee

Shri H. C. Dasappa presented the Seventy-fourth Report of the Esti-
mates Committee on the action taken by Government on the recommenda-
tions contained in the Thirty-second Report of the Estimates Committee
(First Lok Sabha) on the Ministry of Railways—Important Projects.

7. Report of Committee on Absence of Members from the Sittings of the
House o

Shri Mulchand Dube presented the Nineteenth Report of the Committee
on Absence of Members from the Sittings of the House.

i
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‘8, Calling attention to matter of urgent public importance

Shri Bibhuti Mishra called the attention of the Minister of Steel, Mines
-and Fuel to the setting up of an Iron and Steel Plant at Bokaro.

The Minister of Steel, Mines and Fuel laid on the Table a statement in
regard thereto.
‘9. The Budget (General) 1960-61—Demands for Grants

Discussion on Demands for Grants Nos. 1 to 5§ and 106 for which the
‘Ministry of Commerce and Industry is responsible concluded.

All the cut motions moved on the 30th March, 1860 were negatived.

The following Demands were voted in full:—

Ministry of Commerce and Industry

Number Name of Demand Amount of
of Demand
Demand
Rs.

1.— EXPENDITURE MET FROM REVENUE

1 Ministry of Commerce and Industry . 70,33,000
2 Industries . 23,94,83,000
3 Salt . . . . » . 48,04,000
4 Commercial Intelligence and Statistics . . 77,03,000
5 Miscellaneous Department s and Expcndxture under the Mxms-

try of Commerce and Industry . 2,25,77,000

II.—EXPENDITURE MET FROM CAPITAL AND
DISBURSEMENT OF LOANS AND ADVANCES

106 Capital Qutlay of the Ministry of Commerce and Industry . 23,47,92,000

10. Suspension of Rule
‘Shri Govind Ballabh Pant moved the following motion:—

“That the first proviso to Rule 74 of the Rules of Procedure and Con-
duct of Business in Lok Sabha in its application to the motion
for reference of the Bombay Reorganisation Bill, 1960, to a
Joint Committee of the Houses be suspended.”

The motion was adopted.
11. Government Bill—Motion for reference to Joint Committee—Under
Consideration
The Bombay Reorganisation Bill, 1960.

The motion for reference of the Bill to a Joint Committee was moved by
:Shri Govind Ballabh Pant.
[P.TO.
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The following members took part in the debate:—

(1) Shri Shripad Amrit Dange

(2) Shri Narayan Ganesh Goray

(3) Shri Indulal Kanaiyalal Yajnik

(4) Dr. M. S. Aney (Speech unfinished).
The discussion was not concluded.

(Lok Sabha adjourned till 11 a.m. on Friday, the 1st April, 1960).

M. N. KAUL,
Secretary..

1217
GIPND—LS 1—2170(D) LS—31-3-60—300.



LOK SABHA

BULLETIN—PART 1
[Brief Record of Proceedings]

Friday, April 1, 1960/Chaitra 12, 1882 (Saka)

! No. 383
1. Starred Questions

Twenty-seven Starred Questions (Nos. 1216—1229 and 1231 to 1242)
were put down on the order paper out of which eighteen were called.
Starred Question No. 1230 was postponed to the list of questions for the
9th April, 1960. Original notices of Starred Questions Nos. 1228, 1229 and
1231 were received in Hindi.

Sixteen Starred Questions (Nos. 1216—1225, 1227, 1229 and 1231—1234
were orally answered and supplementary questions were asked on all of
them. Replies to the remaining questions (including Starred Questions

Nos. 1226 and 1228 of which the questioners were absent) were laid on the
Table.

2. Unstarred Questions

Thirty-four Unstarred Questions (Nos. 1652—1685) were put down on
the order paper. Original notices of Unstarred Questions Nos. 1667, 1668,
1669, 1678, 1681 and 1682 were received in Hindi. Replies to Unstarred
Questions were laid on the Table.

3. Papers Laid on the Table

A copy of each of the following papers was laid on the Table:—

(i) Statement regarding accident which occurred on the 18th Decem-
ber, 1959 in the Nizamuddin trunk sewer resulting in the
death of four persons.

(ii) Report of the Committee appointed to investigate the collapse
of sewer excavation near Nizamuddin on 19th December, 1959.

(iii) Resolution passed by the Water Supply and Sewage Disposal
Committee of the Municipal Corporation of Delhi.
4. Calling Attention to Matter of Urgent Public Importance

Shri Bhaurao Krishnarao Gaikwad called the attention of the Minister
of Home Affairs to the reported obstruction to the Scheduled Caste people
in drawing water from a public well in village Hasthsal, Delhi.

The Minister of State in the Ministry of Home Affairs made a state-
ment in regard thereto.
[P.T.O.
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5. Statement by Minister of Defence

The Minister of Defence made a statement correcting the reply given on
the 24th February, 1960 to a Supplementary by Shri Hem Barua on
Starred Question No. 348 regarding Purchase of Ammunition.

§. Government Bill—Motion for reference to Joint Committee—adopted

The Bombay Reorganisation Bill, 1960

Discussion on the motion for reference of the Bill to a Joint Committee
moved on the 31st March, 1960, continued.

The following members took part in the debate:—

(1) Dr. M. S. Aney

(2) Shri Balvantray Gopaljee Mehta

(3) Shri R. K. Khadilkar

(4) Shrimati Jayaben Vajubhai Shah )
(5) Shri Mahavir Tyagi \
(6) Shri N. Siva Raj

(7) Shri Laxman Vedu Vailvi

(8) Shri Bhausaheb Raosaheb Mahagaonkar

(9) Swami Ramananda Tirtha

(10) Shri Braj Raj Singh .

(11) Shri C. R. Basappa

(12) Shri Kanhaiyalal Khadiwala

(13) Shri-Ranbir Singh Chaudhuri

Shri Govind Ballabh Pant replied to the debate.
The motion was adopted as follows:—

“That the Bill to provide for the reorganisation of the State of Bom-
bay and for matters connected therewith be referred to a
Joint Committee of the Houses consisting of 45 members; 30
from this House, namely, Shri Shripad Amrit Dange, Shri B.
N. Datar, Shri Bhaurao Krishnarao Gaikwad, Shri Maneklal
Maganlal Gandhi, Shri Narayan Ganesh Goray, Shri Arun
Chandra Guha, Shri R, M. Hajarnavis, Shri H. C. Heda, Shri
Ajit Prasad Jain, Shri Gulabrao Keshavrao Jedhe, Dr. Gopalrao
Khedkar, Shri Bhawanji A. Khimji, Shri Balvantray Gopaljee
Mehta, Shri Narendrabhai Nathwani, Shri Ghanshyamlal Oza,
Shri Shamrao Vishnu Parulekar, Kumari Maniben Vallabhbhai
Patel, Shri Nanubhai Nichhabhai Patel, Shri Purushottamdas R.
-Patel, Shri Uttamrao L. Patil, Shri Shivram Rango Rane, Shri
Ajit Singh Sarhadi, Shri M. Shankaraiya, Shri Vidya Charan
Shukla, Shri Digvijaya Nairain Singh, Shri M. S. Sugandhi,
Shri N. R. M. Swamy, Swami Ramananda Tirtha, Shri Balkrishna
Wasnik and Shri Indulal Kanaiyalal Yajnik.

and 15 members from Rajya Sabha;

that in order to constitute a sitting of the Joint Committee the quorum
shall be one-third of the total number of members of the Joint Committee;
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that the Committee shall make a report to this House by the 14th
April, 1960; '

that in other respects the Rules of Procedure of this House relating to
Parliamentary Committees will apply with such variations and modifications
as the Speaker may make; and

that this House recommends to Rajya Sabha that Rajya Sabha do join
the said Joint Committee and commumicate to this House the names of
members to be appointed by Rajya Sabha to t.he_Joint Committee.”

7. Motion Re: Sixty-firs{ Report of Committee on Private Members’ Bilis
and Resolutions .

Sardar Amar Singh Saigal mcved the following motion:—

“That this House agrees with the Sixty-first Report of the Committee
on Private Members’ Bills and Resolutions presented to the
House on the 30th March, 1960.

The motion was adopted.

8. Private Member’s Bill—introduced
The Cor’itempt of Courts Bill, 1960 by Shri Bibhuti Bhushan Das Gupta.

9. Private Member's Bill—withdzawn
®

The Representation of the People (Amendment) Bill, 1959, (Amend-
ment of section 73) by Shri Hem Raj.

Shri Hem Raj concluded his speech on the motion for consideration of
the Bill moved by him on the 18th March, 1960.

The following members took part in the debate: —

(1) Shri Raghubir Sahai

(2) Pandit Thakur Das Bhargava
(3) Shri S. C. Gupta

(4) Shri Ajit Singh Sarhadi

(5) Shri Mool Chand Jain

(6) Shri Diwan Chand Sharma
(7) Shri Ranbir Singh Chaudhuri
(8) Shri S. N. Ramaul

(9) Shri R. M. Hajarnavis

Shri Hem Raj replied to the debate.
The Bill was withdrawn by leave of the House.

10. Private Member’s Bill—under consideration

The Catholic Church Premises and Ecclesiastic Order (Restriction of Poli-
tical Activity) Bill, 1959, by Shri T. Nagi Reddy. .
’ [P.T.O.
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The motion for. consideration of the Bill was moved by Shri T. Nagi

The following members took part in the debate.

(1) Shri Mathew Maniyangadan
(2) Shri T. C. N. Menon

The discussion was not concluded.
(Lok Sabha adjourned till 11 Am. on Saturday, ?he 2nd April, 1960.)

M. N. KAUL,
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LOK SABHA

BULLETIN—PART I
[Briet Record of Proceedings]

Saturday, April 2, 1960 /Chaitra 13, 1882 (Saka)

No. 384
1. Starred Queéstions

Twenty-four Starred Questions (Nos. 1243—1266) were put down on the
order paper out of which nineteen were called. Original notices of Starred
Questions Nos. 1248 and 1253 were received in Hindi.

Twelve Starred Questions (Nos. 1244, 1246, 1247, 1249—1251, 1254—1256,
1258, 1260 and 1261) were orally answered and supplementary questions
were asked on all of them. Replies to the remaining questions (including
Starred Questions Nos. 1243, 1245, 1248, 1252, 1253, 1257 and 1259 of which
the questioners were absent) were laid on the Table.

2. Unstarred Questions

Thirty Unstarred Questions (Nos, 1686—1710 and 1712—1716) were put
down on the order paper. Unstarred Question No. 1711 was transferred to
the list of questions for the 8th April, 1960. Original notices of Unstarred
Questions Nos. 1686, 1688, 1695 and 1712 were received in Hindi. Replies to
Unstarred Questions were laid on the Table.

3. Papers laid on the Table
The following Papers were laid on the Table:—

(1) A copy of each of the following Notifications:—

(i) S.O. 736 dated the 26th March, 1960, under sub-section (3) of
Section 8 of the Coal Mines (Conservation and Safety) Act, 1852.

(ii) G.S.R. 353 dated the 26th March, 1860, making certain amendments
to the Colliery Control Order, 1945, under sub-section (6) of
section 8 of the Essential Commodities Act, 1955.

(2) A copy of Notification No. G.S.R. 329 dated the 19th March, 1960, under
sub-section (4) of Section 43B of the Sea Customs Act, 1878.

4, Calling Attention to Matter of Urgent Public Importance

Shri Atal Bihari Vajpayee called the attention of the Minister of Railways
to the reported looting of motor tyres from a goods train running between
Etawah and Sarai Bhopat railway stations.

The Deputy Minister of Railways made a statement in regard thereto.
P.T.0.
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5. Statement Re: Government Business

On behalf of the Minister of Parliamentary Affairs, the Deputy Minister
of Home Affairs made a statement regarding the order of Discussion and
Voting on Demands for Grants in respect of the Budget (General), 1960-61,
for the week commencing the 4th April, 1960.

6. The Budget (General) 1960-61—Demands for Grants

Discussion on Demands fo; Grants Nbs, 6, 7 and 107 for which the

Ministry of Community Development and Co-operation is responsible com-
menced.

Twenty-five cut motions—of which six were on Demand No. 8, eighteen
on Demand No. 7 and-ome on Demand No. 107—were moved.

The discussion was not conclu&ed.
(Lok Sabha adjourned till 11-a.24. on Monday, the 4th April, 1960.)

M. N. KAUL,
Secretary,
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LOK SABHA .

BULLETIN—PART 1
[Brief Record of Proceedings]

Monday, April 4, 1960/Chaitra 15, 1882 (Saka)

No. 385
1. Starred Questions

Thirty Starred Questions (Nos. 1267—1296) were put down on the order
paper out of which twenty five were called. Original nofices of Starred
Questions Nos. 1271 and 1291 were received in Hindi.

Seventeen Starred Questions (Nos. 1267—1271, 1274, 1276—1278, 1281—
1285 and 1289—1291) were orally answered and supplementary questions
were asked on all of them. Replies to the remaining questions (including
Starred Questions Nos. 1272, 1273, 1275, 1279, 1280, 1286, 1287 and 1288 of
which the questioners were absent) were laid on the Table.

2. Unstarred Questions

Forty-three Unstarred Questions (Nos, 1717—1759) were put down on the
order paper. Original nofices of Unstarred Questions Nos. 1719, 1738 and

1739 were received in Hindi. Replies to Unstarred Questions were laid on
the Table.

3. Short Neotice Question

One Short Notice Question, regarding Dalmia Jain Concerns addressed to
the Minister of Commerce and Industry was asked. It was orally answered
and supplementary questions were also asked and answered thereon.

4. Paper laid on the Table
A copy of Notification No. G.S.R. 362 dated the 26th March, 1960, making

certain further amendment to the Employees’ Provident Funds Scheme, 1852,

was laid on the’'Table under sub-section (2) of Section 7 ef the Employees’
Provident Funds Act, 1952,

5. Calling attention to matter of urgent public importance

Shri Hem Barua called the attention of the Minister of Defence to the

reported crash of a naval trainee aircraft into the sea off the Cochin Port
on the 22nd March, 1960.

The Minister of Defence made a statement in regard thereto.
[P.T.O,
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6. Leave of ‘Absence

The following members were granted leave of absence from the sittings
of the House for the periods mentioned against each:—

(1) Shri B. Pocker 1st March to 4th April, 1960 (Tenth Session).
(2) Sardar Baldev Singh . 8th February to 6th April, 1960 (Tenth Session.

Shri Raghubar Dayal Mish-
(3)1'a 1:1 g‘ . Y . . 8th February to 15th March, 1960 (Tenth Session).

(4) Dr. A. Krishnaswami . 7th March to 23rd March, 1960 (Tenth Session).

(s) Shrimati Ila Palchoudhuri ~ 8th March to 31st March, 1960 (Tenth Session).

(6) Shri Vishnu Sharan Dub- . .
lish . . . . . 12th February to 28th February, 1960 (Tenth Session).

(7) Shri Balasaheb Salunke . 10th December to 22nd December, 1959 (Ninth Session)
and 8th February t@ 15th March, 1960 (Tenth Session).

(8) Shri Paika Murmu . . 8th February to 1oth March, 1960. (Tenth Session).
(9) Shri Asoka Mehta . . 22nd February to 25th March, 1960 (Tenth Session).
(10) Shri S. C. Choudhury 14th March to 2g9th Apiil, 1960 (Tenth Session).

(11) Shrimati Sucheta Kripalani 23rd March to 29th April, 1960 (Tenth Session).
(12) Shri Nath Pai. . . 29th February to 29th March, 1960 (Tenth Session).

.o i
(13) Shri Narasingha Malla Deb 16th March to 15th April, 1960 (Tenth Session).
(14) Shri George Thomas Kot-

tukapally . . 8th February to 22nd March, 1960 (Tenth Session).
(15) Shri T.D. Muthukumara-

sami Nayudu . . . 21st and 22nd December, 1959 (Ninth Session) and
8th February to 30th March, 1960 (Tenth Session}.

(16) Shri L. Elayaperumal . 17th March to 29th April, 1960 (Tenth Session).

7. Motion re: Appointment of Members of Rajya Sabha to the Joint Com-
mittee on the Companies (Amendment) Bill, 1959.

Shri Shivram Rango Rane moved the following motien:—

“That this House recommends to Rajya Sabha that Rajya Sabha do
appoint six Members of Rajya Sabha to the Joint Committee on
the Companies (Amendment) Bill, 1859 in the vacancies caused
by the retirement of Dr. R. P. Dube, Shri Akbar Ali Khan, Shri
P. T. Leuva, Shri R. S. Doogar, Shri J. V. K. Vallabharao and
Shri V. K. Dhage from Rajya Sabha and communicate to this

House the names of the Members so appointed by Rajya Sabha
to the Joint Committee.”

The motion was adopted.
*

- [P.TO.
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8. Motion re: Election of Members of Rajya Sabha to the Joint Committes on
Offices of Profit -

Shri C. R. Pattabhi Raman moved the following motion:—

“That this House recommends to Rajya Sabha that Rajya Sabha do
elect two Members of Rajya Sabha according to the principle
of proportional representation by means of the single transfer-
able vote, to the Joint Committee on Offices of Profit in the
vacancies caused by the retirement of Shri Amolakh Chand and
Shri Rajendra Pratap Sinha from Rajya Sabha and communi-
cate to this House the names of the Members so appointed by
Rajya Sabha to the Joint Committee.”

The motion was adopted. | \

9. The Budget (General) 1960-61—Demands for Grants

‘ (1) Discussion on Demands for Grants Nos, 6, 7 and 107 for which the
Ministry of Community Development and Co-operation is responmble con-
cluded.

All the cut motions moved on the 2nd April, 1960 were negatived.
The following Demands were voted in full:—
Ministry of Community Development and Co-operation.

Number Name of Demand Amount of
of Demand
Demand
Rs.

I .—EXPENDITURE MET FROM REVENUE
’ 6 Ministry of Community Development and Co-operation 27,35,000

7 Community Dcvelopment Proiects, Nauonal Extcnslon
Service znd C -operation . . . 21,76,48,000

IL.—EXPENDITURE MET FROM CAPITAL AND DIS-
BURSEMENT OF LOANS AND ADVANCES.

107 Capital Qutlay of the Mlmstry of Commumty Dcvelopmcnt and
Co-operation . . 4,72,08,000

(2) Discussion on Demands for Grants Nos. 42 to 44 and 121 for which
the Ministry of Health is responsible commenced.

The discussion was not concluded.
(Lok Sabha adjourned till 11 A.M. on Wednesday, the 6th April, 1960.)

M., N. KAUL,
Secretary.
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LOK SABHA

BULLETIN—PART 1
[Briet Record of Proceedings]

Wednesday, April 6, 1960/Chaitra 17, 1882 (Saka)

No. 386
1. Starred Questions

Twenty-seven Starred Questions (Nos. 1297—1323) were put down on
the order paper out of which twenty-five were called. Original notices of
Starred Questions Nos. 1299, 1300, 1310, 1315 and 1322 were received in
Hindi.

Eighteen Starred Questions (Nos. 1298, 1299, 1301—1306, 1308—1311,
1315, 1317—1321) were orally answered and supplementary questions were
asked on all of them. Replies to the remaining questions (including Star-
red Questions Nos. 1297, 1300, 1307, 1312, 1313, 1314 and 1316 of which
the questioners were absent) were laid on the Table.

2. Unstarred Questions

Seventy-two Unstarred Questions (Nos. 1760—1831) were put down on
the order paper. - Original notices of Unstarred Questions Nos. 1784, 1785,

1796, 1806 and 1814 were received in Hindi. Replies to Unstarred Ques-

tions were laid on the Table.

3. Papers Lald on the Table

The following papers were laid on the Table'—
(1) A copy of each of the tollowmg papers:—

(x) Appropnatlon Accounts (Posts and Telegraphs), 1958~59 .and
Audit Report, 1960 thereon, under Article 151(1) of the
Constitution.

(ii) Finance Accounts of the Central Government, 1948-49 to 1954-
v -. .. 55 (Parts I, II.and III) and Audit Report, 1856 thereon, under
Article 151(1) of the Constitution.

(2) A copy of the Merchant Shipping (Forms of Licences) Rules,
1960 published in Notification No, G.S.R. 280 dated the 5th
March, 1960, under sub-section (3) of Section 458 of the Mer-
chant Shipping Act, 1958.

{P.T.O.
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(3) A copy of each of the following papers:—

(i) Annual Report of the National Projects Construction Corpora-
tion Limited for the year 1958-59 along with the Audited
Accounts and the comments of the Comptroller and Auditor
General thereon, under sub-section (1) of Section 639 of the
Companies Act, 1958. o

(ii) Review by the Government of the working of the above Cor7
poration.

(4) A copy of each of the following Notifications, under sub-section
(6) of Section 3 of the Essential Commodities Act, 18955:—

(i) G.S.R. 339 dated the 21st March, 1980.

(ii) G.SR. 363 dated the "24th March, 1960 containing the Southern
Rice Zone (Restrictions on Rail Bookings) Order, 1960.

(5) A copy of Notification No. G.S.R. 94 dated the 23rd January,
1960 making certain amendment to the Agricultural Produce
(Development and Warehousing) Corporations Rules, 1956,
under sub-section (3) of Section 52 of the Agricultural Pro-
duce (Development and Warehousing) -Corporations Act, 1956.

(6) A copy of each of the following papers under sub-section (2) of
Section 16 of the Tariff Commission Act, 1951:—

(a) Report (1959) of the Tariff Commission on the Cost Structure
of Sugar and fair price payable to the Sugar Industry.

(b) Government Resolution No. 49-1|59-SV-387 dated the 4th
April, 1960.

(c) A Statement exglaining reasons why the documents at (a) and

(b) above could not be laid on the Table during the period
prescribed under the said sub-section.

4. Report of Committee on Private Members’ Bills and Resolutions

Sardar Hukam Singh presented the Sixty-second Report of the Commit-
tee on Private Members’ Bills and Resolutions.

5. Report of Estimates Ct;mmittee

Shri H. C. Dasappa presented the Eightieth Report of the Estimates
Committee on Public Undertakings—Forms and Organisation.

6. Calling Attention to Matter of Urgent Public Importance

Shri Atal Bihari Vajpayee called the attention of the Minister of Irriga-
tion and Power to the supply of water to Pakistan after the expiry of the
interim agreement on canal waters between the two countries.

The Minister of Irrigation and Power made a statement in regard thereto.

7. Statement by Prime Minister

The Prime Minister made a statement regardiﬁg an article appearing in
the Amrita Bazar Patrika of Calawtta dated the 28th March, 1960.

1288



8. Intimation Re: Conviction of Member

The Speaker informed Lok Sabha that he had received a telegram dated
the 5th April, 1960, from the District Superintendent of Police, Belgaum,
intimating that Shri Nath Pai was convicted on the 4th April, 1960, by the
Judicial Magistrate, First Class, Khanapur, to undergo three months' simple
imprisonment, under sections 341, 353 and 506, Indian Penal Code.

9. The Budget (General) 1960-61—Demands for Grants

Discussion on Demands ‘for Grants Nos. 42 to 44 and 121 for which the
Ministry of Health is responsible concluded.

Sixty-two cut motions—of which sixteen were on Demand No. 42,
forty-five on Demand No. 43 and one on Demand No. 44—were moved and
: negatived.

The following Demands were voted in full:—
Ministry of Health

Number Amount of
of Name of Demand Demand
Demand
Rs.
I.—EXPENDITURE MET FROM REVENUE
42 Ministry of Health 16,51,000
43 Medical and Public Health 25,70,55,000

44 Miscellaneous Deparr.ments and Expendmxre under thc M:ms-
try of Health . . 86,01,000

1I.—EXPENDITURE MET FROM CAPITAL AND DIS-
BURSEMENT OF LOANS AND ADVANCES

121 Capital Outlay of the Ministry of Health 17512,59,000

10. Half-An-Hour Discussion on Matters arising out of Answers to Ques-
tions

Shri N. R. M. Swamy raised a half-an-hour discussion on polnts arising
out of the answers given to Unstarred Question No. 1929 on the 22nd
December, 1959 and Starred Question No. 1270-A on the 9th September,
1959 regarding Welfare Extension Projects.

Dr. K. L. Shrimali replied to the debate.
(Lok Sabha adjourned till 11 a.m. on Thursday, the 7th April, 1960.)

M. N. KAUL,
Secretary.
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LOK SABHA

BULLETIN—PART 1
(Brief record of Proceedings)

Thursday, April 7, 1960/Chaitra 18, 1882 (Saka)

No. 387
1. Starred Questions

Twenty-three Starred Questions (Nos. 1324—1345 and 1091) were put down
on the order paper out of which thirteen were called. Original notices of
Starred Questions Nos. 1329, 1330 and 1334 were received in Hindi.

Twelve Starred Questions (Nos. 1324—1334 and 1091) were orally answer-
ed and supplementary questions were asked on all of them. Replies to the
remaining questions (including Starred Question No. 1335 of which the
questioner was absent) were laid on the Table.

2. Unstarred Questions

Thirty-three Unstarred Questions (Nos. 1832—1864) were put down on
the order paper. Original notice of Unstarred Question No. 1845 was
received in Hindi. Replies to Unstarred Questions were laid on the Tdble.

3. Papers laid on the Table

The following papers were laid on the Table:—

(1) A copy of Notification No. G.S.R. 322, dated the 19th March,
1960, under sub-section (2) of Section 3 of the All India Services
Act, 1951, making certain amendments to the All India Services
(Medical Attendance) Rules, 1954,

-(2) A copy of Notification No. S.0. 650, dated the 14th March, 1960,
under Section 43 of the Copyright Act, 1957, making certain
amendment to the International Copyright Order, 1958.

4. Report of Estimates Committee

Shri H. C. Dasappa presented the Eighty-third Report of the Estimates
Committee on the Ministry of Scientific Research and Cultural Affairs
Part IV—National Laboratories and Miscellaneous.

5. The Budget (Gemeral) 1960-61—Demiands for Grants

Discussion on Demands for Grants Nos. 80 to 82 and 129 for which the
Ministry of Steel, Mines and Fuel is responsible commenced.

[P.T.O
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Forty-three cut motions—of which six were on Demand No. 80, three on
Demand No. 82 and thirty-four on Demand No. 129—were moved.

The discussion was not concluded.

6. Half-An-Hour Discussion on Matters Arising out of Answer to Question

Shri Braj Raj Singh raised a half-an-hour discussion on points arising out
of the answer given on the 7th March, 1960 to Starred Question No. 650
regarding rise in price of sugar.

Shri A. M. Thomas replied to the debate.

(Lok Sabha adjougned till 11 a.m. on Friday, the 8th April, 1960),

M. N. KAUL,
Secretary.
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LOK SABHA

BULLETIN—PART I
[Briet Record of Proceedings)

Friday, April 8, 1960/Chaitra 19, 1882 (Saka)

No. 388

1. Starred Questions
Thirty Starred Questions (Nos. 1346—1375) were put down on the order

paper all of which were called. Original notices of Starred Questions
Nos. 1348, 1358 and 1359 were received in Hindj.

Twenty-one Starred Questions (Nos. 1346, 1347, 1350, 1352, 1353, 1356—
1358, 1362—1365 and 1367—1375) were orally answered and supplementary
questions were asked on all of them. Replies to the remaining questions
(including Starred Questions Nos. 1348, 1349, 1351, 1354, 1355, 1359, 1360,
1361 and 1366 of which the questioners were absent) were laid on the Table.

2. Unstarred Questions

Forty-eight Unstarred Questions Nos. 1865—1812 were put down on the
order paper. Original notices of Unstarred Questions Nos. 1868, 1880—1882
and 1903 were received in Hindi. Replies to Unstarred Questions were
laid on the Table.

3. Short Notice Question

One Short Notice Question, regarding Prize Bonds, addressed to the
Minister of Finance was asked. It was orally answered and supplementary
questions were also asked and answered thereon.

4. Papers Laid on the Table

The following papers were laid on the Table:—

(1) A copy of Audit Report, Defence Services, 1960 (including Report
on the Appropriation Aceounts of the Defence Services and the
Commercial Appendix thereto for the year 1958-59) under
Article 151 (1) of the Constitution.

(2) Copy of a statement showing conclusions and recommendations
of the Fourteenth meeting of the National Development Council
held during March, 1960.

{PTO.
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(3) A copy of each of the following papers:—

(i) Annual Report of the Export Risks Insurance Corporation
Limited for the period from the 1st October, 1958 to the 31st
December, 1959 along with the Audited Accounts and com-
ments of the Comptroller and Auditor General thereon, under
sub-section (1) of Section 639 of the Companies Act, 1856.

(ii) Review by the Government of the working of the above Cor-
poration.

(4) A copy of Notification No. G.S.R. 351 dated the 26th March, 1960
under sub-section (3) of Section 13 of the Central Silk Board
Act, 18948 making certain further amendments to the Central
Silk: Board Contributory Provident Fund Rules, 1955.

\

5. Message from Rajya Sabha

Secretary reported a message from Rajya Sabha that at its sitting ﬁeld
on the 7th April, 1960, Rajya Sabha had concurred in the recommendation
of Lok Sabha to join in the Joint Committee of the Houses on the Bombay

Reorganisation Bill, 1960, and had nominated the following members to
serve on the said Joint Committee:—

(1) Shri Khandubhai K. Desai

(2) Shri T. R. Deogirikar

(3) Shri K. K. Shah

(4) Shri M. D. Tumpalliwar

(5) Shri Jethalal Harikrishna Joshi

(8) Shri V. R. Pandurang

(7) Shri K. P. Madhavan Nair

(8) Shri Purna Chandra Sharma

(8) Shri Vijay Singh

(10) Shri Gopal Swarup Pathak

(11) Shri Dahyabhai V. Patel

(12) Shri Lalji Pendse

(13) Shri Suresh Jamiatram Desai

(14) Shri B. V. (Mama) Warerkar B
- ¢I5y Shri Govind Ballabh Pant.

6. The Budget (General) 1960-61—Demands for Grants

"'(1) Discussion on Demands for Grants Nos. 80 to 82 and 120 for which
the Ministry of Steel, Mines and Fuel is responsible com.lgdeég

“Allthe cut motions moved on the 7th April, 1960 were negatived.
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The following Demands were voted in full:'—
Ministry of Steel, Mines and Fuel

Number ‘ ’ Amount of
of Name of Demand Demand
Demand
Rs.
I—EXPENDITURE MET FROM REVENUE
) Ministry of Swel, Mines and Fuel 37,04,000
81 Geologncnl Survey . . . . . . 1,82,72,000
82 Miscellaneous Departments and Other Expcndxture under t,he
Ministry of Steel, Mines and Fuel . 40,38,44,000
IL.—EXPENDITURE MET FROM CAPITAL AND DIS-
BURSEMENT OF LOANS AND ADVANCES
129 Capital Outlny of the Ministry of Stnel, Mines and Fuel . 5§9,12,79,000

(2) Discussion on Demands for Grants Nos. 8 to 12 and 108 for which
the Ministry of Defence is responsib.e commenced.

Seventy-four cut motions—of which thirty-eight were on Demand No
8, twenty-nine on Demand WNo. 9, three on Demand No. 10 and four on
Demand No. 11—were moved.

The discussion was not concluded.
7. Motion Re: Sixty-second Report of Committee on Private Members’
‘Bills and Resolutions
Sardar Amar Singh Saigal moved the following motion:—

“That this House agrees with the Sixty-second Report of the Com-
mittee on Private Members’ Bills and Resolutions present-
ed to the House on the 6th April, 1860.”

The motion was adopted.
8. Private Member’s Resolution—withdrawn

Discussion on the following Resolution by Shri M. L. Dwivedi and the
amendments thereto, moved on the 25th March, 1960, continued:—

“This House is of opinion that while preparing the Draft of the-
Third Five Year Plan special attention be paid to ensure that
the pace of development is greater in backward areas than in
other areas and that this arrangement should continue till
all the backward areas are uniformly developed upto a certain
basic gtandard.”

The following members took part in the debate:—

(1) Shri Radha Charan Sharma

(2) Dr. K. B. Menon

(3) Shri Shree Narayan Das
{P.T.O.



(4) Shri Shibban Lal Saksena

(5) H. H. Maharaja Pratap Keshari Deo
(6) Shri Daljit Singh

(7) Shri Rameshwar Tantia

(8) Shri Vidya Charan Shukla

(9) Shrimati Sahodra Bai Rai

(10) Shri Prakash Vir Shastri

(11) Shrimati Uma Nehru

(12) Shri Gulzarilal Nanda

Shri M. L. Dwivedi replied to the debate.

All the amendments were withdrawn by leave of the House.

R R e

The Resolution was also withdrawn by leave of the House.

9. Private Member’'s Resolution—under consideration

i erama. . SRS . IR

Shri Uma Charan Patnaik moved the following Resolution:—

“This House is of opinion that Army, Navy, Air Forct; and Produc-
tion Councils be established together with an over-all
Defence Council to co-ordinate and control their activities.”

One amendment was moved by Shri Shree Narayan Das.

The discussion was not concluded.

(Lok Sabha adjourned till 11 a.M. on ‘Saturday, the 9th April, 1960).

M. N. KAUL,
Secretary.
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LOK SABHA

BULLETIN—PART I
[Brief Record of Proceedings]

Saturday, April 9, 1960/Chaitra 20, 1882 (Saka)

No. 389
1. Starred Quesfim

Twenty-four Starred Questions (Nos. 1376—1398 and 1230) were put
down on the order paper out of which twenty-three were called. Original
notices of Starred Questions Nos. 1385 and 1383 were received in Hindi.

Seventeen Starred Questions (Nos. 1376, 1377, 1380—1388, 1381, 1394—
1398) were orally answered and supplementary questions were asked on
sixteen of them. Replies to S.Q. No. 1230 (which had been postponed
from 1-4-60) and Starred Questions Nos. 1378, 1379, 1389, 1390, 1392 and
1393 of which the questioners were absent were laid on the Table.

2. Unstarred Questions

Forty-one Unstarred Questions (Nos. 18913—1953) were put down on the
order paper. Original notices of Unstarred Questions Nos. 1923, 1933, 1938,
1939, 1947, 1950—53 were received in Hindi. Replies to Unstarred Ques-
tions were laid on the Table.

3. Papers Laid on the Table

N

A copy of each of the following papers was laid on the Table under
sub-section (6) of Section 3 of the Essential Commodities Act, 1985:—

(i) Notification No. G.S.R. 355 dated the 26th March, 1960

(ii) The Rice and Paddy (Assam) Second Price Control Order, 1860,
published in Notification No. G.8.R. 375 dated the 30th March,
1960. ’

L]

4. Report of Estimates Committee

Shri H. C. Dasappa presented the Eighty-second Report of the Esti-
mates Committee on the action taken by Government on the recommenda-
tions contained in the Fifty-first Report of the Estimates Committee (First
Lok -Sabha) on the Ministry of Transport—Intermediate and Minor Ports.

e [P.TO.
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5. Calling Attention to Matter of Urgent Public Importance

Shri S. M. Banerjee called the attention of the Minister of Degepce to
the situation arising out of the eviction of Defence employees residing in

Ranjhi area in Jabalpur.
The Minister of Defence made a statement in regard thereto.

¢. Statement Re: Government Business

On behalf of the Minister of Parliamentary Affairs, the Deputy Minister
of Railways made a statement regarding the order of discussion and Voting
on Demands for Grants in respect of the Budget (General), 1960-61, for
the week commencing the 11th April, 1860.

7. Statement by Minister of State in the Ministry of Transport'and
Communications

The Minister of State in the Ministry of Transport and Communications
made a statement regarding Kandla Port.

8. The Budget (General) 1960-61—Demands for Grants

Discussion on Demands for Grants Nos. 8 to 12 and 108 for which the
Ministry of Defence is responsible concluded.

All the cut motions moved on the 8th April, 1960 were negatived.
The following Demands were voted in full:—
Ministry of ‘Defence

Nu&r}bcr Name of Demand m of
Demand '
Rs.
I.—EXPENDITURE MET FROM REVENUE

8 Ministry of Defence . 38,58,000
’ 9 Defence Services, Effective-Army 1,84,24,45,000
10 Defence Services, Effective--Navy . . . 17,92,35,000
11 Defence Services, Effective-Air Force . 57546,99,000

12 Defence Services, Non-Effective-Charges . 14,12,09,000

IL—EXPENDITURE MET FROM CAPITAL AND -
BURSEMENT OF LOANS AND ADVANCES DIs

108 Defence Capital Qutlay . . 36,30,00,000

(Lok Sabha adjourned till 11 a.mM. on Monday, the 11th April, 1960)

M. N, KAUL,
Secretary,

1207
GIPND L.S. I—100—L.S.—9-4-60—900. °

o



LOK SABHA

BULLETIN—PART I
[Brief Record of Proceedings]

Monday, April 11, 1960/Chaitra 22, 1882 (Saka)

s

No. 390

1. Starred Questions
Twenty-four Starred Questions (Nos. 1399—1422) were put down on the

order paper out of which twenty were called. (Original notices of Starred
Questions Nos. 1403, 1406, 1408, 1411, 1420 and 1421) were received in Hindi.

Fourteen Starred Questions (Nos. 1399, 1401—1404, 1406, 1408, 1410, 1411
and 1414—18) were orally answered and supplementary questions were
asked on all of them. Replies to the remaining questions (including Starred
Questions Nos. 1400, 1405, 1407, 1409, 1412 and 1413 of which the questioners
were absent) were laid on the Table.

2. Unstarred Questions

Thirty-nine Unstarred Questions (Nos, 1954—1989 and 1991—1993) were
put down on the order paper. Unstarred Question No. 1980 was transferred
fo the list of questions for the 20th April, 1960. Original notices of Un-
starred Questions Nos. 1954, 1965, 1970, 1973 and 1991—93 were received
in-Hindi. Replies to Unstarred Questions were laid on the Table.

3. Papers laid on the Table

The following papers were laid on the Table:—

(1) A copy of Notification No. G.S.R. 371 dated the 2nd April, 1960,
under sub-section (1) of Section 28 of the Mines and Minerals
(Regulation and Development) Act, 1957, making certain fur-
ther amendments to the Mining Leases (Modification of Terms)
Rules, 1956.

(2) A copy of Notification Na. 1/60 published in the Gazette dated
the 27th February, 1960, under sub-section (3) of Section 43
of the Industrial Finance Corporation Act, 1948, making certain
amendnfents to the Gener a] Regulations of the Industrial Fin-
ance Corporation of India.

(3) A copy of the note dated the 3rd April, 1960 given by the Minis-
try of Forexgn A.ﬂ'axrs of China to the Embassy of India in
China.

- . [P.T.O.



4, Minutes of Estimates Committee—Laid on the Table

" The Mit:'utes of the sittings of the Estimates Committee relating to the
Seventy-sixth, Seventy-eighth, Eighty-first and Eighty-t}ﬁrd.Reports on the
‘Ministry of Scientific Research and Cultural Affairs were laid on the Table.

5. Presentation of Petitions

Shri S. M. Siddiah presented three petitions signed by three petitioners
regarding inclusion of certain areas of the State of Bombay in the State of
Mysore.

6. The Budget (General) 1960-61—Demands for Grants

(1) Discussion on Demands for Grants Nos. 66 to 68 and 126 for which
the Ministry of Labour and Employment is responsible commenced.

One Hundred and seventeen cut motions—of which seventy-nine were
on Demand No. 66, four on Demand No. 67 and thirty-four on Demand No.
68—were moved and negatived.

The following Demands were voted in fulli—

Ministry of Labour and Employment

‘Number Amount of
of Name of Demand Demand
Demand
Rs.
I.—EXPENDITURE MET FROM REVENUE.
66 Ministry .of Labour and Employment . 18,89,000
67 Chicf Inspector of Mines . . . . 22,93,000

68 Miscellaneous Departm“ents and Other Expenditure under the

Ministry of Labour and Employment 10,39,58,000
II.—EXPENDITURE MET FROM CAPITAL AND DIS-
BURSEMENT OF LOANS AND ADVANCES.
126 Capital Outlay of the Ministry of Labour and Employment . 2,05,000

(2) Discussion on Demands for Grants Nos. 71, 72 and 127 for which
the Ministry of Rehabilitation is responsible commenced.

. Seventy-six cut motions—of which thirteen were on Demand No. 71, fifty-
seven on Demand No. 72 and six on Demand No. 127—were moved.

"The discussion was not concluded. .

(Lok Sabha adjourned till 11 am. on Tuesday, the 12th April, 1960.)

M. N. KAUL,
Secretary.
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LOK SABHA

BULLETIN—PART 1
[Brief Record of Proceedings]

Tuesday, April 12, 1960/Chaitra 28, 1882 (Saka)

No. 391

1. Starred Questions

Thirty-two Starred Questions (Nos. 1423—1454) were put down on the
order paper out of which fourteen were called. Original notices of Starred
‘Questions Nos. 1429 and 1445 were received in Hindi.

Fourteen Starred Questions (Nos. 1423—1436) were prally answered and
supplementary questions were askéd on all of them. Replies to the remain-
ing questions were laid on the Table.

2. Unstarred Questions

Forty-seven Unstarred Questions (Nos. 1994—2083 and 2035—2041) were
put down on the order paper. Unstarred Question No. 2034 was transferred
to the list of questions for the 22nd April, 1960. Original notices of Unstar-
red Questions Nos. 2014, 2016, 2019 and 2041 were received in Hindi. Replies
to Unstarred Questions were laid on the Table.

3. Papers laid on the Table
The following papers were laid on the Table:—

(1) A copy of Notification No. G.S.R. 330, dated the 19th March, 1960
making certain further amendments to the Khadi and Village
Industries Commission Rules, 1957, under sub-section (3) of
Section 26 of the Khadi and Village Industries Commission Act,
1956.

(2) A copy of each of the following papers:—

(a) Annual Report of the Indian Handicrafts Development Corpora-
tion Limited for the year 1958-59 along with the Audited
Accounts and Comments of the Comptroller and Auditor
General thereon, under sub-section (1) of Section 639 of the
Companies Act, 1956.

(b) Review by the Government of the working of the above
Corporation.

(3) A copy of Notification No. G.B.R. 374, dated the 2nd April, 1960,
under sub-sectidn (2) of Section 7 of the Employees’ Provident
Funds Act, 1952, making certain further amendment to the
Employees’ Provident Funds Scheme, 1952.

4. Resignation of Member

The Speaker informed Lok Sabha that Shri Chowkhamoon Gohain had
resigned his seat in Lok Sabha with effect from the 15th April, 1960.

[P.T.O.
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5. Motion for Election to Central Silk Board
Shri Manubhai Shah moved the following motion:—

“That in pursuance of clause (c) of sub-section (3) of Section 4 of
the Central Silk Board Act, 1948, the members of Lok Sabha
do proceed to elect, in such manner as the Speaker may direct,
four members from among themselves to serve as members of
the Central Silk Board for the term commencing from the 3lst
May, 1960, subject to the other provisions of the said Act and
the Rules made thereunder.”

The motion was adopted.

6. The Budget (General) 1960-61_Demands for Grants

(1) Discussiqn on Demands for Grants Nos. 71, 72 and 127 for which the
Ministry of Rehabilitation is responsible concluded.

On cut motion No. 1541 on Demand No. 71 moved by Shri S. M. Banerjee,

the House divided, Ayes 28; Noes 108. The cut motion was accordingly
negatived.

All other cut motions moved on the 11th April, 1960, were negatived.
The following Demands were voted in full:—

Ministry of Rehabilitation

+

Number Amount of
of Name of Demand Demand
Demand
Rs.
I.—~EXPENDITURE MET FROM REVENUE
71 Ministry of Rehabilitation . . ¥ 30,90,000
72 Expenditure on Displaced Persons and Minorities . . 18,59,16,000
I1.—EXPENDITURE MET FROM CAPITAL AND DIS-
BURSEMENT OF LOANS AND ADVANCES
127 Capital OQutlay of the Ministry of Rehabilitation 20,32,48,000

(2) Discussion on Demands for Grants Nos. 63 to 65, 124 and 125 for
which the Ministry of Irrigation and Power is responsible commenced.

Twenty-five cut motions—of which twenty were on Demand No. 63,
four on Demand No. 64 and one on Demand No. 125—were moved.

The 'discussion was not concluded.

(Lok Sabha adjourned till 11 A.M. on Wednesday, the 13th April, 1960).
A\

M. N. KAUL,
Secretary.
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LOK SABHA

BULLETIN—PART I

[Brief Record of Proceedings]

Wednesday, April 13, 1960/Chaitra 24, 1882 (Saka)

No. 392
1. Starred Questions

Twenty-six Starred Questions (Nos. 1455—1480) were put down on the
order paper out of which Seventeen were called.

Thirteen Starred Questions (Nos. 1455—1458, 1460, 1461, 1463—66, 1468,
1470 and 1471) were orally answered and supplementary questions were
asked on twelve of them. Replies to the remaining questions (including
Starred Questions Nos, 1459, 1462, 1467 and 1469 of which the questioners
were absent) were laid on the Table.

2. Unstarred Questions

Thirty-nine Unstarred Questions (Nos. 2042—2080) were put down on
the order paper. Original notices of Unstarred Questions Nos. 2053, 2055,
2076, 2077 and 2079 were received in Hindi. Replies to Unstarred Ques-
tions were laid on the Table.

3. Message from Rajya Sabha

Secretary reported a message from Rajya Sabha that at its sitting held
on the 11th April, 1960, Rajya Sabha had passed the Supreme Court (Num-
ber of Judges) Amendment Bill, 1960.

4. Bill passed by Rajya Sabha—Laid on the Table

Secretary laid on the Table the Supreme Court (Number of Judges)
Amendment Bill, 1960, as passed by Rajya Sabha,

5. The Budget (General) 1960-61—Demands for Grants

(1) Discussion on Demands for Grants Nos. 63 to 65, 124 and 125 for
which the Ministry of Irrigation and Power is responsible concluded.

All the cut motions moved on the 12th April, 1960 were negatived.
[P.T.O.
1302



7. The Budget (General) 1960-61—Demands for Grants

(1) Discussion on Demands for Grants Nos. 94 to 98 and.135 to 137 for
which the Ministry of Works, Housing and Supply is responsible concluded.

On cut motion No. 1795 on Demand No. 94 moved by Shri K T. K
Tangamani, the House divided, Ayes 24; Noes 86. The cut motion was
accordingly negatived.

All other cut motions moved on the 13th April, 1960 were negatived.

The following Demands were voted in fulli—
Ministry of Works, Housing and Supply

Number Amount of
De ::in " Name of Demand Demand
Rs.
I.—EXPENDITURE MET FROM REVENUE
94  Ministry of Works, Housing and Supply . . . . 59,20,000
95 Supplies . . . . . . . . . . 2,70,98,000
96 Other Civil Works . . . . . . . . 25,81,63,000
97 Stationery and Printing . . . . . . . 7524,66,000

98 Miscellaneous Departments and Expenditure under the Minis-

try of Works, Housing & Supply . . . 1,45,14,000
II.—EXPENDITURE MET FROM CAPITAL AND DIS-
BURSEMENT OF LOANS AND ADVANCES
135 Delhi Capital Otulay . . . . R . 6,28,72,000
136 Capital Outlay on Buildings . . . . . . 9,01,85,000
137 Other Capital Outlay of the Ministry of Works, Housing and
Supply . . . . . . . . . 6,45,48,000

‘(2) Discussion on Demands for Grants Nos. 21 to 35 and 111 to 117 for
which the Ministry of Finance is responsible commenced.

Sixty cut motions—of which forty-nine were on Demand No. 21, four on
Dem:;\d No. 22, six on Demand No. 32 and one on Demand No. 35—were
moved.

The discussion was not concluded.
(Lok Sabha adjourned till 11 a.m. on Saturday, the 16th April, 1960.)
M. N. KAUL,
e Secretary,
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LOK SABHA

BULLETIN—PART I
[Brief Record of Proceedings]

Saturday, April 16, 1960/Chaitra 27, 1882 (Saka)

Neo. 394

1. Starred Questions ,

Twenty-seven Starred Questions (Nos. 1515—1541) were put down on
the order paper all of which were called. Original notices of Starred
Questions Nos. 1528, 1530, 1531, 1532 and 1539 were received in Hindi.

Fifteen Starred Questions (Nos, 1515—1518, 1521, 1522, 15268, 15629, 1530,
1533—1536, 1540 and 1541) were orally answered and supplementary ques-
tions were asked on fourteen of them. Replies to Starred Questions
Nos. (1519, 1520, 15231525, 1527, 1528, 1531, 1832, 15887, 1538 and 1539 of
which the questioners were absent) were laid on the Table.

2. Unstarred Questions

Fifty-one Unstarred Questions (Nos. 2148—2198) were put down on the
order paper. Original notices of Unstarred questions Nos. 2170, 2173, 2176,
2179, 2184, 2191 and 2198 were received in Hindi. Replies to Unstarred
Questions were laid on the Table.

3. Papers laid on the Table

The following papers were laid on the Table:—

(1) A copy of each of the following statements showing the action
taken by the Government on various assurances, promises and
undertakings given by the Ministers during the various
sessions of Second Lok Sabha:—

(i) Supplementary Statement Tenth Session, 1960.
No. L

(ii) Supplementary Statement Ninth Session, 1859.
No. IV.

(ili) Supplementary Statement Eighth Session, 1958.
No. VII. ’

(iv) Supplementary Statement  Seventh Session, 1858.
No. XIV. . )

(v) Supplementary Statement Fourth -Sessten,- 1968,
No. XXVIII -

(2) A copy of the Report of the Working: Groyp (Study Team) for
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(3) A copy of Notification No. G.S.R. 378 dated the 1st April, 1860,
under Section 38 of the Central Excises and Salt Act, 1944,

making certain further amendments to the Central Excise
Rules, 1944.

(4) A copy of Notification No. G.S.R. 402 dated the 9th April, 1960,
under sub-section (4) of Section 38 of the Industrial Disputes
Act, 1947, making certain further amendments to the Indus-
trial Disputes (Central) Rules, 1957.

4. Messages from Rajya Sabha

Secretary reported the following messages from Rajya Sabha:

(i) That at its sitting held on the 14th April, 1960, Rajya Sabha had
concurred in the recommendation of Lok Sabha to appoint six
members to the Joint Committee of the Houses on the Companies
(Amendment) Bill, 1959, in the vacancies caused by the retire-
ment of six members and had nominated the following members
to serve on the said Joint Committee:—

(1) Shri Akbar Ali Khan

(2) Shri R. S. Doogar

(3) Shri Ram Sahaij

(4) Shri Jairamdas Daulatram
(5) Shri Dahyabhai V. Patel
(6) Shri P. Ramamurti.

(ii) That at its sitting held on the 14th April, 1960, Rajya Sabha
had passed a motion referring the Delhi Primary Education Bill,

1960, to a Joint Committee of the Houses consisting of 45 mem-
bers, 15 from Rajya Sabha, namely:—

(1) Diwan Chaman Lall
(2) Dr. W. S. Barlingay
(3). Dr. Raghubir Sinh
(4) Shri M. Govinda Reddy
(5) Shrimati Chandravati Lakhanpal
(6) Dr. Nihar Ranjan Ray
(7) Shri A. Balarami Reddy
(8) Shri Hira Vallabha Tripathi
(9) Shri Bibudhendra Misra
(10) Kumari Shanta Vasisht
(11) Prof. A. R. Wadia
(12) Shri Lalji Pendse
(13) Shri Mukut Bihari Lall
(14) Mirza Ahmed Alj
(15) Dr. K. L. Shrimali
and 30 from Lok Sabha and had recommended that Lok Sabha do join

in the said Joint Committee and communicate to that House the names
.of members to be appointed by Lolgdiabha to the said Joint Committee.



5. Report of Estimates Committee

Shri H. C. Dasappa presented the Eighty-fourth Report of the Estimates
Committee on the Ministry of Labour and Employment Part I—General
Organisation, Chief Labour Commissioner, Chief Inspector of Mines, and
Chief Adviser, Factories.

6. Statement by Deputy Minister of External Affairs

The Deputy Minister of External Affairs made a statement correcting
the reply given on the 12th April. 1960 to a Supplementary on Starred
Question No. 1430 regarding Sino-Indian Border Dispute.

7. Statement by the Parliamentary Secretary to the Minister of External
Affairs .

The Parliamentary Secretary to the Minister of External Affairs made
a statement correcting the reply given on the 17th March, 1960 to a
Supplementary by Shri Hem Barua on Starred Question No. 919 regarding
Plywood Factory in NEFA.

§. Statement Re: Government Business

The -Minister of Parliamentary Affairs made a statement regarding the
Government legislative and other business for the week commencing the
18th April, 1960.

9. Thé.'Budget (General) 1960-61—Demands for Grants .

Discussion on Demands for Grants Nos. 21 to 35 and 111 to 117 for
which the Ministry of Finance is responsible continued.

The discussion was not concluded.

10. Private Members’ Bills—Introduced

(1) The Ceilings on Salary (in Private Sector) Bill, 1960 by Shri
A. M. Tariq.

(2) The Constitution (Amendment) Bill, 1958, (Amendment of
Article 343) by Shri Chapalakanta Bhattacharyya.

11. Private Member’s Bill—-Negatived

The Catholic Church Premises and Ecclesiastic Order (Restriction of
Political Activity) Bill, 1859 by Shri T. B. Vittal Rao.

Discussion on the motion for consideration of the Bill moved by Shri
T. Nagi Reddy on the 1st April, 1960, continued.

The following members took part in the debate:—
(1) Shri Ignace Beck
(2) Shri Aurobindo Ghosal
(3) Shri Diwan Chand Sharma
(4) Shri N. Keshgva
{5) Shri P. T. Punpoose
(8) Shri Braj Raj Singh
1 & o)



(7 Shri Ranbir Singh Chaudhuri
(8) Shri Raghunath Singh

(9) Shri Mool Chand Jain

(10) Shri B. N. Datar

Shri T. Nagi Reddy replied to the debate.
The motion for consideration was negatived.
(2. Private Member’s Bill—Under Conslderation

The Representaition of the People (Amendment) Bill, 1959 (Insertion of
new section 7A) by Shri T. B. Vittal Rao.

The motion for consideration of the Bill was moved by Shri T. B.
Vittal Rao.

Shri Jaipal Singh commenced his speech on the motion which was not
concluded. :

13. Report of Business Advisory Committee

Shri Jaipal Singh presented the Fiftieth Report of the Business Advisory
Committee.

(Lok Sabha adjourned till 11 A.m. on Monday, the 18th April, 1960.)

M. N. KAUL,
Secretary.




LOK SABHA

BULLETIN—PART 1
[Brief Record of Proceedings]

Monday, April 18, 1960/Chaitra 28, 1882 (Saka)

o

‘ No. 395

1. Starred Questions

Twenty-five Starred Questions (Nos, 1542—1566) were put down on the
order paper out of which twenty-three were called. (Original notices of
Starred Questions Nos. 1542 and 1558 were received in Hindi. Nineteen
Starred Questions (Nos. 154244, 1546, 1548—52, 155563 and 1565) were
orally answered and supplementary questions were asked on eighteen of
them. Replies to the remaining questions (including Starred Questions
Nos. 1545, 1547, 1553 and 1554 of which the questioners were absent) were
laid on the Table.

3:_: 2. Unstarred Questions

- Sixty-three Unstarred Questions (Nos. 2199—2261) were put down on

the order paper. Original notices of Unstarred Questions Nos. 2204, 2208,
- 2209, 2210, 2217, 2219, 2220, 2226, 2227, 2237, 2240 and 2246 were received in
¢ Hindi. Replies to Unstarred Questions were laid on the Table.

" 3. Papers Iaid on the Table
The following papers were laid on the Table:—

' (1) A copy of each of the following papers:—
(i) Report of the Department of Atomic Energy for the year 18598-60.
(ii) Summary of the above Report.

(2) A copy of each of the following papers:—

(i) Audit Report, Railways, 1860, under Article 151(1) of the Consti-
tution.

(it) Appropriation Accounts, Railways for 19058-59, Part I—Review.

(iii) Appropriation Accounts, Railways, for 1958-589, Part II-—Detailed
Appropriation Accounts.

(iv) Block Accounts (including capital statements comprising the Loan
Accounts), Balance Sheets and Profit and Loss Accounts,
Railways, 1958-59.

(8) A copy of Notification No. G.S.R. 386 dated the 4th April, 1960, under
sub-section (6) of Section 3 of the Essential Commodities Act, 1955.

P.T.O.
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4. President’s Assent to Bill

Secretary laid on the Table the Orphanages and other Charitable Homes
(Supervision and Control) Bill, 1960, passed by the Houses of Parliament
during the current Session and assented to by the President since the last
report made to the House on the 31st March, 1960.

5. Statement Re: Demands for Excess Grants (Railways) for 1957-58

Shri Jagjivan Ram presented a statement showing the Demands for
Excess Grants in respect of the Budget (Railways) for 1957-58.

6. Report of Estimates Committee

Shri H. C. Dasappa presented the Eighty-sixth Report of the Estimates
Committee on the Ministry of Commerce and Industry—The State Tradmg
Corporation of India Limited. i

7. Statement by Minister of State in the Ministry of Transpert and Commu-
nications

The Minister of State in the Ministry of Transport and Communications
made a statement correcting the information given on the 10th March, 1960

in reply to half-an-hour discussion raised by Shri A. M. Tariq regarding"
Foreign Tourists.

8. Statement by Deputy Minister of Food

The Deputy Minister of Food made a statement on the food supply posi-
tion in Mizo Hills District of Assam.

9. Elections to Committees

(i) Shri H. C. Dasappa moved the following motion:—

“That the members of this House do proceed to elect in the manner
required by sub-rule (1) of Rule 311 of the Rules of Procedyre
and Conduct of Business in Lok Sabha, thirty members from
among themselves to serve as members of the Committee on
Estimates for the term beginning on the 1st May, 1960 ~and
ending on the 30th April, 198‘1 » EEE R {

The motion was adopted.

(ii) Shri Upendranath Barman moved the following motion:—

“That the members of this House do proceed to elect in the manner
required by sub-rule (1) of Rule 308 of the Rules of Procedure
and Conduct of Business in Lok Sabha, fifteen members from
among themselves to serve as members of the Committee on
Public Accounts for the term beginning on the 1st May, 1860
and ending on the 30th April, 1961.”

The motion was adopted.

10. Statement by Minister of Defence

. -The ‘Minister of Defence made a statement correcting certain errors
appearing in his earlier statement made on the 9th April, 1960 during the
Demands for Grants relating to the Ministry of Defence.
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11. Motion Re: Association of Members of Rajya Sabha with Public Accounts
Commitiee

Shri Upendranath Barman moved the following motion:—

‘“That this House recommends to Rajya Sabha that they do agree to
nominate seven members from Rajya Sabha to associate with
the Committee on Public Accounts of the House for the term
beginning on the 1st May, 1960 and ending on the 30th April,
1961 and to communicate to this House the names of the mem-
bers so nominated by the Rajya Sabha.”

The motion was adopted. '
12. Government Bill-Introduced

The Representation of the People (Amendment) Bill, 1960.
13. Motion Re: Fiftieth Report of Business Advisory Committee

Shri Satya Narayan Sinha moved the following motion:—

“That this House agrees with the Fiftieth Report of the Business
Advisory Committee presented to the House on the 16th April,
1960.”

The motion was adopted.
14. The Budget (Gemeral) 1960-61—Demands for Grants

(1) Discussion on Demands for Grants Nos. 21 to 35 and 111 to 117 for
which the Ministry of Finance is responsible concluded.

All the cut motions moved on the 14th April, 1960 were negatived.
The following Demands were voted in full:—
Ministry of Finance

A .

" Number o Nameof'l‘)em'and ‘ o o ‘me'uh,t“of

of ‘Demand
Demand
1 ‘ 2 3
Rs.
IL.—EXPENDITURE MET FROM REVENUE
21 Ministry of Finance 1,583,484 ,000
22 Customg 3,61,29,000
23 Union Excise Duties . 8,10,37,000
- 24 Taxes on Income including Corpirauon Tax,ete... ... .. 546,209,000
25 Opium 48,63,000
26 Stamps 2,2¥,45,000
27 Audit . . 10,95,14,000
[P.T.O.
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28
29
30
31
32

33
34

35

111
112
113
114
115
116
117

Currency

Mint

Territorial and Political Pensions
Superannuarjon Allowances and Pensjons

Miscellaneous Department’s and Other Expcnduure under thc
Ministry of Finance

Planning Commission

Miscellaneous Adjusrmcnts between the Unijon and State
Governments . . .

Pre-partition Payments
14

II.—EXPENDITURE MET FROM CAPITAL AND
DISBURSEMENT OF LOANS AND ADVANCES

Capital Outlay on India Security Press .

Capital Outlay on Currency and Coinage

Capital Outlay on Mints

Commuted Value of Pensions

Payments t0 Retrenched Personnel

Other Capital Outlay of the Ministry of Finance .
Loans ard Advances by the Central Go;'ernment .

Rs.
3,32,12,000

6,04,79,000
21,50,000

3,54,16,000

67,65,71,000

2,32,81,000

14,380,000

35,22,000

12,23,000
5504,83,000
9,31,000
38,96,000
3,000
72,50,12,000

6%,43,11,000

(2) At 5 p.m. the following Demands for Grants in respect of the heads

mentioned against them for which the Department of

Atomic Energy,

Department of Parliamentary Affairs, Lok Sabha, Rajya Sabha and the
Secretariat of the Vice-President are responsible, were submitted to the
vote of the House and granted in fulli—

Department of Atomic Energy

Number

Amount
of Name of Demand of
Demand L Demand
Rs.
I.—EXPENDITURE MET FROM REVENUE
99 Department of Atomic Energy . . 14,94,000
100 Atomic Energy Research . . . . . . 4,96,66,000
II.—EXPENDITURE MET FROM CAPITAL AND DIS-
BURSEMENT OF LOANS AND ADVANCES
138 Capital Outlay of the Department of Atomic Energy . . 4,85,72,000
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Department of Parliamentary Affairs, Lok Sabha, Rajya Sabha and
Secretariat of the Vice-President

Number > Amount of
of Name of Demand Demand
Demand
Rs.

EXPENDITURE MET FROM REVENUR
(DEPARTMENT OF PARLIAMENTARY AFFAIRS)

101 Department of Parliamentary Affairs . . . . 2,37,000
(Lok SaBHA)
102 Lok Sabha . . . . . . . . L 94,9:;000
(RAJYA SABHA)
104 Rajya Sabha . . . . . . . . . . 34,14,000
(SECRETARIAT OF THE VICE-PRESIDENT)
10§ Secretariat of the Vice-President . . . . . 67,000

15. Government Bill—Introduced
The Appropriation (No. 2) Bill, 1960.
“ (Lok Sabha adjourned till 1} AM. on Tuesday, the 18th April, 1960.)

M N. KAUL,
e Secretary.

1314
GIPND—LSI—187(D) LS—18-4-60—000.



LOK SABHA

BULLETIN—PART 1
[Briet Record of Proceedings]

Tuesday, April 19, 1960/Chaitra 30, 1882 (Saka)

- No. 3% N

1. Oath or Affirmation

Two members made and subscribed the oath as follows and took their
seats in the House:—

One in Hindi and
One in English. [

2. Starred Questions

Twenty-four Starred Questions (Nos. 1567—1590) were put down on the
order paper out of which eighteen were called. Original notices of Starred
Questions Nos. 1568, 1570, 1571, 1572, 1582, 1587 and 1588 were received in
Hindi.

Fourteen Starred Questions (Nos. 1567—1569, 15711574, 1576—1578, 1580
and 1582—1584) were orally answered and supplementary questions were
asked on all of them. Replies to the remaining questions (including Starred
Questions Nos. 1570, 1575, 1579, and 1581 of which the questioners were
absent) were laid on the Table,

3. Unstarred Questions

Forty-nine Unstarred Questions (Nos. 2262—2310) were put down on the
order paper. Original notices of Unstarred Questions Nos. 2289, 2301 and

2309 were received in Hindi. Replies to Unstarred Questions were laid on
the Table.

4. Papers Laid on the Table
A copy of each of the following papers was laid on the Table:—

(i) Annual Report of the State Trading Corporation of India for the
year 1958-59 along with the Audited Accounts and comments of
the Comptroller and Auditor General thereon, under sub-sec-
tion (1) of Section 639 of the Companies Act, 1956,

(ii) Review by the Government of the working of the above Corpora-
tion.

[P.T.O,
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5. Report of Public Accounts Commitiee

Shri Upendranath Barman presented the Twenty-seventh Report pf_the
Public Accounts Committee on the Excesses over Chargeq Appropriations
disclosed in the Appropriation Accounts of the Defence Services for the year
1957-58. N

6. Statement by Deputy Minister @f kailwuys_,

The Deputy Minister of Railways made a statement regarding movements
of civilian traffic of India and Pakistan from one part of their country to the
other part through the other country.

7. Government Bills—Passed
(i) The Appropriation (No. 2) Bill, 1960.

The motion for consideration of the Bill was moved by Shri Morarji
Desai. ’

-Shri Naushir Bharucha took part in the debate,
Shri Jawaharlal Nehru replied to the debate.

The motion for consideration was adopted and c]ause-by-cla,use considera-
tion' was taken up.

Clauses 2 and 3 and the Schedule were adopted. o -
.Clause 1, the Enacting Formula and the Long Title weré also adopted.
Theé motion that the Bill be passed was moved by Shri Morarji Desai.
The motion was adopted and the Bill was passed.
(ii) The Bombay Reorganisation ~Bill, 1960, as reported by tﬁe Joint
Committee

The motion for consideration of the Bill, as reported by the Joint Com-
mittee, was moved by Shri Govind Ballabh Pant.

The following members took part in the debate:—
- {1) Shri Naushir Bharucha )
2) Shri Shamrao Vishnu Parulekar
(3) Shri Narendrabhai Nathwani
(4) Shri K. G. Deshmukh
(5) Dr. Deorao Yeshwantrao Gohokar
(6) -Shri Bhaurao Krishnarao Gaikwad
. (7).Shri V. N. Swami
: -(8) Shri Purushottadas R. Patel
Shri B. N. Datar replied to the debate.

. -~ The motion for cohsideration was adopted and 'cléusé-by-clius_é considera-
tion was taken up.

[P.T.O.
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Clauses 2 to 96 and First to Thirteenth Schedules were adopted.
Clause 1, the Enacting Formula and the Long Title were also adopted.

The motion that the Bill, as reported by the Joint Committee, be passed
¥ was moved by Shri Govind Ballabh Pant.

The following members took part in the debate:—

(1) Shri Shripad Amrit Dange

(2) Dr. M. S. Aney

(3) Shri Indulal Karaiyalal Yajnik
(4) Shri Narayan Ganesh Goray
(5) Shri R. K. Khadilkar

(6) Shri Govind Ballabh Pant

The motion was adopted and the Bill, as reported by the Joint Committee,
‘¥ was passed.

% (Lok Sabha adjourned till 11 A.M. on Wednesday, the 20th April, 1960.)

M. N. KAUL,
Secretary.

R
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LOK SABHA

BULLETIN—PART 1
[Brief Record of Proceedings]

Wednesday, April 20, 1960/Chaitra 31, 1882 (Saka)

No. 397

. Btazved Questions
Twenty-four Starred Questions (Nes. 1691—1614) were put dewn on

the order paper out of which twenty were called. Original notices of Star-
;. red Questions Nos. 1602 and 1607 were received in Hindi.

Fifteen Starred Questions (Nos. 1592—1597, 1589, = 1600, 1602—1604,

" '1607—1609 and 1611) were orally answered and supplementary questions

were asked on all of them. Replies to the remaining questions (including
Starred Questions Nos. 1591, 1598, 1601, 1605 and 1606 of which the ques-
tioners were absent) were laid on the Table.

.'2. Onstarred Questtons

Sixty-four Unstarred Questions (Nos. 2311—2374) were put down on

the order paper. Original notices of Unstarred Questions Nos. 2339, 2342,
-2356, 2362 and 2368—2372 were received in Hindi. Replies to Unstarred

',; Questions were laid on the Table.
" 3. Calling Attention to Matter of Urgent Public Lmportance

Shri S. M. Banerjee called the attention of the Minister of Law to
alleged failure of Government to photograph some wvoters of Calcutta-

South West Parliamentary constituency, and requested for a staiement
., thereon.

The Deputy Minister of Law made a statement in regard thereto.

- 4, Question of Privilege

The Speaker withheld his consent to the raising of a question of privi-
lege given notice of by Shri R. K. Khadilkar regarding certain remarks

: reported to have been made by Shri C. Rajagopalachari on the 24th March,

19860, against the legislators of a particular perty.

5. Papers Laid on the Table

The following papers were laid on the Table:—

(1) A copy of Notification No. G.S.R. 403 dated the 6th April, 1960,
under Section 38 of the Central Excises and Salt Act, 1944.

(2) A copy of the judgment of the International Court of Justice
regarding Nagar Haveli and Dadra.

[P.T.O.
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6. Message from Rajya Sabha

Secretary reported a message from Rajya Sabha that at its sitting held
on the 12th April, 1960, Rajya Sabha had passed the Indian Boilers (Amend-
ment) Bill, 1960.

7. Bill Passed by Rajya Sabha—Laid on the Table

Secretary laid on the Table the Indian Boilers (Amendment) Bill, 1960,
as passed by Rajya Sabha.

8. Report of Committee on Private Members’ Bills and Resolutions
Sardar Amar Singh Saigal presented the Sixty-third Report of the Com-
mittee on Private Members’ Bills and Resolutions.
¢
9. Report of Estimates Committee

Shri H. C. Dasappa presented the Seventy-fitth Report of the Estimates )
Committee on the action taken by Government on the recommendations
contained in the Forty-fifth Report of the Estimates Committee (First Lok
Sabha) on the Ministry of Community Development—CPA Part IV.

10. Calling attention to Matter of Urgent Public Importance

Shri Raghunath Singh called the attention of the Minister of Commerce
and Industry to the situation arising out of the closure of hosiery factories
in Ludhiana due to the imposition of import restrictions on yarn and wool
tops.

The Minister of Commerce laid on the Table a statement in regard
thereto.

11. Government Bill—under consideration

The Finance Bill, 1960.
The motion for consideration of the Bill was moved by Shri Morarji
Desai.
The following members took part in the debate:—
(1) Shri Bimal Comar Ghose
(2) H. H. Maharaja Shri Karni Singhji of Bikaner
(3) Shri Ajit Prasad Jain
(4) Shri Shamrac Vishnu Parulekar
(5) Shri Banarsi Prasad Sinha
(6) Pandit Krishna Chandra Sharma
(7) Dr. A. Krishnaswami
(8) Shri G. D. Somani
(9) Shri C. R. Pattabhi Raman
(10) Shri Shraddhakar Supakar
(11) Shrimati Uma Nehru
(12) Kumari Maniben Vallabhbhai Patel
(13) Shri J. M. Mohamed Imam
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(14) Shri Jaipal Singh

(15) Sardar Amar Singh Saigal

(16) Pandit Thakur Das Bhargava

(17) Shri Resham Lal Jangde

(18) Shrimati Renuka Ray

(19) Shri Inder J. Malhotra

(20) Shri Jedhe Gulabrao Keshavrao

(21) Shri Prafulla Chandra Borooah (Speech unfinished).

The discussion was not concluded.
(Lok Sabha adjourned till 11 A.m. on Thursday, the 21st April, 1960.)

M. N. KAUL,
Secretary.

s
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LOE SABHA

BULLETIN—PART ]
[Brief Record of Proceedings}

Thursday, April 21, 1960/Vaisakha, 1, 1882 (Saka)

No. 398
1. Starred Questions

Twenty four Starred Questions (Nos. 1615—1638) were put down on the
order paper out of which fifteen were called. Original notices of Starred
Questions Nos. 1616, 1626 and 1629 were received in Hindi

Fifteen Starred Questions (Nos. 1615—1620) were orally answered and
supplementary questions were asked on all of them. Replies to the remain-
ing questions were laid on the Table.

2. Unstarred Questions

Forty two Unstarred Questions (Nos. 2375—24168) were put down on the
order paper. Original notices of Unstarred Questions Nos. 2388, 2390, 2305
and 2396 were received in Hindi. Replies to Unstarred Questions were laid
on the Table.

3. Short Notice Question

One Short Notice Question regarding Recommendations of Textile Wage
Board addressed to the Minister of Labour and Employment was asked. It

was orally answered and supplementary questions were also aksed and
answered thereon.

4. Adjournment Motions

The Speaker withheld his consent to the moving of four adjournment
motions given notice of by Sarvashri Narayan Ganesh Goray, Khushwaqt
Rai, Hem Barua, Yadav Narayan Jadhav, Atal Bihari Vajpayee, Braj Raj
Singh and Naushir Bharucha regarding the decision of the Government to

waive its claim in the ‘Jeeps case’ against a British firm and to settle the
issue out of court.

5. Paper Laid on the Table

A copy of the draft Order, under the Newspaper (Price and Page) Act,
1956, for a price-page schedule for daily newspapers together with a copy
of a Press Note on the subject was laid on the Table.

Ty

i [P.T.O.
32



6. Message from Rajya Sabha

Secretary reported a message from Rajya Sabha that at its sitting held
on the 19th April, 1960, Rajya Sabha had passed the Hindu Marriages (Vali-
dation of Proceedings) Bill, 1960.

7. Bill Passed by Rajya Sabha—Laid on the Table

Secretary laid on the Table the Hindu Marriages (Validation of Proceed-
ings) Bill, 1960, as passed by Rajya Sabha.

8. Report of Estimates Committee

Shri H. C. Dasappa presented the Eighty-eighth Report of the Estimates
Committee on the Ministry of Labour and Employment—Part II (Directorate
General of Resettlement and Employment and Labour Bureau).

9. Motion for Election to Committee

Dr. Panjabrao S. Deshmukh moved the following motion:—

“That in pursuance of Rule 1 of the Rules and Regulations of the
Indian Central Sugarcane Committee, the members of Lok
Sabha do proceed to elect, in such manner as the Speaker may
direct, two members from among themselves to serve as mem-
bers of the Indian Central Sugarcane Committee, subject to the
other provisions of the said Rules and Regulations.”

The motion was adopted.
10. Government Bill—Introduced
The Estate Duty (Amendment) Bill, 1960.
11. Government Bill—Passed
The Finance Bill, 1960.
Discussion on the motion for consideration of the Bill moved on the
20th April, 1960, continued.
The following members took part in the debate:—
(1) Shri Prafulla Chandra Borooah
(2) Shri Feroze Gandhi
(3) Shri Upendranath Barman
(4) Dr. Ram Subhag Singh
(5) Shri Frank Anthony
(6) Shri Braj Raj Singh
(7) Dr. K Atchamamba
(8) Shri R. K. Khadilkar
(9) Shri Radheshyam Ramkumar Morarka
(10) Shri Atal Bihari Vajpayee
(11) Shri Naushir Bharucha
(12) Shri Satis Chandra Samanta
(13) Shri Dinesh Singh
(14) Shri Harihar Rao Sonule

Shri Morarji Desai replied to the debate.
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The motion for consideration was adopted and clause-by-clause con-
sideration was taken up.

Clauses 2, 3 to 5, 7, 9 to 19 and 21 to 23 and the First and Second
Schedules were adopted.

C.auses 6 and 8 were adopted as amended.

On an amendment to clause 20 moved by Shri Naushir Bharucha, the
~House divided, Ayes 27; Noes 82. The amendment was accordingly nega-

< tived.
, Clause 20 was also adopted.
Clause 1, the Enacting Formula and the Long Title were also adopted.
... The motion that the Bill, as amended, be passed was moved by
Shri Morarji Desai.
' The following members took part in the debate:—
(1) Pandit Thakur Das Bhargava
(2) Shri M. Elias .
(3) Shri N. R. M. Swamy
(4) Shri S. C. C. Anthony Pillai
(5) Shri Ram Krishan Gupta
(8) Dr. G. S. Melkote “
(7) Shri T. B. Vittal Rao
(8) Shri Prakash Vir Shastri
(9) Shri Morarji Desai
The motion was adopted and the Bill, as amended, was passed.
12. Report of Business Advisory Committee

Shri Shivram Rango Rane presented the Fifty-first Report of the Busi-
ness Advisory Committee. '

(Lok Sabha adjourned till 11 a.m. on Friday, the 22nd April, 1960.)

M N. KAUL,
Secretary.
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LOK SABHA

BULLETIN--PART 1
[Brief Record of Proceedings]

Friday, April 22, 1960/Vaisakha 2, 1882 (Saka)

No. 399
1. Starred Questions

Twenty-six Starred Questions (Nos. 1639—1664) were put down on the
order paper out of which fifteen were called. Original notices of Starred
Questions No. 1639 and 1659 were received in Hindi.

Fifteen Starred Questions (Nos. 1639—1653) were orally answered and
supp ementary questions were asked on all of them. Replies to the
remaining questions were laid on the Table.

2. Unstarred Questions

Seventy-one Unstarred Questions (Nos. 2417—2487) were put down on
the order paper. Original notices of Unstarred Questions Nos. 2422, 2447,
2465, 2473, 2475 and 2478 were received in Hindi. Replies to Unstarred
Questions were laid on the Table.

3. Papers Laid on the Table
The following papers were laid on the Table:—

(1) A copy of the Madhya Pradesh Bhudan Yogna Board (Recons-
titution) Order, 1960 published in Notification No. G.SR. 345
dated the 26th March, 1960, under sub-section (5) of Section
4 of the Inter-State Corporations Act, 1957.

(2) A copy of each of the following Notifications under sub-section
(4) of Section 43B of the Sea Customs Act, 1878 and Section
38 of the Central Excises and Salt Act, 1944, making certain
further amendments to the Customs and Central Excise Duties
Drawback (General) Rules, 1960:—
(i) G.SR. 390 dated the 9th April, 1960.
(il) G.SR. 391 dated the 9th April, 1960.
(iii) G.S.B. 392 dated the 8th April, 1960.

4. Report of Public Accounts Committee
Shri Upendranath Barman presented the Twenty-eighth Report of the
Public Accounts Committee on the contract for supply of mechanical trams-
port spares.
SR PIA
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3. Report of Estimates Committee

Shri H. C. Dasappa presented the Eighty-seventh Report of the Esti-
mates Committee on the Ministry of Steel, Mines and Fuel-—Hindustan
Steel Limited—General Service Charges at the Rourkela Steel Plant.

6. Calling Attention to Matter of Urgent Public Importance

Shri Premji R. Assar called the attention of the Minister of Home
Affairs to the reported murder of a police officer in Delhi on April 11, 1960.

The Minister of Home Affairs made a statement in regard thereto.

7. Statement Re: Government Business

The Minister of Parliamentary Affairs made a statement regarding the
Government legislative and other business for the week commencing the
25th April, 1860.

8. Government Bill—Introduced
The Reserve Bank of India (Amendment) Bill, 1960.

9. Motion Re: Fifty-first Report of Business Advisory Committee

Shri Satya Narayan Sinha moved the foﬁowing motion:—

“That this House agrees with the Fifty-first Report of the Business
Advisory Committee presented to the House on the 21st April,
1960.”

The motion was adopted subject to the modification that the time allot-
ted to the Representation of the People (Amendment) Bill, 1960 be increased
from 1 hour to 3 hours.

10. Government Resolution—Adopted
Shri Jagjivan Ram moved the following Resolution:—

“That this House resolves that:

(i) A Parliamentary Committee consisting of 12 Members of this
House to be nominated by the Speaker be appointed to review
the rafe of dividend which is at present payable by the Railway
undertaking to the General Revenues as well as other ancillary
matters in connection with the Railway Finance vis-a-vis the
General Finance and make recommendations thereon by the
30th November, 1960; and

(ii) that ﬂ.lis.House recommends to the Rajya Sabha to agree to
associate six Members from that Sabha with the Committee
and to communicate the names of the Members so appointed
to this House.” .

One amendment was ruled out of order.

The following members took part in the debate:—
(1) Shri Naushir Bharucha
. ,;'(z) Shri Atal Bihari Vajpayee
(3) Shri T. B. Vittal Rao
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(4) Shri Shibban Lal Saksena

(5) Shri K. R. Achar

(6) Shri C. R. Narasimhan

(7) Shri Diwan Chand Sharma
(8) Shri Ranbir Singh Chaudhuri

Shri Jagjivan Ram replied to the debate. -
The Resolution was adopted.

11. Demands for Excess Grants (Railways) for 1957-58
. Discussion on Demands for Excess Grants in respect of the Budget
-:_(Railways) for 1957-58, commenced.

Twenty cut motions—of which three more on Demand No. 4, four each
Demands Nos. 5 and 7, six on Demand No. 8, two on Demand No. 9 and
one on Demand No. 17—were moved.

Five cut motions were ruled out of order.

The discussion was not concluded.

12. Motion Re: Sixty-third Report of Committees on Private Members’ Bills
and Resolutions
Sardar Amar Singh Saigal moved the following motion:—

“That this House agrees with the Sixty-third Report of the Committee
on Private Members’ Bills and Resolutions presented to the
House on the 20th April, 1960.”

The motion was adopted.

Discussion on the following Resolution by Shri Uma Charan Patnaik and
the amendment thereto moved on the 8th April, 1960, continued:—

“This House is of opinion that Army, Navy, Air Force and Production
Councils be establiched together with an over-all Defence Council
to co-ordinate and control their activities.”

The following members took part in the debate:—
(1) Shri Diwan Chand Sharma
(2) Shri V. K. Krishna Menon

The amendment was negatived.
The leution was also negatived.

14. Private Member’s luaoluﬂon—wuhdrawn

" Shri AL M. Ta.riq moved the following Resolution:—

“This House is of opinion that on account of the failure of the United
Nations Organisation to call upon Pakistan to vacate aggression
in Kashmir, the Government should withdraw its complaint
from the United Nations Organisation as a measure of protest.”

Two amendments were ru]ed out of order.
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Two amendments were moved by Shri Atal Bihari Vajpayee.

The following members took part in the debate:—
(1) Shri Atal Bihari Vajpayee
(2) Shri S. C. Gupta
(3) Shri Kalika Singh
(4) Shri Hem Barua
(5) Shri Mulchand Dube
(68) Shri Surendra Mahanty
(7) Shri Joachim Alva
(8) Shri Braj Raj Singh
(8) Shri C. R. Pattabhi Raman

(10) Shri Shibban Lal Saksena
(11) Shri Ansar Harvani

(12) Shri Raghunath Singh

(13) Shri N. R. M. Swamy

(14) Pandit Dwarka Nath Tiwary
(15) Shri V. K. Krishna Menon

Shri A. M. Tariq replied to the debate.
The amendments were negatived.

The Resolution was withdrawn by leave of the House.

15. Discussion on Matter of Urgent Public Importance

Shri S. M. Banerjee raised a discussion on the statement made in the
House on the 20th April, 1960 by the Deputy Minister of Law regarding
photographs of voters of Calcutta South-West Parliamentary Constituency.

The following members took part in the debate:—

(1) Shri A. K. Gopalan

(2) Shri Aurobindo Ghosal

(3) Shrimati Renuka Ray

(4) Shri Yadav Narayan Jadhav
(5) Shrimati Renu Chakravartty

Shri R. M. Hajarnuvis replied to the debate.
(Lok Sabha adjourned till 11 a.m. on Monday, the 25th April, 1960.)

M. N. KAUL,
Secretary.

GIPND—LS I—304(D) L8-—32-4-00-800.



LOK SABHA

BULLETIN—PART I
[Brief Record of Proceedings]

Monday, April, 25, 1960/Vaisakha 5, 1882 (Saka)

No. 400

Twenty-seven Starred Questions (Nos. 1665—1691) were put down on
'the order paper out of which twenty-one were called, Original notice
of Starred Question No. 1677 was received in Hindi.

Fifteen Starred Questions (Nos. 1665—1670, 1672, 1674, 1675, 1679—1688
md 1685) were orally answered and supplementary questions were asked
on all of them. Replies to the remaining questions (including Starred
Questions (Nos, 1671, 1673, 1676—1678 and 1684 of which the questioners
were absent) were laid on the Table.

2. Unstarred Questions

~Porty-six Unstarred Questions (Nos. 2488—2533) were put down on the
order paper. Original notices of Unstarred Questions Nos, 2502, 2505,
26122514, 2520-2521, 2527—2520 and 2532 were received in Hindi. Replies
t6 Unstarred Questions were laid on the Table.

3. Papers Laid on the Table
The toll;wing papers were laid on the Table:—

(1) A .copy of each of the following papers:—
(i) Evaluation Report of the Working Group on Small Scale
Industries.

(ii) (a) Annual Report of the National Instruments Limited for the
year 1958-59 along with the Audited Accounts and comments
of the Comptroller and Auditor General thereon, under sub-
section (1) of Section 639 of the Companies Act, 19586.

(b) Review by the Government of the working of the above
Company.

(2) A copy of the summary of the conclusions of the report of the
employment patterns of the alumni of Delhi University.

(3) A copy of the Report of the Indian Government Trade Delega-
: tion to West European Countries (September-October, 1959).

[P.T.O.
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4. Messages from Rajya Sabha
Secretary reported the following messages from Rajya Sabha:—

(i) That Rajya Sabha had no recommendations to make to Lok Sabha
in regard to the Appropriation (No. 2) Bill, 1960 passed by
Lok Sabha on the 19th. April, 1860,

(ii) That at its sitting held on the 14th April, 1960, Rajya Sabha had
concurred in the recommendation of Lok Sabha to appoint
two members to the Joint Committee on Offices of Profit in
the vacancies caused -by the retirement of two members and
had appointed: the following members to serve on the said
Joint Committee:(—

(1) Shri M. Govinda ‘Reddy"
(2) Shri Rajendra Pratap Sinha.. ... .
5. Report of Estimates Committee

Shri H. C. Dasappa presented the Eighty-fifth Report of the Estimates -
Committee on the action.taken by Government on the recommendations -
contained in the Fifty-seventh Report of the Estimates Committee. on the
Ministry of Finance (Department of Revenue)—Central Excise .Department.;

6. Calling Attention to Matter-of Urgent Public Impertance .

Shri S. M. Banerjee called the attention of the Minister of Labour. and .
Employment to the reported strike by mica. dealers in. Bihar resulting in
unemployment of about 40,000 workers.

The Deputy Minister of Labour laid on the Table a statement.in regard..
thereto.

7. Statement by Member

Shri V. P. Nayar made a statement regarding certain matters arising out -
of the speech of the Finance Minister on the 10th March; 1960 in reply to-
the general discussion on the Budget (General).

The Minister of Finance made a statement in reply thereto. .
8. Demands for Excess Grants (Railways) for 1957-58 -

Discussion: on .Demands .for Excess Grants-in respect..of the Budget
(Railways) for 1957-58, concluded.

All the cut motions moved on the 22nd April, 1960 were withdraws by
leave of the House.

The following Demands were voted in full:—

Number of t of
Demand Name of Demand Anﬁ.:c:ss
Demand
Rs.
4 Revenue—Ordinary Working Expenses—Administration . 44,66,228
5 Revenue—Ordinary Working Expenses—Repairs and Main- -
tenance . . . . . . 3,67,54,149
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Number Amount of

of Name of Demand Excess
Demand Demand

7 Revenue—Ordinary Working Expenses—Operation:(Fuel) .- §6,04,858.

8 Revemue—Qrdinary Working Expenset—Opa-nﬁnn nﬂm
than Staffand Fuel 1,43,29,288

9 Revenue—Ordinary  Working Expenses—Miscellaneous

Expenses . . . . . . . . 15,88,214
12 Revenue—Dividend payable to General Revenues . 15,74,370
15 Construction of New Lmes—-Capml md Depreanuon Re-

serve Fund . 15,55,279
16 Open Line works—Additions $509,15,374
17 Open Line Works—Replacements . . . . 5,66,95,048

9. Government Bill--Under Consideration
The Representation of the People (Amendment) Bill, 1960,

The motion for consideration of the Bill was moved by Shri R. M
Hajarnavis.

The following members took part in the debate:—

(1) Shri Mahavir Tyagi

(2) Shri Uddaraju Ramam

(3) Shri Khushwaqt Rai

(4) Shri N. G. Ranga

(5) Shri Pendekanti Venkatasubbaiah

(6) Shri Braj Raj Singh (Speech unfinished)

The discussion was not concluded.

10. Motion Re: Annual Report on the Working and Administration of
Companies Act

Shri Badakumar Pratap Ganga Deb Bamra moved the following motion:—

“That this House takes note of the Annual Report on the Working
and Administration of the Companies Act, 1956, for the year
ended 31st March, 1959, laid on the Table of the House on the

25th March, 1960.”

The following members took part in the debate:—
(1) Shri T. Nagi Reddy
(2) Shri Aurobindo Ghosal

(3) Shri Sinhasan Singh
(P.TO.

1330



rd

(4) Shri Naushir Bharucha

(5) Shri N. R, M. Swamy

(6) Shri Ranbir Singh Chaudhuri
(7) Shri Nityanand Kanungo

The motion was adopted.

(Lok Sabha adjourned till 11 am. on Tuesday, the 26th April, 1960,)

M.N.KAUL,
Secretary.
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LOK SABHA

BULLETIN—PART 1
[Brief Record of Proceedings]

Tuesday, April 26, 1960/Vaisakha 6, 1882 (Saka)

No. 401
1. Starred Questions

Twentyeight Starred Questions (Nos. 1692—1719) were put down on the
order paper out of which sixteen were called. Original notices of Starred
Questions Nos. 1704, 1709 and 1711 were received in Hindi.

Thirteen Starred Questions (Nos. 1692, 1694, 1695, 1697—99 and 1701 to
1707) were orally answered and supplementary questions were asked on all
of them. Replies to the remaining questions (including Starred Questions
Nos. 1693, 1696 and 1700 of which the questioners were absent) were laid on
the Table.

2. Unstarred Questions ~

Seventyfour Unstarred Questions (Nos. 2534—2607) were put down on
the order paper. Original notices of Unstarred Questions Nos. 2553, 2556,
2558, 2571, 2585, 2587, 2588 and 2595 were received in Hindi. Replies to
Unstarred Questions were laid on the Table.

3. Adjournment Motions

The Speaker withheld his consent to the moving of four adjournment
motions given notice of by Sarvashri Hem Barua, T. Nagi Reddy, Arjun
Singh Bhadauria and Braj Raj Singh and Shrimati Parvathi M. Krishnan
regarding police firing in Manipur on the 25th April, 1960,

4. Papers Laid on the Table

The following papers were laid on the Table:—

(1) A copy of the Joint Communique issued on the 25th April, 1960, on
the conclusion of the talks between the Prime Ministers of India
and China,

(2) A copy of each of the following papers:—

(i) Annual Accounts of the All India Institute of Medical Sciences for
the years 1956-57 and 1957-58 along with the Audit Report
thereon, under sub-section (4) of Section 18 of the All India
Institute of Medical Sciences Act, 1856.

[P .T-On
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(ii) Notification No. G.S.R. 425 dated the 16th April, 1960 making
certain further amendments to the Prevention of Food Adulter-
ation Rules, 1955, under sub-section (2) of Section 23 of the
Prevention of Food Adulteration Act, 1954.

(3) A copy of each of the following Notifications under sub-section
(8) of Section 133 of the Motor Vehicles Act, 1939, making
certain amendments to the Dethi Motor Vehicles Rules, 1940: —

(i) No, F.12(159)/57—Transport published in Delhi Gazette dated the
11th February, 1960. -

(ii) No. F.12(197)/58—Transport published in Delhi Gazette dated the
3rd March, 1960.

(iii) No. F.12(15)/59—Transport published in Delhi Gazette dated the
24th March, 1960.

(4) A copy of Notification No. G.S.R. 428 dated the 16th April,
1960, under sub-section. (6) of section 3 of the Essential
Commodities Act, 1955, making certain further amendments
to the Rice (Uttar Pradesh) Price Control Order, 1959.

5. Message from Rajya Sabha

Secretary reported a message from Rajya Sabha that at its sitting held
on the 23rd April, 1960, Rajya Sabha had agreed without any amendment to
the Bombay Reorganisation Bill, 1960, pagsed by Lok Sabha on the 18th
April, 1960.

6, Report of Committee on absence of Members from the Sittings of tite
House

Shri Mulchand Dube presented the Twentieth Report of the Committee
on Absence of Members from the Sittings of the House and also laid on the
Table a list showing names of members who were continuously absent from

the sittings of the House for 15 days or more from the 8th February to the
18th March, 1860, during the Tenth Session.

7. Report of Estimates Committee

Shri H. C. Dasappa presented the Ninetieth Report of the Estimates Com-
mittee on the Ministry of Labour and Employment—Part III (Social Security
Schemes and Miscellaneous.

8. Government Bill—Introduced

The Appropriation (Railways) No. 3 Bill, 1960.
9. Government Bills—Passed

(i) The Representation of the People (Amendment) Bill, 1960

Discussion on the motion for consideration of the Bill moved on the
25th April, 1960, continued.

The following members tock part in the debate:—
(1) Shri Braj Raj Singh
{2) Shri Mulchand Dube
(3) Shri Shree Narayan Das
(4) Pandit Thakur Das Bhargava
(5) Shri Sinhasan Singh

‘$hri R. M. Hajarnavis replied to the debate,
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On the motion for consideration the House divided, Ayes 112; Noes 29.

The motion for comsideration was accordingly adopted and elause-by-
clause consideration was taken up,

Clauses 2 to 4 were adopted.

On an amendment to clause 5 moved by Shri Braj Raj Singh the House
divided, Ayes 23; Nos 110. The amendment was accordingly negatived.

Clause 5 was also adopted.

Clause 1, the Enacting Formula and the Long Title were also adopted.
The motion that the Bill be passed wag moved by Shri R. M. Hajarnavis.
The motion was adopted and the Bill was passed.

(ii) The Estate Duty (Amendment) Bill, 1960

The motion for consideration of the Bill was moved by Shrimati
Tarkeshwari Sinha,

The following members took part in the debate:—
(1) Shri P. T. Punnoose
(2) H, H. Maharaja Shri Karni Singhji of Bikaner
(3) Shri Surendranath Dwivedy
(4) Shri Ram Krishan Gupta
(5) H. H. Maharaja Pratap Keshari Deo
(6) Shri Aurobindo Ghosal

Shrimati Tarkeshwari Sinha replied to the debate.

The motion for consideration was adopted and clause-by-clause conside-
ration was taken up.

Clauses 2 and 3 were adopted.
Clause 1, the Enacting Formula and the Long Title were also adopted.
The motion that the Bill be passed was moved by Shrimati Tarkeshwari
Sinha,
The following members took part in the debate: —
(1) Shri Surendranath Dwivedy
(2) Shri Surendra Mahanty
(8) Shri Ajit Singh Sarhadi

The motion was adopted and the Bill was passed.
(iii) The Reserve Bank of India (Amendment) Bill, 1960

The motion for consideration of the Bill was moved by Shrimati
Tarkeshwari Sinha.

The following members took part in the debate:—
(1) Shri Ajit Singh Sarhadi
(2) Shri Ranbir Singh Chaudhuri



(3) Shri Kalika Singh
(4) Shri Raghunath Singh
(5) Shri Nemi Chandra Kasliwal

Shrimati Tarkeshwari Sinha replied to the debate,

The motion for consideration was adopted and clause-by-clause considera-
tion was taken up.

Clause 2 was adopted.
Clause 1, the Enacting Formula and the Long Title were also adopted.

The motion that the Bill be passed was moved by Shrimati Tarkeshwari
Sinha.

The motion was adopted and the Bill was passed.

10. Statement Re: Change in Government Business

The Minister of Parliamentary Affairs made a statement regarding a
change in the Government business for the current week,

11. Half-An-Hour Discussion on Matters Arising out of Answer to Question

Shri Braj Raj Singh raised a half-an-hour discussion on points
arising out of the answer given on the 9th April, 1960 to Starred Question
No. 13894 regarding interception of coal wagons on Railways.

Shri S. V., Ramaswamy replied to the debate.
(Lok Sabha adjourntd till 11 A.M. on Wednesday, the 27th April, 1960.)

M. N. KAUL,
Secretary.
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LOK SABHA

BULLETIN—PART 1
{Brief Record of Proceedings]

Wednesday, April 27, 1960/Vaisakha 7, 1882 (Saka)

- No. 402
‘1. Btarred Questions

Sixty-three Starred Questions (Nos. 1720-1732, 1732-A, 1733-1785, 1735-A,
1736-1752, 1752-A, 1753, 1753-A, 1754, 1755, 1757-1759, 1759-A, 1760-1768, 1768-A
and 1769-1777) were put down on the order paper out of which fifteen were
cal.ed. Starred Question No. 1756 was transferred to the list of questions
for the 29th April, 1960. Original notices of Starred Questions Nos. 1728,
1731, 1732-A, 1738, 1741, 1742, 1745, 1750 and 1759-A were received in Hindi.

Fifteen Starred Questions (Nos. 1720-1732, 1732-A, and 1733) were orally
answered and supplementary questions were asked on all of them. Replies
to the remaining questions were laid on the Table.

2. Unstarred Questions

One hundred and eighty-one Unstarred Questions (Nos. 2608-2684, 2686-
2752, 2754-2781 and 2781-A to 2781-I) were put down on the order paper.
Unstarred Questions Nos. 2685 and 2753 were transferred to the list of
questions for the 29th and 28th April, 1960 respectively. Original notices
of Unstarred Questions No. 2642, 2643, 2663, 2675, 2602, 2603, 2700-1703,
2708, 2710, 2714, 2715, 2722, 2728, 2737, 2739, 2740, 2755, 2763, 2769, 2780, 2781,
2781-A and 2781-G were received in Hindi. Replies to Unstarred Questions
were laid on the Table.

3. Short Notice Question

One Short Notice Question regarding Civil Accounts Association, Assam
addressed to the Minister of Finance was asked. It was orally answered
and supplementary questions were also asked and answered thereon.

4. Papers Laid on the Table
The’ following papers were laid on the Table:—

(1) A copy of each of the following papers under sub-section (2) of
Section 17A of the Industrial Disputes Act, 1947:—

(a) The award of the Labour Court, Andaman and Nicobar
Islands, Port Blair, in Industrial Dispute . No. 2 of 1959
published in Andaman Nicobar Gazette Notification No.
IDA/17/3 dated the 5th July, 1959. .

[P.T.O.
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(b) Notification No. 128/59 published in Andaman Nicobar Gazette
dated the 30th September, 1959, rejecing the above award.

(2) The Rajasthan Bhoodan Yagna Board (Reconstitution) Order,
1960, published in Notification No. G.S.R. 408 dated the 8th
April, 1860, under sub-section (8) of Section 4 of the Inter-
State Corporations Act, 1857.

(3) A copy of Notification No. G.S.R. 420 dated the 16th April, 1960,
under sub-section (4) of Section 43B of the Sea Customs Act,

1878.

5. Report of Committee on Private Members’ Bills and Resolutions

Sardar Hukam Singh presented the Six‘y-fourth Report of the Com-
mittee on Private Members' Bills and Resolutions.
6. Reports of Estimates Committee

Shri H. C. Dasappa presented the following Reports of the Estimates
Committee:—

(1) Ninety-third Report on the Ministry of Steel, Mines & Fuel—
Nationa] Coal Development Corporation Ltd., Ranchi (Reports
and Accounts).

(2) Ninety-fourth Report on the Ministry of Commerce & Indus-
try—Hindustan Machine Tools Ltd.,, Bangalore (Reports and
Accounts).

7. Calling Attention to Matter of Urgent Public Importance

Shri R. K. Khadilkar called the attention of the Minister of Transport
and Communications to the strike by road transport operators in Bombay.

_The Minister of State in the Ministry of Transport and Communications
laid on the Table a statement in regard thereto.

8. Government Bills—Passed
(i) The Appropriation (Railways) No. 3 Bill, 1960

R The motion for consideration of the Bill was moved by Shri Jagjivan
am.

fl‘he motion for consideration was adopted and clause-by-clause conside-
ration was taken up.

Clauses 2 and 3 and the Schedule were adopted.

Clause 1, the Enacting Formula and the Long Title were also adopted.

The motion that the Bill be passed was moved by Shri Jagjivan Ram.

The motion was adopted and the Bill was passed.

(ii) The Supreme Court (Number of Judges) Amendment Bill, 1960,
us passed by the Rajya Sabha

The motion for consideration of the Bill, as d b .
moved by Shri B. N. Datar. 1, as passed by Rajya Sabha, was
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The following membérs took part in the debate:—
(1) Pandit Krishna Chandra Sharma
(2) Shri S. C. Gupta
(3) Pandit Thakur Das Bhargavs

"{4) Shri Aurohindo Ghosal

. ..(8) Shri C. R. Pattabhi Raman

" {8) Shri Raghisbir Sahai
(7) Shri Ajit Singh Sarhadi
(8) Shri Radhelal Vyas
(9) Shri S. Easwara Iyer
(10) ‘Shri J. M. Mohamed Imam

(11) Shri Satyendra Narayan Sinha
(12) Shri Ram Krishan Gupta
(13) Shri Kalika Singh

Shri B. N. Datar replied to the debate.

The motion for consideration was adopted and clause-by-clause considera-
tion was taken up.

Clause 2 was adopted
Clause 1, the Enacting Formula and the Long Titie were also adopted.
The motion that the Bill be passed was moved by Shri B. N. Datar.
The motion was adopted and the Bill was passed.
(iii) The Indian Boilers (Amendment) Bill, 1860, as passed by Rajya Sabha.

The motion for consideration of the Bill, as passed by Rajya Sabha, was
moved by Shri Anil K. Chanda.

The following members took part in the debate:—
(1) Shri K. T. K. Tangamani
(2) Shri Aurobindo Ghosal
(3) Shri Kashi Nath Pandey

Shri Anil K. Chanda replied to the debate.

The motion for consideration was adopted and clause-by.clause con-
sideration was taken up.

Clauses 2 to 21 were adopted.
Clause 1, the Enacting Formula and the Long Title were also adopted.
The motion that the Bill be passed was moved by Shri Anil K. Chanda.
The motion was adopted and the Bill was passed.
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9. Motion Re: Joint Committee on Government Bill-—under consideration
The Delhi Primary Education Bill, 1960

The motion for concurrence in the recommendation of Rajya Sabha for
reference of the Bill to a Joint Committee of the Houses was moved by

Dr. K. L. Shrimali and his speech was not concluded.

10. Half-An-Hour Discussion on Matters arising out of Answer to Question

Shri T. B. Vittal Rao raised a half-an-hour discussion on points arising
out of the answer given on the 18th March, 1960 to Starred Question No. 935
regarding doubling of Vijayawada Gudur Section.

Shri S. V. Ramaswamy replied to the debate.
(Lok Sabha adjourned till 11 AM. on Thursday, the 28th April, 1960.)

M. N. KAUL,
Secretary.
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.LOK SABHA

BULLETIN—PART 1
[Brief Record of Proceedings]

Thursday, April 28, 1980/Vaisakha 8, 1882 (Saka)

No. 403

1. Surﬁd Questions

Fifty-one Starred Questions (Nos. 1778—1782, 1782-A, 1783—17983, 1793-A,
1793-B, 1794—1798, 1798-A, 1799—1801, 1801-A, 1802, 1802-A, 1802-AA, 1802-B,
1803—1808, 1808-A, 1809, 1809-A, 1810, 1810-A, 1810-B, 18111814, 1814-A
and 1814-B were put down on the order paper out of which twenty-four
were called. Original notices of Starred Questions Nos. 1781, 1782, 1791,
1794, 1797, 1806 and 1812 were received in Hindi.

Eighteen Starred Questions (Nos. 1778—1782, 1783—1785, 1787—1789,
1791, 1793, 1793-B, 1794—1796 and 1798 were orally answered and supple-
mentary questions were asked on all of them. Replies to the remaining
questions (including Starred Questions Nos. 1782-A, 1786, 1790, 1792, 1783-A
and 1797 of which the questioners were absent) were laid on the Table.

2. Unstarred Qnesti_ons

Ninety-three Unstarred Questions - (Nos. 2782—2870, 2870-A, 2870-B,
2870-C, and 2870-D were put down on the order paper. Original notices of
Unstarred Questions Nos. 2809—2811, 2815, 2820, 2827, 2839 and 2848 were
received in Hindi. Replies to Unstarred Questions were laid on the Table.

3. Papers Laid on the Table

“The following papers were laid on the Table:—

(1)A copy of the Agreement made between the Government of India
and S.CK. (Agencies) Limited, General Sir :Iames Marshall-
Cornwall and S. G. Klein, in respect of certain claims arising

out of a contract for supply of jeeps.

(2) A Statement containing brief replies to various items raised in
the Audit Report, Defence Services, 1960.

(3) A«opy of each of the following papers under sub-rule (5) of Rule
3 of the Air Corporations Rules, 1954:— . .

(i) Summary of the Budget Estimates of Revenue and Expenditure

of the Indian Airlines Corporation for the year 1960-61.
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(ii) Summary of Actuals for the year 1958-59 and Budget Estimates
and Revised Estimates for the year 1959-60 and Budget Esti-
mates for the year 1960-61 under Capital, of the Indian Air.
lines Corporation.

(iii) Summary of Budget Estimates of Revenue and Expenditure of
the Air-India International Corporation for the year 1960-61.

(iv) Summary of Actuals for the year 1958-59, Budget Estimates and
Revised Estimates for the year 1959-60 and Budget Estimates
for the year 1960-61 under Capital, of the Air-India Inter-
national Corporation.

(4) A copy of Agreement made between the Government of India
and Messrs Citizen Watch Ceo.,, Tokyo for the manufacture of
watches.

(5) A copy of the Notification No. G S.R. 452 dated the 23rd April,
1960 under sub-section (2) of Section 7 of the Employees’ Provi-
dent Funds Act, 1952, making certain amendment to the Emplo-
yees' Provident Funds Scheme, 1952.

(6) A copy of each of the following papers:—

(i) Annual Report of the Hindustan Chemicals and Fertilizers
Limited for the year 1968-59 along with the Audited Accounts
and comments of the Comptroller and Auditor General, there-
on, under sub-section (1) of Section 639 of the Companies Act,
1956. :

(ii) Review by the Government of the working of the above Com-
pany.

(7) A copy of Notification No. G.S.R. 430 dated the 16th April, 1960
under sub-section (3) of Section 40 of the Displaced Persons
(Compensation and Rehabilitation) Act, 1954, making certain
further amendment to the Displaced Persons (Compensation
and Rehabilitation) Rules, 1935.

4. Minutes of Parliamentary Committees—Laid on the Table

(i) The Minutes of the sittings (Fifty-sixth to Sixty-fifth) of the Com-
mittee on Private Members' Bills and Resolutions held during the Tenth
Session were laid on the Table.

(ii) The following Minutes of the sittings of the Estimates Committee
were laid on the Table:—

(a) Minutes relating to the Seventy-seventh and Seventy-ninth

Reports on the Ministry of Commerce and Industry—Small
Scale Industries.

(b) Minutes relating to the Eighty-sixth Report on the Ministry of
Commerce and Industry—The State Trading Corporation of
India Limited.

(c) Minutes relating to the Eighty-fourth, Eighty-eighth and Nine-

. tieth Reports on the Ministry of Labour and Employment.
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5. Reports of Estimates Committee
Shri H. C. Dasappa presented the following Reports of the Estimates
Committee:—

(i) Ninety-second Report on the Growth of Civil Non-Plan Expendi-
ture.

(ii) Ninety-fifth Report on the Ministry of Finance—The Rehabilita-
tion Finance Administration (Reports and Accounts).
6. Calling Attention to Matter of Urgent Public Importance

Shri Prafulla Chandra Borooah called the attention of the Minister of
Transport and Communications to the reported danger facing inland water
transport on the river Brahmputra. .

The Minister of State in the Ministry of Transport and Communications
laid on the Table a statement in regard thereto.

7. Order of Business for Friday, the 29th April, 1960

The Minister of Parliamentary Affairs announced that on Friday, the
29th April, 1960, Private Members’ Business would be taken up after the
Question Hour and the Government Motion regarding the Joint Com-
munique issued on the conclusion of talks between the Prime Ministers of
India and China would be taken up at 3 p.m. The House agreed.

8. Motions Re: Joint Committees on Government Bills—Adopted
(i) The Delhi Primary Education Bill, 1960,

Dr. K. L. Shrimali concluded his speech on the motion for concurrence
in the recommendation of Rajya Sabha for reference of the Bill to a Joint
Committee of the Houses, moved on the 27th April, 1960.

The following members took part in the debate:—

(1) Shri A. E. T. Barrow

(2) Shrimati Renu Chakravartty
(3) Dr. Sushila Nayar

(4) Shri C. R. Pattabhi Raman
(5) Shri Mohan Swarup

(6) Shri Sinhasan Singh

(7) Pandit Munishwar Dutt Upadhyay
(8) Shri Ram Sewak Yadav
(9) Shri Radha Raman

(10) Shri Prakash Vir Shastri
(11) Shri Shree Narayan Das
(12) Shri Diwan Chand Sharma

Dr. K. L. Shrimali replied to the debate.

The motion was adopted as follows:—

“That this House concurs in the recommendation of Rajya Sabha that
the House do join in the Joint Committee of the Houses on
the Bill to provide for free and compulsory education for
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children in the Union territory of Delhi made in the motion
adopted by Rajya Sabha at its sitting. held on the 14th April,
1960 and communicated to this House on the 16th April, 1960
and resolves that the following members of Lok Sabha be
nominated to serve on the said Joint Committee, namely, Shri
_Amjad Ali, Shri M. Ayyakannu, Shri Chuni Lal, Shri Shankar-
rao Khanderao Dige, Shri V. Eacharan, Shri Aurobindo

..Ghosal, Shri Kanhu. Charan Jena, Shri Nemi Chandra
Kasliwal, Shri Chhanganlal M. Kedaria, ' Shri N. Keshava,
Shri Baij Nath Kureel, Shri Nibaran Chand Laskar,
Shri N. B. Maiti, Shri Ram Chandra Majhi, Shri Jiyalal
Mandal, Shrimati Minimata Agamdas Guru, Shri R. Govindara-

. julu Naidu, Shri C. Krishnan Nair, Shri P. K. Vasudevan Nair,
Shri  Naval Prabhakar, Shri Ram Saran, Shri Devulappali
Venkateswar Rao, Shri Bhola Raut, Shrimati Renuka Ray,
Shri Birbal Singh, Dr. M. V. Gangadhara Siva, Shri Shraddha-
kar Supakar, Shri Shiva Dutt Upadhyaya, Shri Atal Bihari
Vajpayee and Shri Balkrishna Wasnik.”

(ii) The Children Bill, 1959..
- The motion for concurrence in the recommendation of Rajya Sabha for
reference of the Bill to a Joint Committee of the Houses was moved by
Dr. K. L. Shrimali.

The following' members took part in the debate:—

(1) Shri K. K. Warior

(2) Shri Ranbir Singh ' Chaudhuri
(3) Shrimati Renuka Ray

(4) Shri Diwan Chand Sharma

Dr. K. L. Shrimali replied to the debate.
The motion was adopted as follows:—

“That this House concurs in the recommendation of Rajya Sabha
that the House do join in the Joint Committee of the Houses
on the Bill to provide for the care, protection, maintenance,
welfare, training education and rehabilitation of neglected or
delinquent children and for the trial of delinquent children in the
Union- territories made in the motion adopted by Rajya Sabha
at its sitting held on the 15th February, 1960 and communi-
cated to this House on the 18th February, 1960 and resolves
that the following members of Lok Sabha be nominated to
serve on the said Joint Committee, namely, Shri P. Subbiah
Ambalam, Shri S. R. Arumugham, Shri S. M. Banerjee, Shri
Dharanidhar  Basumatari, Shri Bhakt Darshan, Shri
Laxmanrao Shrawanji Bhatkar, Shri J. B, S. Bist, Pandit Braj
Narayan “Brajesh”, Shri Akbarbhai Chavda, Shri Daljit Singh,
Shri Nayantara Das, Shri Shree Narayan Das, Shri Resham
Lal Jangde, Shri M. R. Krishna, Shrimati Sangam Laxmi Bai,
Shri Mathew Maniyangadan, Shri Mohan Swarup, Shri J. G.
More, Shri Mohan Nayak, Dr. Sushila Nayar, Shrimati Uma
Nehru, Shri Deen Bandhu Parmar, Shri Uddaraju Ramam,
Shri Ram Garib, Shri Mahadevappa Rampure, Shri Radha
Charan Sharma, Shri Prakash Vir Shastri, Shri Babu Nath
Singh, Shri Prabhu Naraian Singh and Shri Tula Ram.”
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9. Government Bill—Passed

The Hindu Marriages (Validation of Proceedings) Bill, 1860, as passed
by Rajya Sabha.

The motion for consideration of the Bill, as passed by Rajya Sabha,
was moved by Shri R. M. Hajarnavis.

The motion for consideration was adopted and clause-by-clause con-
sideration was taken up.

Clause 2 was adopted.

Clause 1, the Enacting Formula and the Long Title were also adopted.
The motion that the Bill be passed was moved by Shri R. M. Hajarnavis.
The motion was adopted and the Bill was passed.

(Lok Sabha adjourned at 4.47 p.M. and reassembled at 5 p.m.)

10. Half-An-Hour Discussion on Matters Arising out of Answer to Question

Shri Chintamani Panigrahi raised a half-an-hour discussion on points

arising out of the answer given on the 3rd March, 1960 to Starred Question
No. 580 regarding Bolani Ore Mines.

Sardar Swaran Singh replied to the debate.
(Lok Sabha adjourned till 11 A.m. on Friday, the 29th April, 1960).

M. N. KAUL,
Secretary.
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LOK SABHA

BULLETIN—PART 1
[Brief Record of Proceedings]

Friday, April 29, 1960/Vaisakha 9, 1882 (Saka)

No. 404

1. Starred Questions

Thrirty-nine Starred Questions (Nos. 1815—1834, 1834-A, 1834-B, 1835—
1839, 1841—1G47, 1847-A, 1848 and 1850—1852) were put down on the order
paper out of which fifteen were called. Starred Questions Nos. 1840 and
1849 were transferred to the list of questions for the 28th April, 1960.
Original notices of Starred Questions Nos. 1819, 1822, 1831 and 1847 were
received in Hindi.

Fifteen Starred Questions (Nos. 1815—1828 and 1832) were orally
answered and supplementary questions were asked on all of them. Replies
to the remaining questions were laid on the Table.

2. Unstarred Questions

One hundred and four Unstarred Questions (Nos. 2871—2849, and
2951—2975) were put down on the order paper. Original notices of Un-
starred Questions Nos. 2888, 2896, 2901, 2902, 2908, 2909, 2020, 2932, 2934, 2939,
2941, 2945, 2951, 2958 and 2972 were received in Hindi. Replies to Unstarred
Questions were laid on the Table.

3. Short Notice Questions

One Short Notice Question regarding C.H.S. Dispensary, Laxmibai
Nagar, New Delhi addressed to the Minister of Health was asked. It was
orally answered and supplementary questions were also asked and answered
thereon. Reply to one Short Notice Question regarding Indians in South
Africa addressed to the Prime Minister of which the questioner was absent
was laid on the Table.

4. Papers Laid on the Table
The following papers were laid on the Table:—

(1) A copy of each of the following papers:—

(i) Notification No. 2/8/60.0.L. dated the 27th April, 1860 contain-
ing the directions issued by the President under claguse (6)
of Article 344 of the Constitution on the Report of the Com-
mittee of Parliament on Official Language.
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(ii) Order of the President, under clause (1) of Article 339 of the
Constitution appointing the Scheduled Areas and Scheduled
Tribes Commission published in Notification No. 11/6/59-
SCT-IV dated the 28th April, 1960.

(2) A copy of the Appropriation Accounts (Civil), 1958-59 (includ-
ing proforma commercial accounts) and the Audit Report,
1960, under Article 151(1) of the Constitution.

(3) A copy each of the statements of cases in which the lowest tend-
ers had not been accepted by the India Store Department,
London and the India Supply Mission, Washington, during the
half-year ending the 31st December, 1959.

(4) A copy of each of the following statements showing the action
taken by the Government on various assurances, promises and
undertakings given by the Ministers during the various session
of Second Lok Sabha:—

(f) Supplementary Statement No. II. Tenth Session, 1960.
(s2) Supplementary Statement No. V Ninth Session, 1959.
(1%) Supplementary Statement No, VIII . Eighth Session, 19s9.
(f7v) Supplementary Statement No; XV Seventh Session, 1959.
(v) Supplementary Statement No. XVII Sixth Session, 1958.
(vs) Supplementary Statement No. XXIX Fourth Session, 1958.

(vi) Supplementary Statement No, XXVII Third Session, 1957.

(5) A copy of Notification No. G.S.R. 447 dated the 23rd April, 1960,
under sub-section (1) of Section 28 of the Mines and Minerals
(Regulation and Development) Act, 1957, making certain fur-
ther amendment to the Mineral Concession Rules, 1949.

(8) A copy of each of the following Notifications, under sub-section
(2) Section 18A of the Industries (Development and Regula-
tion) Act, 1951:—

(i) S.0. 852 dated the 2nd April, 1960.
(i) S.O. 908 dated the 9th April, 1960.

(7) A copy of the Madhya Bharat Indian Medicine Board Order,
1960, published in Notification No. G.S.R. 408, dated the 11th
April, 1960, under sub-section (5) of Section 4 of the Inter-
State Corporations Act, 1957.

(8) A copy of Notification No. S.O. 877, dated the 9th April, 1960,
under sub-section (3) of Section 26 of the Coir Industry Act,
1353, making certain amendments to the Coir Industry Rules,
1954.

(9) A copy of each of the following papers:i—

(i) The Employment Exchanges (Compulsory Notification of
Vacancies) Rules,- 1960 published in Notification No. G.S.R.
477 dated the 26th April, 1960, under sub-section (3) of
Section 10 of the Employment Exchanges (Compulsory
Notification of Vacancies) Act, 1959.

(ii) Report of the Informal Committee of Members of Parliament
on Gorakhpur Labour.
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(10) A copy of the Delhi Roller Flour Mills (Wheat Products) Price
Control Order, 1960, published in Notification No. G.S.R. 476
dated the 25th April, 1960, under sub-section (6) of Section 3
of the Essential Commodities Act, 1955.

5. Minutes of Parliamentary Committees—Laid on the Table

(i) The Minutes of the sittings (Eighteenth to Twentieth) of the Com-
mittee on Absence of Members from the Sittings of the House held dur-
ing the Tenth Session were laid on the Table.

(ii) The Minutes of the sittings (Fortieth to Forty-fourth) of the Com-
mittee on Petitions held during the Tenth Session were laid on the Table.

(iii) The Minutes of the Seventeenth and Eighteenth sittings of the
Committee on Government Assurances held during the Tenth Session were
laid on the Table.

(iv) The following Minutes of the sittings of the Estimates Committee
were laid on the Table:—
(a) Minutes relating to the Ninety-sixth and Ninety-seventh Reports
on the Ministry of Rehabilitation—FEastern Zone and Danda-
karanya Project.

\
(b) Minutes relating to the Ninety-second Report on Growth of Civil
Non-Plan Expenditure and Procedural and Miscellaneous
Matters.

6. Messages from Rajya Sabha

Secretary reported the following messages from Rajya Sabha:—
(1) That Rajya Sabha had no recommendations to make to Lok Sabha
in regard to the following Bills:—
(i) The Finance Bill, 1960, passed by Lok Sabha on the 21lst April,
1960.
(ii) The Estate Duty (Amendment) Bill, 1960, passed by Lok Sabha
on the 26th April, 1960.

(ili) The Appropriation (Railways) No. 3 Bill, 1960, passed by
Lok Sabha on the 27th April, 1960.

(2) That at its sitting held on the 28th April, 1960, Rajya Sabha had
agreed without any amendment to the Representation of the
People (Amendment) Bill, 1960, passed by Lok Sabha on the
26th April, 1960.

7. President’s Assent to Bill

Secretary laid on the Table the Appropriation (No. 2) Bill, 1960, passed
by the Houses of Parliament during the current Session and assented to by
the President since the last report made to the House on the 18th April,
1980.

8. Report of Committee on Subordinate Legislation

Sardar Hukam Singh presented the Eighth Report of the Committee on
Subordinate Legislation.
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9. Report of Committee on Petitions

Shri Upendranath Barman presented the Ninth Report of the Commit-
tee on Petitions. '

10. Reports of Estimates Committee

Shri H. C. Dasappa presented the following Reports of the Estimates
Committee:—
(i) Ninety-first Report on the action taken by Government on the re-
commendations/conclusions contained in the Thirty-third
Report and residual recommendations contained in the Seven-
teenth, Twenty-first, Twenty-fourth and Twenty-sixth Reports
of the Estimates Committee (First Lok Sabha) on the Minis-
try of Railways.
(ii) Ninety-sixth Report on the Ministry of Rehabilitation—Eastern
"Zone.
(iii) Ninety-seventh Report on the Ministry of Rehabilitation—
Dandakaranya Project.

11. Calling attention to Matters of Urgent Public Importance

Shri Prafulla Chandra Borooah called the attention of the Minister of
Railways to the death of a student in the 63 UP train in Assam on T7th
April, 1960.

The Deputy Minister of Railways made a statement in regard thereto.

In response to the other calling attention notice by Shri Prafulla
Chandra Borooah regarding the burning of houses in the Churachandpur
sub-division of Manipur by a group of Hmars, the Minister of State in the
Ministry of Home Affairs laid a statement on the Table.

12. Leave of Absence

(i) The following members were granted leave of absence from the
sittings of the House for the periods mentioned against each:—

(1) Shri Mohammed Khuda Bukhsh . 8th February to 6th April, 1960 (Tenth

Session).

(2) Shri B. Pocker . sth April, to 22nd April 1960 (Tenth
Session).

(3) Shri J. B. Kripalani . . 6th April to 29th April, 1960 (Tenth Session) .

(4) Her Highness Maharani Vijaya 8th February to 6th April, 1960 (Tenth
Raje Scindia of Gwalior Session).

(5) Shri Chandikeshwar Sharan Singh  8th February to 6th April, 1960 (Tenth
Ju Deo. Session).

(6) Shri U. Muthuramalinga Thevar . 7th April to 29th April, 1960 (Tenth Session).

(7) Shri S. Easwara Iyer . . . 2s5th February to 16th April, 1960 (Tenth
Session).

(8) Shri Dippala Surj Dora 23rd February to 18th April, 1960 (Tenth
Session).

(9) Shri Joginder Sen~Mandi . 28th March o 21st April, 1960 (Tenth
) Session).

(10) Shri Nath Pai . 3oth March to 20th April, 1960 (Tenth

Session). ‘

(11) Chaudhari Paragi Lal . 19th February to 17th April, 1960 (Tenth

Session).
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(ii) The absence of Shri Chowkhamoon Gohain for the 22nd December,
1959 (Ninth Session) and from the 8th February to the 14th April, 1960

(Tenth Session) was condoned.

13. Statements by Minister of Steel, Mines and Fuel

(i) The Minister of Steel, Mines and Fuel made a statement clarifying
the reply given on the 22nd April, 1960, to a Supplementary by H. H.
Maharaja Pratap Keshari Deo on Starred Question No. 1643 regarding

Small Blast Furnace, Barbil.

(ii) The Minister of Steel, Mines and Fuel made a statement clarifying
the replies given on the 22nd April, 1960, to Supplementaries by Sarvashri
Raghunath Singh and S. R. Arumugham on Starred Question No. 1650

regarding Export of Steel.
14, Statement by Parliamentary Secretary to the Minister of Labour
and Employment and Planning
The Parliamentary Secretary to the Minister of Labour and Employ-
ment and Planning made a statement correcting the reply given on the

20th April, 1960 to a Supplementary by Shri Braj Raj Singh on Starred
Question No. 1608 regarding Re-constitution of the Education Panel by the

Planning Commission.
15. Government Bills—introduced
(1) The Taxation Laws (Amendment) Bill, 1960.
(2) The Motor Transport Workers Bill, 1960.
16. Motion Re: Sixty-fourth Report of Committee on Private Members’
Bills and Resolutions
Sardar Hukam Singh moved the following motion:—

“That this House agrees with the Sixty-fourth Report of the Com-
mittee on Private Members’ Bills and Resolutions presented

to the House on the 27th April, 1960.”
The Motion was adopted.

17. Private Members’ Bills—introduced

(1) The Dissolution of Muslim Marriages (Amendment) Bill, 1950
(Amendment of section 1) by Shri B. Pocker.

(2) The Musliin Persona] Law (Shariat) Application (Amendment)
Bill, 1959 (Amendment of section 1) by Shri B. Pocker.

(3) The Mussalman Wakf Validating (Amendment) Bill, 1959
(Amendment of section 1) by Shri B. Pocker. ’

(4) The Land Acquisition (Amendment) Bill, 1960 (Amendment of
section 18) by Shri Jhulan Sinha.

(§) The Marriage Control Bill, 1960, by Shri Subiman Ghose.

(6) The Constitution (Amendment) Bill, 1960 (Amendment of the
Eighth Schedule) by Shri Atal Bihari Vajpayee.

[P.T.O.
‘1349



18. Private Member’s Bill—negatived

The Representation of the People (Amendment) Bill, 1959 (Insertion of
new section TA) by Shri T. B. Vittal Rao

Discussion on the motion for consideration of the Bill moved by Shri T.
B. Vittal Rao on the 16th April, 1960, continued.

The following members took part in the debate:—
(1) Shri Jaipal Singh
(2) Shri Sinhasan Singh
(3) H. H. Maharaja Pratap Keshari Deo
(4) Shri Ranbir Singh Chaudhuri
(5) Shri Braj Raj Singh
(6) Shri Diwan Chand Sharma
(7) Shri C. R. Narasimhan
(8) Shri Mool Chand Jain
(9) Shri S. C. Gupta
(10) Shri R. M. Hajarnavis

Shri T. B. Vittal Rao replied to the debate.

The motion for consideration of the Bill was negatived.

19. Private Member’s Bill—Motion for Circulation—under consideration
The Ceilings on Salary (in Private Sector) Bill, 1960 by Shri A. M. Tariq.

The motion for circulationvof the Bill for the purpose of eliciting opinion
thereon by the 15th September, 1960, was moved by Shri A. M. Tariq.

The following members took part in the debate:—
(1) Shri T. Nagi Reddy
(2) Shri N. Keshava (Speech 1iinfinished)

The discussion was not concluded.

20. Motion re: Joint Communique issued on oconclusion of talks Between
Prime Ministers of India and China

Shri Jawaharlal Nehru moved the following motion:—

“That the Joint Communique issued on the conclusion of the talks
between Premier of the State Council of the People’s Republic
of China and Prime Minister of India, laid on the Table of the
- House on Tuesday, April 26, 1960, be taken into consideration.”

Four substitute motions were moved by—
(1) H. H. Maharaja Pratap Keshari Deo
(2) S_hri Sgrendranath Dwivedy
(3) Shri Ram Sewak Yadav

- (4) Shri Atal Bihari Vajpayee
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The following members took part :n the debate:—

(1) Shri Hirendra Nath Mukerjee
(2) Shri Surendranath Dwivedy
(3) Shri Nemi Chandra Kas.iwal
(4) Shri N. G. Ranga
(5) Shri Atal Bihari Vajpayee
(6) H. H. Maharaja Pratap Keshari Deo
(7) Shri Braj Raj Singh
Shri Jawaharlal Nehru replied to the debate.

The substitute motion moved by H. H. Maharaja Pratap Keshari Deo
was withdrawn by leave of the House.

All other substitute motions were negatived.

(Lok Sabha adjourned sine die at 5.7 .M.

M. N. KAUL,
Secretary.
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